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The Lok Sabha met at Eleven of the
Clock.

[Mg. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Rates of Electricity for Industries

+
*593. Shri Yashpal Singh:

Shri Bagri:
Shri Kishen Pattnayak:
Dr, Ram Manohar Lohla:
Shri Ram Sewak Yadav:
Shri Utiya:
Shri Vishram Prasad:

Wil] the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that there is
a great difference in the rate of elec-
tricity which is supplied to the cottage
industries, small scale industries and
sugar industries in the country;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to rationalise the ratc of electricity
supplied to the above mentioned in-
dustries?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a )to (c). A statement is laid
on the Table of the House.

(a) Yes, sir.

(b) and (c). The tariff rate for sugar
industries i comparatively lower than
that for cottage and smal] scale indus-
tries b the load d ds in the

6030

case of sugar industry are compara-
tively much higher and supply to them
is given at high voltage instead of
lower voltage as is the case with small
scale and cottage industries. In order
to encourage the growth of small scale
and cottage industries, the Govern-
ment introduced in 1959 a scheme of
subsidy whereby in the case of small
industrial units with a connected load
upto 20 H.P. the rate in excess of
1-112 annas (9.37 paise per unit) is
subsidized by the Centre and the res-
pective State Governments in equal
Proportions provided such subsidy does
not excecd 1-1{2 annag per unit.

wft gqare fag : g & fagen
qigg Y M fauet & a1 & ¢ 7w
A7 3% ofa gfaz & fgmra Yy o @y
& o frara wY o faorat & o < @
ag 19 3¥ wfr gfve & fermg &
a1 Y &1 W S ¥ g o T
AT s q@ ¢ af feqdfedy wy
#7 g frqr smgm ?

Dr. K. L. Rao: Rihand is a special
category. The question doeg not arise
here because this relates to sugar in-
dustry. Nevertheless I would like to
submit that in Bihar power that is
being supplied to alumina is a special
power industry, special power inten-
sive industry. Therefore, the rate for
that is always much less than what is
possible for being supplied to the other
smaller loads. The reason for this kind
of a difference had been mentioned in
the statement.

off aware fag : ¥ HET R
T gwdt § e ww 3 3w feam
W &, AT A0 A €7 IR UIRT A IATRT
faarsft # o7 FladY § o ww & T
g ?
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Dr. K. L. Rao: The rates differ for
various types of loads. For example,
in this particular case the cottage in-
dustries rate is anything from 8 to 12
nP; for cottage and small-scale indus-
tries jt is something like & to 20 nP;
for the heavy industry it is about ©
to 12 nP. This kind of variation s
boun dto be there because of the rea-
sons mentioned in the statement,

o art: w1 AAT AGT T FATH
F1 F1 K37 5 a7 w7 g fawrey w7
twaar feet s #1 FeaET agTr &
fam &= grar § w7 feaa T 0,
T IR e R e g g ?

Dr. K. L. Rwo: The industrial de-
mand for power utilisation in the
country varies from 45 to 75 per cent
and the amount of power used for
agricultura] purposes varies from 24
per cent in Madras to ¢3 low as one
per cent in some other States. With
regard to agricultural rates, govern-
ment has said recently that it would
subsidise rates above 12 nP, For the
heavy industry of course the power
rates will be much less.

=Y feeR qzATaE W U
At troraY 77 a7 fawet § o 2,
F1 qZ AN AT T A FW AT 7
H AT FW & WA O W Ame
aw & #x § a7 oA gweT o
FTETO A7 A FOETTRIEAIE 7

Dr. K. L. Rao: For the heavy indus-
try the rate was fixed for earning a
profit, and not a loss, it is only in the
case of specially negotiated industries
as I saild with regard to power in-
tensive industries like alumina, fer-
tiliser and so on, in these special cases
the power rates are negotiated as for
ag possible not to incur a loss. In
some cases power rate has been less
than the cost of production.

Shri Kishen Pattnayak: T want to
know the total amount of loss in ne-
gotiated industries.
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Dr. K. L. Rao: That will not be pos-
sible to give.

o Tw wAge Wifgan : ag & w1d
A1 g fr oo foad T ey &
F@ET F1 6 47 ¥ 7T o7 fqwAt 3
R &, TreifE ¥ g & fF A a6
T XY & A Faerd # fawedr €
T A A fEaAr gy ?

o AT mEEq : 12 |

Wo T WA Wifyan : FfET @
atw & faaeft 27 o7 fart & fam
FRTHTa g o 24978 (g2 &
zafaw wg w21 g fr a1z o7z A owA fw
W OH WA &

At weT a7 &t 7 T2 & vy g,
T AAT AT 9 qqT FE § oI H,
A w1 7 AgrEm 7 wegg tear 3 e
faroreft a1 &Y & #1700 ag 3o fawd
1 E1 qFAT A q® WA A G WA Y,
AT FTIL FTLA WY T a9 3¢ § 5 oo
& 1% uF zgg &7 F1 a1 I 0w
W= a1 9Tg A qr werE A &) gl
7T g1 Zgq &7 A 1 A, 2y
IET AT aw g e L

JqTCaR AT ¢ AT AT F@IA
gTRE

o W wAIET WifgaT: 3E 2,
W ITH A AR G AT A T M
IEEfargg 7 g g7

Dr. K. L. Rao: With regard to the
first part of the question, in respect of
the rate for agriculture. I would sub-
mit that the rates vary from 8 paise
to 20 paise in varioug parts of the
country. Why I said tkat it was 12
paise is because of this: thc Govern-
ment of India has recently passed
orders that above 12 paise. whatever
be the amount, it wil] be subsidised by
the Government and that it why I
said it is 12 paise. Otherwise, the rate
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varies from eight paise in Madras and
Andhra Pradesh to as much as 20
paise in parts of Uttar Pradesh.

With regard to the other part of the
question, T wish to <ubmit once again
that we charge the industries at less
than what we charge for other pur-
poses like pumping, cottage and smali-~
scale industries. There are three rea-
sons for this. The first is for the
heavy industries we supply at what 1s
called high voltage, that is, 3300 volts.
wheareas for the other purposes, we
supply at a lower voltage, say 40V
volts, Therefore, we have to have
more equipment for the rupply of Joad
for domestic or scall-scale industry.
Sccondly, most of the power that 1s
taken in the heavy industries is nearly
100 to 1,000 times more than the power
that is taken for agriculture, pumping
and small-scale industries. Thirdly, in
the case of pumping for agriculture, for
cxample the time in which power is
required is only 10 per cent of the
year. whereas in thc¢ case of heavy
industries the percentage of time
during which power is supplied is
about 60. Therefore, on account of
these three reasons, the rates for in-
dustry have got to be naturally less
than those for other categories of
loads.

! TWAWE aTRE: WIW AERT,
# o wtzAr g v faoriye & fax
W A tasa g taeen &1 feaar
afaser faard & fag fagr smar @ =
tFam gt fagem & wegetaaw
FTETA AT, N7 IT AT A QO H
teaat w717 &, 1 & WY wwT &
F179 AT F I 97 LT WET T
771 ¢, afz 21, A1 7w g7 &7 & faw
T FAX I AT R Y
Dr. K. L. Rao: It is not possible to
give the figure for agricultural pump-
ing and particularly for the alu-
minium industry, because it is one
local industry there. The power taken

by the indvetry, the aluminium in-
dustry, if I remember rightly, is about

PHALGUNA 26, 1887 (SAKA)

Oral Answers 6034
55 megawatts, out of the total of 105
which is about one-half of the total
power available at Rihand. I quite
appreciate that we should give the ut-
most attention to agricultural pump-
ing. If the hon. Member has got any
particular place to mention where
power for agriculture and pumping for
agricultural purposes has ‘not been
given, we would look into it and w«
will try to give it.

! THAWE qRE . WEOH HEIET,
T yv ¥7 o7 Ad wiar o & Jvaa
STEAT g

Jareay g omT Az

 TMETE TRy WS wRE,
[T T KT IAT AL wAw §

Mr. Deputy- Speaker: If you are not
satisfled, you may take some other oc-
casion to raise it. You may raise a half-
hour discussion; there are other me-
thods.

Shri Ram Sewak Yadav: The answer
has not come.

Shrl Ranga:
answer.

It is not the proper

Mr. Deputy -Speaker: You cannot go
on discussing it in the Question Hour.

Shri Ranga: You cannot expect pro-
per co-operation unless they deal with
them properly.

! THAWE qTE . TETE WEIEE,
XAgg ma Agr A fx = 5 e
uAT § YT IEEY g7 w7 & A ey
FE T M AT TRE T

Y faesrw AT : AT WY AT AT
7 araman fe wits wspaifas €Y
T & ag A } ewfom agp A
aw ¢ g7 fawrst fr w1 THY &1 Al
# 73 f oy e o Foree w393
ATET 47 A AT GATE Wo AEYWiAT
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Tl & H1aT A greed £ 4T AR T
¥ 48 Fg7 147 97 % g7 779 § I
2 & 24 g4T 391 F7 wedy fawret &
et #faw sw g1 ag @ § fw
fagert wva) e &3 o Faroref fara Y
o1 framt &1 O fr & F1 IJaRA
TP FET & 19 A G 9 faaefy §
¥ st =igan g 5w e framl
w1 qedt fawdr ]| FT FwoE F&O AT

gt ?

Dr. K, L. Rao: I do not know exact-
ly what thc hon. Member says. The
answer 1 have already given covers
the particular aspect of this problem.
For the reasons that I have already
given, it is not possible for us to give
power for agricultural pumping at
rates less than those for heavy indus-
try and morc so for an industry like
the aluminium industry, because of
the various reasons I have already
mentioned; the question has been very
carefully gone into, and it was thought
that 12 paise is an economical rate
and that is why the Government of
India has thought that this rate js a
proper one and has fixed it. If there is
any State where the rates are higher,
they are subsidised. So, for all practi-
cal purposes, the rate is only 12 paise.

Shri Shashi Ranjan: For the last two
years, we have been dcmanding uni-
formity of rates of electricity through-
out India for the different categories
of industries. The minister also as-
surcd us, but so far it has not been im-
plemented. Just now the minister has
given certain rates of electricity for
small-scale industries and cottage in-
dustries. May I know if that rate holds
good for Bihar State?

Dr. K. L. Rao: Uniform rates have
been introduced in 9 States including
Bihar. There are only four States
where uniform rates have not been in.
troduced, namely, Orissa, Madhya
Pradash, Uttar Pradesh and Rajasthan.
Even in these four States we expect
to introduce uniform rates in the
course of this year. In Maharashtra,
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an attempt was made to introduce uni-
form rates, but the matter was taken
to the court. We have brought a Bill
before the House saying that there
should be no objection for having uni-
form rates.

Shri Shashi Ranjan: The assurance
given by the minister wag uniform
rates throughout India; now he talks
of uniformity in individual States.

Dr. K. L. Rao: We never stated that
there will be uniform rates throughout
India. That would be possible only
when we have an all-India grid system,
which may take 5 or 10 years.

Shri R. Ramanathap Chettiar: Mey
I know whether the rateg vary from
State to State in respect of the three
catogories of consumers—heavy indus-
tries, small-scale industries and agri-
culturists—and in view of the necessity
of increased agricultural production,
what steps the government will take
to see that the States fall in line and
have a uniform rate throughout the
country?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed); The rates
vary from State to State because the
rates depend upon various factors—
particularly whether power is gene-
rated through hydel, steam or diesel.
We have taken one step, i.e. to to make
within a State the rate uniform for
similar consumers. About 9 or 10
States have already taken steps in the
direction. But unless and until we
have an all-India grid system through-
out the country, it will not be possible
to have uniform rates through India.

The rates for agriculture also vary
from State to State. But wherever the
rate exceedg 12 paise, the excees will
be subsidised by the Central and State
Governments. Where the rates are )ess
than 12 paise, the question of subsidy
does not arise.

Iaveaw wgea - ot forg A,

oft wo &0 frat : a7 TaTT fauy
15 fae ¥ w9 @1 § VT oW @)
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N AR ¥ 15 Forere Tamar anFm
A7 OF ¥ & qareq w1 ahd ?

«ft farq wvTvaw A7 FAIL AT
FRVAET wwTS &1 'nen & e
Faasey &, ag Emfafes dz7 A%
HATELY ATHT FFT § | WA AH OF
THE W AT g Fafs wwa-
fraw da) 7Y § At onfge & f waw1-
fraw & o #7 qwen g= w g
Afe miq gerdifTam 1 S a7
ar 39y & fgama & faaet 3 @ § wraf®
fearal &Y 19 §% ¥ femra ¥ faws
qeATE FT W@ & a1 ag 1A # g mdy
T T § WX T TTATEY qHTA $Y
AT F 4 § e g A aiar g ?

ft TREraAA . STEw wEEg,
ag weAfraw @ w1 719 Ferarfaat o
¥T wGT ? AW Y A ¥T WA & fAq
waiifasw & 4 afes g &
I&T g ...

(W WERAT  HTET, WET |
gt F) qrq &3 g 1 ¥ A ;q

adf qamar g

Dr. K. L. Rao: 1 may submit, Sir,
that aluminium is a very important
material not only for the general in-
dustrialisation of the country but even
for electrification. The main ohstacle
now why we are not able to send
electricity to some of the villages is
because we do not have sufficient alu-
minium which is the basic material for
rural electrification. Therefore, we
must produce more aluminjum in this
country. We are only producing
50,000 tons per year whereas it should
have been 5 lakh tons. Aluminium is
the basic materia] on which rural
electrification depends.

Some hon. Members rose—

Mr. Depuiy-Speaker: Let us go to
the next question.
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Shri Kapur Singh: Sir, you did not
call a single Opposition Member whose
name is not on the list, whereas you
called many Members from the Con-
gress side (Interruptions).

Mr. Deputy-Speaker: I called Six
hon. Members from the Opposition, all
of them whose names are on the list.
I have given chance only to three
Members from the Congress (Inter-
ruptions).

Shri Kapur Singh: We should have
been called...... (Interruptions).

Mr. Deputy-Speaker: 1 have spent
15 minutes on this.

Shri P. Venkatasubbaiah: Sir, what

does the hon. Member mean by passing
such remarks? (Interruptions).

Mr. Deputy-Spesker: Order, order.
Let us go to the next question.

Audit Report on National Defence
Fund

+
*594. Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Bagri:
Will the Minister of
pleased to state:

Finance be

(a) whether Government have re-
ceived the final Audit Report on the
accounts of the Nationa] Defence Fund
collections made in various States;

(b) if so, whether any irregularities
have been detected;

(c) Government's reaction thereto;
and

(d) the action taken in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
The commentg of the Comptroller and
Auditor General on the accounts of the
National Defence Fund have been in-
cluded in the Audit Reports (Civil),
1865 and 1966, already laid on the Table
of the Sabha.

(b) Yes, Sir. Audited accounts had
not been received by the Citizens’
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Central Council in several cases and
unspent balances of grants given by
the Council had to be refunded in cer-
tain cases.

(c) Necessary action has been taken
by the Secretariat of the National De-
fence Fund Committee as a result of
which audited accounts have since
been received from the State Citizens’
Councils of Punjab, West Bengal,
Uttar Pradesh, Gujarat, Kerala and
Rajasthan while similar reports are
still awaited from State Councilg of

Andhra  Pradesh, Delhi, Tripura,
Himachal Pradesh, Bihar and
Maharashtra,

(d) When received the reports will
be properly examined and such ac-
tion will be taken as is suitable.

st feqm warx - & gg SAAT

F1EAT 6 7o qr0 ¥ frmm w0 w1
sxg1 3O AT o soam qgt ¥ g%
u w1 fawar war Y7 feman @ BT

| w1 ?

Shri Sachindra Chaudhuri: Sir, 1 am
afraid I have not got the figures work-
ed out for this particular purpose as
to which particular State has subs-
cribed how much and how much is in
the central fund. If the hon. Member
is interested, I will find that out and
give it to him.

oft qvndt . ITTeTe wETEE, OF A
JaTe T} | AT GET ARRT ¥R AR
7 Me wATE THT AT AT AY R
Fq T/

IR WA TR AT
wifrdqT | IR A @A

oft wvrlt ;T A qave & I T
arx vt FEET W Al 3 ¢ ga
Arag  fx Jwae fede s ¥ femar
&ar w11 T AW I 7 ) T A
g A Ay IET o\ ?
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JYTIW AGYAT © AT, AT |

oft amht : maTe 1 ST A oAd
sran

Mr. Deputy-Speaker; Order, order.
You have not been called, and you get
up and shoot on questions. Please sit
down. There is Shri Vishram Prasad
to ask the question.

ot e - JATT AL TS0 AT §
I& FT FATT AT WAC ARG FT A
fgq 37 zr=ar 11 77 wfew

Mr. Deputy-Speaker: Order, order
1t the hon. Member goes on like this
and obstructs the proceedings I will
have to ask him to go out. There is
Shri Vishram Prasad to put the ques-
tion. Please sit down. It is not vour
business.

oft fasm warw ;- & 7 qav ar fr
go qto ¥ A wwar Tvgr gar ar
few fafaee wdma 31 78 qaqr =%
safE 9 FUT THET AT, 7 TUE TI7
oraT WX 2 AT IIT IAT 4T |G
Ty & AfeT /70 7R TATT A B
f& ga#r ag waw af &

¥ qET A 9@ ARAT g f®
T Ava fedy ©T & o g7 wiAt ¥
framat w7 awgi & Favzed ewar
agw frat wan faas) e =R aF aff
o W ag wWar wud qrarfet A
AT, FATE AT A & oAt ar AGEI-
A ¥ AT WX #97 TH FT WY 9AT
TR B ¢ o o AO0R ¥ fer s
T wa, feay Ty 1 e g
AW & T far Wi faad faams
ATHTT Y 7o ¢ Fs g A A
TN ®Y § I faarss wra a1 FEATH
TRE?
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Shri Sachindra Chaudhuri: I do not

accept the suggestion that there has

been genera] forcible collection.. .

.Shri Vishram Prasad: There hag been
forcible collection.

Shri Sachindra Chaudhari:....trom
kisans and other people and that it nas
been consumed by the collecting
authority. A few cases of forcible col-
lection have come to the notice of
Government and they are being dealt
with.

oft faqim warw : IuTeaE AERA, &
nF ag # frEagT sy

st THHEE AT - AT @A F
L O SR

Mr. Deputy-Speaker: Under what
rule?
ol TwATE W w4
Mr. Deputy-Speaker: Under what

sub-rule?
o e a 57w (2) |

Mr. Deputy-Speaker: It does no!. ap-
ply. Please sit down. There is no point
of order.

ot weww I § AT sages
aga fem w1 w7 @ W gar mieg
LI S

Mr. Deputy-Speaker. Order, order 1
find that some three or four hen. Mem-
bers are monopolising the time of the
House and sometimes disturbing the
proceedings of the House. ’f this con-
tinues I will have to take very serious
{lote of it. AsI have said earlier, there
i8 no point of order.

) Y ety qemrw : saeqr #1 A
w1 331 & 1 w7 g A

ISR WANNG [T dT STE )
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ot Ow qwe e : g9 ({50 agaEd
T WV I TR

Mr. Deputy-Speaker:
down.

Please sit

ft W ;4 (F, T T 39 §EA |
15 fe qgx Jor @i w9 wre wwar
IAT WM A IZ AT WY FE4
&4 gOT | Ww wag X @g e
a7 fqaar § f& yva wa1g a0

Shri Alvares: The Minister has not
supplied the information.

Mr. Deputy-Speaker: He has statea
that he has not got the reply....(In-
terruptions) Order, order. We cannot
go on like this. Regarding the first
question he has replied that no sucn
instance has come to their potice. Re-
garding the other question he has saia
that there is no information with him.
Also, there js no point of order.

oft e ¢ gw wgd & fe s W
TR # At saxe frar @ var
[ SR

Mr. Deputy-Speaker: Hag the Fin-
ance Minister anything more to say”

Shri Sachindra Chaudhuri: I heve
given the reply that there have been
a few cases which have come to the
notice of Government, of forcible col-
lection. Government is looking into
those cases and will take such steps as
may be necessary.

ot festrw wame : oF faaz & faaza
#v g f& an Wit ma g §, 749
101 %qu1 ag= got WY a7 §
QT £FF & ASHT 7 age FAT A7 TR
TZA Y ... (vEEw™)

Shri Sachindra Chaudhuri: 1 wil
collect this information and place it be-
fore the House.

Mr. Deputy-Speaker: You may
please make a complaint and ask for
an inquiry.
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ot g ey : ®11 AFIT A
et A § 5 oww av oA ®
faverat st Ao fedia w7 wna §
o 3ud g froar gfam @l @
@ gu §, feamr #o To 2o To A
q gar § W faen a7

Shri Sachindra Chaudhuri: I will

collect this information and place it
before the House.

ot qmae fag g @, A A §
TF AT w0 AFAT Jfed

Mr. Deputy-Speaker: He will col-
lect the information and supply it.

Y e IR "G, qATH
F ¥ 55 # oF fraga w34 fF ad
qoT gAY @ ¥ 79 e fav o®y Jar
a1 | JEt A Awet F F A g
T 7Ry ¥ fF aRa § wa awmn
& qgd Wt IRT gFT AT & IAH A
et ToaT §HET gUT § WX SEH ¥
et srar gF qL gAT AR HE aw
ITHT gZ qZ 7 A1 F fgars @
& feay wF3w &9 g AT AdY g ar
g T I FTFVT AT P

Shri Sachindra Chaudhuri; So far as
the contribution is concerned, I have
got some figures and I will supply
them. The progressive contribution to
the end of February 1966 was as un-
der. Cash contribution up to August
1965, Rs. 58.47 crores; contribution
since 1st September 1965, Rs. 14.97
crores; value of gold and silver con-
tributed to the fund, Rs. 1.16 crores;
total Rs. 75.60 crores. Constribution in
the form of gold articles and orna-
ments, 26.65 lakhs grams; contribution
in the form of silver and silverware,
15.62 lakhg grams. This is the informa-
tion that I can certainly give to the
House ..... (Interruption).

ot et : gwed fe o g ?
FEIV? g AT ? Ay
gq ?
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Shri Sachindra Chaudhuri: Sir, even
the Finance Minister has not got the
gigantic memory of my hon. friends
opposite. I must confess that I have
got to look up my papers for the pur-
pose and find out the information..
(Interruption). 1 would not venture
to put before the House anything
which s not truthful or correct; there-
fore, sometimes I want a little time to
consider the matter and give the ans-
wer. What I have got to say is this. ...
(Interruption). The question put to me
was in connection with the audited
accounts, and what steps have been
taken. The questions now being asked
really do not relate to the question put
before the House in the shape of the
qeustions raised before you. Therefore
I have to have a little notice to find
out without charging my memory. So
far as the instanceg are concerned, I am
not in a position to tell you that im-
mediately.

Shri Hem Barua: In view of the fact
that the audit report on the National
Defence Fund has pinpointed certain
irregularities, a serious challénge to
people’s patriotism, why is it that the
Finance Minister hag not advised the
Home Minister to arrest these people?
Is it because of the fact that some of
these people occupy very top places in
the Congress Party?

Shri Sachindra Chaudhuri: The ans-
wer to the second part of the question
is in the negative. It is not bcause
anybody is in the Congress Party, So
far as the first part of the question is
concerned, so far as I am concerned,
I am examining the matter or am get-
ting it examined and as soon as I know
that there is a case to go to the Home
Ministry, it will go to the Home Minis..
try.

oft 9 : s, T e F waw §
FTH NS G R 1 o o A
oife, g #t a1 § | faeelt A T
foite silw & sz FEwaiy | |

Shr_i K. N. Tiwary: Sir, even two
questions have not been disposed of



6045

Oral Answers

and half an hour has passed.... (Inter-
ruption).

Shri K. C, Sharma: Sir, this vulgar
suggestion should not be allowed in the
House...... (Interruption).

Mr. Deputy-Speaker: Order, order. I
am trying to give a chance to every
party. Please contain yourself.... (In-
terruption).

Shri M. L. Dwivedi: We have taken
half an hour over two questions
only. ... (Interruption).

sft Aid o feest i A 9t &
o faay FEEwt ¥

Shri K. N. Tiwary: You allow them
to give lectures in the form of supple-
mentaries. . . . (Interruption).

ot TREAE qAw ¢ 9OSqE WgIEd,
7g 9 J7 SO0 f5 9g A §

o A ?

Mr, Deputy-Speaker; What is your
supplementary?

oft /Y : A, FE F O 6
ggal ¥ feelt & swww 1 W@
35 gAY &A1 §HET fFar sk 9w &
o TE T FE ¥ TR A WM A
FEEIT F TR ¥ QT qAT qg=w R
ql IaEY A fauw (9 aETT & aw
oY § 39 9 1 FTHarEr g g

Mr. Deputy-Speaker: He has replied
that there is no Congressman......

Shri Sachindra Chaudhuri: So far as
this question is concerned, unless the
hon. Member opposite is prepared to
give the name to Government, Gov-
ernment does not know that any Con-
gress member has actually done &
nefarious act that has been suggested.

Shri Maurya: The Mayor of Delhi
st arnfy ;o et w1 AT
(vomenw)
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st fadwae g . W1 E@EFR
FYT-eT 7 oF aar fagvo @,
& . . . (=awm)

Shri A. P, Sharma: I rise on a point
of order......

Mr. Deputy-Speaker: Order, order.

Shri A. P. Sharma: He has mention-
ed the name of the Mayor of Delh!. ..
(Interruptiong).

ot armht : we) A A 9 gt 4t

Shri Sachindra Chaudburi: Sir, 1
would submit that, as a matter of fact.
if not legally incorrect, it is undesir-
able to mention the name of a parti-
cular person in the House. He is not
here to defend himself. So far as the
Mayor of Delhi is concerned, he is &
person of great propriety and there has
not been any complaint against him
so far.

Shri Priya Gupta: Why did he ask
for the name then? Does he not know
the rules? (Interruptions).

Shri Maurya: It is the charge made
against the Congress Mayor. It is not a
charge from my side. It is the Con-
grtss Party which made the charge
against him.... (Interruption). It has
appeared in the papers. (Interrup-
tions).

sft fageae goww - & 7 AT
arg g fF &1 qem awrges
us a1 faaeor @A & fam da17 @,
foq ¥ a2 &1 o8 f5 o viow &
T\ qhar #19 & wwida e
TgT §Fg1 (war @, 9w # & faan
TR A T TE gE & W7 frad ey
& fggra ¥1 qar Y w1 ¢ A7 A
oy #1 feara 4 e ¢, 39 & fom
F fasier § 7

Shri 8achindra Chaudhuri: I have
already answered the question. As I
said, the figures are not with me at the
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moment, I will have the figureg :0i-
lected and put before the House.

Mr. Deputy-Speaker: Next Ques-

tion. (Interruptions).

Some hon. Members rose-—

Mr. Deputy-Speaker: We have ai-
cady spent 35 minutes on two Ques-

tions. (Interruptions). Is this the way
Lo go on during the Question Hour?

q’tq\lﬁtﬂ:mﬂ@ﬂ,w
T AAATE A FYATEY F AT O0q
g T AW A qeA & e AT
qata A4 qBF ¥ T

Mr. Deputy-Speaker:
Borooah:

Shri P. C.

Shri P. C. Borooah: We have founa
that a few Members from the other
side ar> obstructing the business ot
the House and you have been very
lenient to them and, in protest, I do
not want {o put any question.

Shri Sheo Narain: He is not putting
the question.

Mr. Deputy-Speaker: Shri M. L.

Dwivedi,

Shri M. L, Dwivedi: In protest, I do
not want to put the question.
Shri

Mr. Deputy-Speaker: S. C.

Samanta.

Shri S. C. Samaata: In protest, 1 do
not want to put the question.

Mr. Deputy-Speaker: Shri Kachha-
vaiya—not present. Shri Yashpa!
Singh.

Foreign Exchange Expenditure on

Delegations sent Abroad

+
*595. Shri Yashpal Singh:
Shri P. C. Borooan.
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta;
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8Shri Hukam Chand

Kachhavaiya:
Shri Bade:

Will the Minister of
pleased to state:

Finance pe

(a) the amount of foreign exchange
spant on Government officials deputea
abroad on official business and their
official visits during each year of the
Third Five Year Plan upto December,
1965 separately;

(b) how much foreign exchange has
becn spent on delegations sent abroaa
by Government, viz., M.Ps., Ministerial
and other delegations during each ot
these years; and

‘c) the steps envisagec
such expenditure?

to reduce

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
«a) and (b). Information is being col-
lected from the various Ministries/De-
partments of Government and will be
laid on the Table of the House as soon
us available.

(c) The proposals for deputations
udroad are scrutinised very strictly by
a Committee of senior Secretaries in-
viuding the Cabinet Secretary. Only
such deputations as are unavoidable
or are likely to lead to substantia] sav-
ing in foreign exchange or relate to
the defence effort or are of direct
benefit to administration are permitted.

it aave fag o & A AFAT
g f& twaa mrfo o mwwo wifkaw
oy & I fw oF g & 1Ly A9 fa2en
T g?

st ®o Ao faw : H @ FWy
o #Ho UHo W Fa1¥ ¥ A
FEATATE | R e FFgm A F
AT qAEATE . .. (e

Shri Sheo Narain: When the Minis-
ter is replying, the Members are
standing there. ... (Interruptions).
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Mr. Deputy Speaker: Order, order.
You please sit down.

Shri S. M. Banerjee: You do not
say anything to them....(Interrup-
tions) .

Some hon. Members: You sit down,

Mr. Deputy-Speaker: 1 request all
hon. Members to sit down.

ot fesm gz : q7q wiw TS
# mewdt &1 wqwfaa s o

Wt aq femd: ¥ K¥ 8 772 sraere
w7 g E

ot wrnt . wEA & AAT F1owgA
et & gEeai 1 qERTT SR W7
FART FEAN FT 00T |

ATt TR qTRw - IUTEd WERT
T & qEEg AT A A e ?

=t e | IUTEA AERT, IU7 F
TZEq geAT 7 aT 7¢ &, ¥feq w9 39 w7
Ty Tl &

Mr. Deputy-Speaker: Let all hon
Members sit down. Even when I am
requesting them to sit down, I find
that they are not sitting down. Is
this the way in which we can go on?
Is this the way to conduct the busi-
ness of Parliament? I am very sorry
we have reduced it to a market place.
I would request hon. Members, every
one of them, to sit down.

Shri Kishen Pattnayak: You may
please direct your orders to the
Congress Party Members.

oY g | T wEEw, =T
wT & Tl w1 6T wqt ady § 7

Mr. Deputy-Speaker: Order, order.

Hon. Members must resume their

seats. Every hon. Member should
resume his seat. [ would advise
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every hon. Member to maintain the
dignity of the House and help me to
go on with the proceedings of the
House.

Shri Bhagwat Jha Azad: Our

patience is exhausted.

Mr. Deputy-Speaker: We cannot go
in this manner. We have been able
to finish only two questions in 35
minutes. I am trying to give oppor-
tunity to every party and to every
section. But this is not the way in
which we can go on that four or five
Members should get up simultaneous-
ly and start shouting at the top of
their voice and thereby obstruct the
proceedings.

st TwAwE gew: T & qEew
FIAT O R F | A9 I w1 Ofed |

Shri Kishen Pattnayak: You should
address this to the Congress Mem-
bers.

oft qesA . IOTT wEIET, U7

& wEew Wi x94T ¢ § AW swTAT
A TR E | MT IT KT QA w4
T ¥

ot /Y e, wOE ¥ g
it LA & A
Mr. Deputy-Speaker: I shall have
to ask the hon. Member to go out if
he continues like this.
&t wwarer fag : & 7€ I SR
g f I &t far wgzfraer & wmge
ART AT A | am R T H A
FTX ¥ a1 frard iz ey Qe w0
mIAST AT A qAM O R Y

M woAofaw - F 7 @ f
et mrey sfat &1 @127 WA #71 a1
T 1 T eI ¥ A AT A
T qrETh T F wmw ) o fafasy
T TR AT E, TN S W ar IA g
geafram A qigT w1 wwA F, Afwa
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ITF MA A 4T qg 9w DA fw
IFET ATAT WTaVa® § v ALY |

ug Jwy smar § frowae AT &
gt fawrer 3 Y F19 37 1T, A qGE
AT BY TG A4 Vaar srar & afz
fedt Y W41 maw@F grar §, I @
TR FALT g T A X FET Y |
I ¥ Tz fwaia fufreet AT o
qRad fafrer & sasdw ¥ Tw
Y JIET WAT AT §

Shri Thirumala Rao: The hon.
Minister was pleased to state that a
committee of senior secretaries was
going to scrutinise which delegation
should be allowed funds and which
delegation should go out. Part (b) of
the question refers to M.Ps., Minis-
terial and other delegations. Are the
Ministers also subjected to this scru-
tiny by these senior secretaries and
do these senior secretaries have any
superior men to scrutinise their
jaunts abroad?

Shri L. N. Mishra: The question
relates to delegations being sent by
the different Ministries. There is no
question of scrutiny in the case of
Ministers going abroad. The ques-
tion is whether there is justification
for sending a delegation abroad, and
it it is justified, it is sent,

Shri P. Venkatasubbalah: May I
know whether the Ministers of the

State Governments can go abroad
without the permission or concur-
rence of the Central Government,

and if they go, how the foreign ex-
change is provided?

Shri L. N. Mishra: I do not think
that they can go without our concur-
rence.

Shri Hari Vishnu Kamath: Is it a
fact that on Air India flights, on
the planes carrying delegations and
others abroad, our own national cur-
rency, namely the rupce is not accept-
ed in payment of transactions, and they
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insist on payment being made in
foreign currency; and if so, what is
the reason for this preposterous
state of affairs?

Shri U. M. Trivedi: It is shameful.
What is this?

Shri Hari Vishnu
rupee is refused there.

Kamath: The

Shri L. N. Mishra: The main ques-

tion is something different. It relates
to delegations.
Mr. Deputy-Speaker: The main

question is different.

Shri Hari Vishnu Kamath: I under-
stand that on the Air India flights
the rupee is refused......

Mr. Deputy-Speaker:
separate question. That
the Air India.

That is a
relates to

Shri Hari Visbnu Kamath:
carry these delegations.

They

Mr. Deputy-Speaker: That may be
so; but that is too far-fetched with
regard to this question.

Shri Harl Vishnu Kamath: We
want to know whether it is a fact or
not.

Mr. Deputy-Speaker: The hon.
Member's question is whether they
refuse to take the Indian rupees or
not. That is a matter for the Air
India. The Minister in charge of
Aviation will have to answer it.

Shri Harl Vishnu Kamath: I have
heard from members of these delega-
tions which have gone abroad that on
the Air India planes they refuse to
take payment in rupees. Our own
currency is disgraced on our own
planes, Is this not tantamount to
national humiliation?

Shri Hem Barua: That is my per-
sonal experience also. I could not
buy cigarettes there with Indian
rupees,
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Shri Hari Vishnu Kamath: Our own
rupee is dishonoured there.

Mr. Deputy-Speaker: The hon.
Member may table a separate ques-
tion for that.

Shri Harli Vishnu Kamath: How
can you disallow it, T do not under-
stand. Let them state whether it is
a fact or not. We may not pursue
it. But does he deny it?

Mr. Deputy-Speaker: He is now
concerned with delegations that went
from India to other countries. Now
you are asking another question
whether Air India refuses to take
money in rupees from them.

Shri H. N. Mukerjee: Foreign ex-
change has to be spent additionally
by bers of our delegations who
go abroad in Air India planes. Does

Government give them that foreign
exchange? They should be able to
answer that. If Suppose I go as a

ber of a delegati in an Air
India plane. If 1 have to pay foreign
exchange to Air India, I must have
it. Do you give it to them?

Mr. Deputy-Speaker: A
question might be tabled.

separate

Shri S. M. Banerjee: In part (a),
information was asked upto Decem-
ber 1865. You remember that infor-
mation concerning the total amount
upto 1964 was already laid on the
Table. I would like to know when
this particular information will be
made available to this House and
whether the figure of the total
amount given so far to the officials,
Ministers and M.Ps. is available, and
if so, what is it?

The Minister of Finance (Shri
Sachindra Chaudhuri): I think I can
answer it without disclosing names.
According to the information receiv-
ed so far, the total amount which has
been given to those included in (a)
of the question from 1st April 1965
to 31st December 1965 is Rs. 3,183,66
and a few paise, So far as part (b)
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is concerned, ministerial delegations
and M.Ps. delegations, the is
Rs. 7,60,302.88 for the same period.

Shri R. S. Pandey: The delegations
which have been sent from here had
to do particular work. They have
created a good impact on the count-
ries concerned. But the amount
allotted to them in terms of foreign
exchange is inadequate they are rot
able to spend nicely or live comfort-
ably; they have not even been able
to tip the bearer......

Shri Hari Vishnu Kamath: That is
why the question of payment in
rupees comes in.

Shri Sachindra Chaudhuri: This is
a matter which can be considered in
the light of our own stringency of
foreign exchange. Whatever amount
is given is the best we can do.

Shri Ranga: In view of the fact
that no less a person than fhe
Finance Minister himself is interested
in this matter and happens to be
here, may I suggest that the point
made by three Opposition leaders
here will be treated as a suggestion
which will be given due considera-
tion so that hereafter at least in Air
India we need not have to waste
foreign exchange and we would have
only to pay in rupees?

Shri Harl Vishnu Kamath: It is
our own airline.

Shri Sachindra Chaudhari: So far
as Air India is concerned, in the first
place, I should make is clear that 1
do not know whether the rule which
obtains is as stated by the hon. Mem-
ber, but on the assumption that op-
position Members are correct . . .

Shr{ Harl Vishnu Kamath: It is a
fact.

Shri Sachindra Chaudburi: . . .
my answer is that Air India also op-
erates in a poo) in which pool they
have got to share what they have by
way of foreign exchange. Therefore,
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when do scll anything, they are sel-
ling that stuff duty-free because it is
out of India. If that stuff is to be sold,
whether it is cigarettes, postcards,
perfumes etc., they have got to buy
the same by paying foreign exchange.
Not only that. No duty is paid by
Indian nationals when buying them.
I should have thought that Indian
nationals would recognise that fact
and either not buy those things or if
they have to buy, pay in foreign ex-
change for them.

Shri Hari Vishnu Kamath: Is there
any other instance of a national of a
country being asked to pay on his own
country’s airline in a currency other
than his own country’s that is, where
his own country’s currency is nof ac-
cepted?

Shri Sachindra Chaudhuri: So far.
as that is concerned, we have no con-
trol over other foreign airlines.

Shri Hari Vishnu Kamath: Ours is
the only country where this kind of
thing happens.

st ®o wro fyRfY : Tt g AT
g i, o ¥ frray g &Y ¥ 7

Shri U. M. Trivedi: The Finance
Minister himself has travelled abroad
and he must have had the same ex-
perience. Does he not know it?

Mr. Deputy-Speaker: If leaders of
parties go on like this, how can we
proceed”

oY ®o wro W@ : %1 AU A
#, s fegay oo AT §

N wiere arer dow ;¥ qarw 459
AT AFTE, Afwq A7 AT Y wvav

Shri Shashi Ranjan: It is quite
convincing that just now the Minis-
ter has said that the ability of the
del s is idered bef: deleg
tions are sent. May I know whether
only a few M.Ps. are considered
worthy of leading delegations, and
others are not considered worthy?
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Shri Sachindra Chaudhuri: How can
T possibly answer that question?

Mr. Deputy-Speaker: It is
relevant.

not

Shri Kandappan: I would like to
know whether Government can give
us a concrete example of any count-
try which has changed its attitude of
indifference or become friendlier to us
by the influence of these deputstions
and delegations.

Mr. Deputy-Speaker: It is
question.

not a

ot shiwre wrer acar - & a7 v
ateat g f sorare arTer oY e A
& Jraw §, fakw 17 &Y 3 g W
war & ok fo § qgt 15 foor et
AT & T qF R | gAY Ty Fadeir
AT I KT ¥ FTIW A7 7

Mr. Deputy-Speaker: It is an in-
dividual question. I have disallowed
it. You table a separate question.

= wiwre sre wean et
s T & | J77 sraTa wvAT Arfed
3% gAY w0 fagei qm owmt frag ?

Shri Basumatari: Whatever the
amount spent in sending the delegates
abroad, is it not a fact that it is to
create an impact and raise the pres-
tige of the country abroad after the
conflict with Pakistan?

Shri Sachindra Chaudhuri: It is, of
covrse, to raise the prestige of the
country outside.

596
ques-

Regarding Starred Question No,

Mr. Deputy-Speaker: Next
tion.

ot %o w0 fewdt : ITTEAW WEIET
WA F AA-are gz faear-fasan
w7 vy Ay faae w) a7 e frae
gug ¥ AX 3 ot & faQy rwg &
qAT A FTTAT
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Mr. Deputy-Speaker: Shri P. C.

Borooah.

Shri P. C. Borooah: I also protest
and do not want to ask the question.

Mr. Deputy-Speaker: I am sorry. 1
have been trying my best to request
the Members to maintain decorum
and confine themselves strictly to the
quetions, but things are going on
in spite of several requests by the
Speaker and also myself. The hon.
Members should co-operate with the
Chair to conduct the proceedings in a

peaceful manner.
~ m—

Shri M. L. Dwivedl: Provided he
also gives an opportunity to those who
labour and table the questions; but
those who do not labour are allowed
questions, 8 number of questions,
while we who labour are not given an
opportunity.

Mr. Deputy-Speaker: It is the duty
of every Member of this House to
maintain the dignity and decorum of
of the House.

oft 7o wro fya : IUTETE wEwT,
AN AFAT F7F AV TAYX E, IART AHT
wx far oran &, Sfwr o Pasare ¥
3I7¥! wfas awg fuar wer §

Mr. Deputy-Speaker: Order, order.
Shri Bhagwat Jha Azad.

Shri Bhagwat Jha Azad: We have
had enough patience, but we cannot
do like those four hon. Members who
corner all the questions.

Mr. Deputy-Speaker: I too have en-
ough patience. What can be done?
st vy fowd : o7 W@y TRaAr
TRAVAT 21§, I wEreg ¥ figAres ?
T AF IAR! TETH FIA ¥ Ay A
we?
Shri Bhagwat Jha Asxad: Three

questions and 50 minutes. In protest,
. I do not put the question.

2839(Ai)LSD—2.
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Mr. Deputy-Speaker: Shri Subodh
Hansda.

Shri Subodh Hansda: T do not like
to put the question.

ker: Shri S ta

Mr. Deputy-Sp

Shri S. C. Samanta: With a heavy
heart, as a protest,’I do not put the
question,

Regarding Starred Question No. 587.

Mr. Deputy-Speaker: Next question.

Shri Bhagwat Jha Azad: I do not
put the question in protest.

Shri M. L. Dwivedl: In protest, I
do not put the question.

An hon. Member: Do not call them.

Shri Bhagwat Jha Azad: He will
have to call them.
Shri S. C. Samanta: In order to

draw vour kind attention. in protest
I am not putting the question.

The Leader of the House (Shri
Satya Narayan 8inha): This com-
plaint, as you know, has been brought
to notice . (Interruptions) Please
hear me.

Mr. Deputy-Speaker: The Leader of
the House is standing.

Not a

Shri Harl Vishnu Kamath:
of the

national leader, but Leader
House.

Shri Satya Narayan Sinha: What-

ever I am, I am speaking.

Shri Ranga: Is he the Leader of
of the House?

Shri Satya Narayan Sinha: What
am I? This matter has been agita-
ting our minds for long. I had a long
talk with the Speaker also the other
day. He is also convinced that ne-
ver has this happened in this House
in the history of 18 years. Recently
we find that only three or four ques-
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tions take away the entire time. In
the House of Commons, the practice
is that not more than three supple-
mentries are allowed unless it is very
important question.

Shri Harl Vishnu Kamath: Not al-
ways. I too have seen the Hansard,
perhaps more than you have done,

Shri Bhagwat Jha Aszad: 1§ sup-
plementaries is the average in the
House of Commons.

Shri Satya Narayan Sinha: It may
not act against only those Members
because it may happen that sometimes
your questions also, hon. Member’s
questions also, may come behind, It is
not a matter which will affect one
party. It affects the whole House.
Sometimes it may happen that some
of the important questions of the
hon. Members in the Opposition may
happen to be 4th or 5th or 7th. The
questions could not be reached. We
should at least try to cover ten ques-
tions . . . (Interruptions.)

st wq fwma : 7 wHwT Hw
IFT T A € TAE W qgr W0
gHy § 1| AAwEE 1 ogEm |
Shri Bhagwat Jha Azad: When the

Leader of the House is speaking, how
can they speak without being called?

Shri Ram Sewak Yadav: How can
you speak now? Are you called? . . .
(Interruptions.)

st femr qzame : gAwr wig
A gar v ¥

Mr. Deputy-Speaker: If you pro-
ceed like this I will ask you go out.

o T WA Wfgar: 97 a®
ANy A & A gw AE wygAT g

Mr. Deputy-Speaker: You are the
lender of a party; you must behave
better.

o T WA Wifgar: & ¥

uz ®21 W E fE % W & q@i ¥
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Hfaai a7 waot & @ gt & ),

AT F & WY FaTy oy

ft amaToaw fay sl
3 w7 @ W hifgar arza &) & saver
oS I ¥ AT E i agi A s
AT ) o ¥ afew 8 oami oW
A & fag sg1 ¢ | W@ @1 A
Ty v X §

Y e qewmaw : forg avE ¥
g fed 9 &, 9% ak ¥ o ay
wfgr |

Shri Satya Narayan Sinha: What-
ever I have to say or any other Mem-
ber has to say, it must be an appeal
to you, to the Chair. We are making
a submission to the Chair. Every
Member has a right to make a sub-
mission to the Chair, not that every-
one should shout against the other.
It is for the Chair to decide. It is
our submission, and appeal and re-
quest to the Chair that the Chair
should see that at least ten questions
are allowed every day, unless there
is some important thing which will go
against all concerned. It may some
times happen that some hon. Mem-
bers’ questions happen to be No. 1
or 2 and more important questions
may come downwards. In the in-
terest of all we should try to co-
operate with each other. Our minis-
ters also will certainly co-operate in
giving answers. We should all try
and see that at least ten questions are
disposed of every day.

st wq fowd ;WY & oA A
g §7 & g Y § 1 I nfgy
f& 2 %2 weqmA TR WA F A9
A AT | WO AT A
L ac il
Mr. Deputy-Speaker: Order, order.

Please sit down. In this very House
I have finished 31 questions on one

day and two short notice questions
also, in 1948 when I was on the panel
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of chairmen in the interim Parlia-
ment. Now we are not able to finish
even half a dozen questions. It ig a
very sad state of affairs. Every ques-
tion that comes up before this Par-
liament is an important question and
every Member feels that his question
should be taken up. If hon. Members
preface their questions with a long
preface the Ministers also will have
to give long answers; that will be
waste of time of the House. I would
request the hon. Members to put
short and pointed questions and get
pointed answers. I request both gides
of the House to co-operate with the
Chair and finish at least 12 or 15
questions a day. Let us go on now.

Shri Radhelal Vyas: My submis-
sion to your Sir, is . . .

Mr. Deputy-Speaker: Shall we

waste more of our time?

Shri Bhagwat Jha Arad:
suggest. ...

st Wt : ag A A & o A
T T T A I oar & o
Lic

Mr. Deputy-Speaker: I have not
called you, Please sit down, I would
request Shri Bhagwat Jha Azad also

to sit down. We had a discussion
about this.

May I

Shri Bhagwat Jha Asad: I would
suggest that you call a meeting of all
the Members who usually put many
questions and then we can decide the
issue how this Question Hour could
be conducted well in the House. If
you do mot like it, then do as you
like.

oft W ;e Yy g g,
TR ft e qe | g ot e ogA
oy | qETET wT oara few A X
- fegr o &, fem axg & wavw e
ey oy #

Mr. Deputy-Speak
the matter yesterday.

: We dis d
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Shri Bhagwat Jha Asad: We will
see that at least 10 questions are an-
swered every day, but then, the point
is you are never calling those who
table the questions. (Interruption).

Mr. Deputy-Speaker: I will make
the suggestion to the Speaker to call
a meeting of the leaders of parties
and decide how this matter about the
questions could be settled for the
smooth conduct of business of the
House. Shri Subodh Hansda.

ot Wy gw W ogEm & ek
saw @ fe feg avg @ Wi s
TRAQ TAET § o B e s
g o fog ag & & Wi & W1
fob e & AEE gl ) 1S o
fear aman @ W feq o & ¥ WY
sfir qY7 T § N wETe dae
w3 WVT 4F o W

Mr. Deputy-Speaker: Order, order.
Please sit down.

An hon. Member: He is always like
that. (Interruption).

Shri Maurya: I have got the confi-
dence. I will tell you why the sup-
plementaries in this House are more
in number. The reasons are three:
one is, the answer given by the Minis-
ters are either incomplete or are
ambiguous or they try to hide facts;
secondly, the important questions are
generally rejected; and thirdly, some
of the important questions are inten-
tionally put very much at the end of
the list. (Interruption).

Mr. Deputy-Speaker: Order, order.
Shri Maurya has got up without
being called. He is obstructing the
proceedings of the House.

An hon. Member: Nsme him.

Mr. Deputy-Speaker: I ask Shri
Maurya to go out. He is going on
speaking without being called, and he
is obstructing the proceedings of the
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minutes
Mr.

House. We have spent 15
like this. Please go out mow,
Maurya.

Some hon. Members rose—

Mr., Deputy-Speaker: You cannot
go on like this. Order, order. Please
go out, Mr. Maurya. After my ap-
peal, even then, the Members go on
shouting like this.

Shri Maurya: Please tell me the
reason, and I will go out.

Mr. Deputy-Speaker: Please go
out.

Shrli Maurya: I will go out, but
please tell me the reason why I

should go out.

Mr. Deputy-Speaker: Because you
were not recognised by the Chair and
you went on talking and obstructing
the proceedings of the House. So,
please go out.

Shri Maurya: So many Members
have been talking, Why should 1
alone be asked to go out? (Interrup-
tion).

Shri Jaipal Singh: Mr. Deputy-
Speaker, Sir, I am sorry that I have
to intervene. While I do not chal-
lenge your authority, I wish to make
a submission. Somebody has pro-
posed from this side or that side—
I do not know whether it has been
a unanimous proposal—to name an
hon. Member of this House. I do
feel that if any hon. Member has
made serious charges such as my hon.
friend behind me has made, it is only
fair—I do not know perhaps in the
heat of the argument, in the midst
of rowdyism, uproar......

An hon. Member: Melee.
8hri Jaipal Singh: ....perhaps you
did not hear the charges he made—

and if you do not mind, I may repeat
them.

Shri Maurya: Let me repeat.
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Shri Jaipal Singh: If he wants to,
let him repeat, but the point is, when
serious charges have been made, may

1 suggest that you do not ignore
them......
An hon, Member: What is the

charge?

Shri Jaipal Singh: The hon. Mem-
ber has to substantiate them or face
consequences. The charges have
been that questions are put or tabled
here, well—there is a revenue on
that,. ... (Interruption).

Some hon. Members rogse—

Shri Maurya: No. Let me tell you
what I said; if you do not understand,
you must please try to understand.

R g o @ 5 oagi ox
FeATHEr 3G WA § | TGE A HICT
& 1 wgar At ag & fr o qaTa gar
IHFT A ST WIAT ATRY Het wEIE
IF TFTL FT AL &F § | SN aga @
qTEr @ A § | Aga ¥ @l w
fourar smar &, safay aeided my
g

T m fEoagw ¥ meEqd
qaT gl afed o § e wima
¥ g odt gOEt § fF § gare agi o<
1 A 4 § Y W N § qT gawr
e A fear smar &

59 2w § 3o O ww st
& W Al § o AT dare e
w17 qg AT T F A AT qWT ¥
awet § §7 4 dFT 9 ghea
T, AN ) IAE AR A
g o &)

R

Mr. Deputy-Speaker: The minis-
ters will give the answers. If they
have not got the answer, they wif}
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ask for notice. That is the usual
procedure. Simply because the
answer that the member wants has
not come, there is no reason why
members should stand up and go on
at the top of their voice and disturb
the proceedings of the House. That
is what Mr. Maurya has done. I
would request him to go out.

Shri Maurya: There were some
other members also who were shou-
ting, They should also be asked to
go out, I did not say anything against
your order...... (Interruptions).

Mr. Deputy-Speaker: No more;
please go out.

(Shri Maurya then left the House).

Shri Jaipal Singh: Sir, a very
serious charge has been made,
not against this side or that side, but
it is a reflection on the entire House.
1 want to know whether by just nam-
ing him, we have been absolved.
‘What is the position?

Dr. L. M. Singhvi: I would plead
with you to go into the question
because the allegations are far more
serious than what they might appear
to the House because in the uproar
and noise they were not quite audi-
ble. These charges detract from the
dignity of the House. If even a sec-
tion of it is true, it is very objection-
able. If it is untrue, serious conse-
quences might follow.

it vy fowa (%) Wik &
i & forir o fover afafa amid s
w1fgd 1

Mr. Deputy-Speaker: I can assure
hon. members that I will certainly
go through the proceedings of the
House and see what steps are requir-
ed to be taken.

Yesterday also 1 appealed to the
House and said that though there is
freedom of speech in the House,
every member must take the responsi-
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bility for the truth of what he utters.
Very serious charges have been made.
I will go through the records of the
proceedings and see what action has
to be taken.

TWo T wANET wYfgan : q® awg

¥§ atfig qar Afd, ax | gor
aforgar
SHORT NOTICE QUESTION
Power Cut in Kerala

+
S.N.Q. 10. Shri Vasudevan Nair:
Shri Warior:
Shri Maniyangadan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is a proposal for
further power cut in Kerala;

(b) if so, what will be the impact
of this cut on industrial and agricul-
tural production; and

(c) whether it is a fact that indus-
tries like the Travancore-Cochin
Chemicals Ltd. and Indian Rare
Earths Ltd. are likely to be closed
down due to power shortage?

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): (a) No, Sir.

(b) No cuts have been imposed on
agriculturists so far. The cuts on

industrial consumers are also not
being increased.
(c) TCC have been closed dowm,

since they exceeded their reduced
three-month (January-March) power
quota ahead of time. Rare Earths are
also similarly affected.

Shri Vasudevan Nair: The Kerala
Government has stated something
contrary to what the minister has
stated. They have said there is 80
per cent power cut on the industries.
The fertiliser factory, we are told, is
about to be c'osed down, May I know
whether the government could not
make gome arrangement or cannot do
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so now by supplying some power
from Mysore, which is surplus in
power, so that at least the fertiliser
concern and such other important
factories are able to function?

Dr. K. L. Rao: It is true there is
very heavy shortage of power in
Kerala and a number of very impor-
tant industries are being closed down.
At the moment, Kerala is getting
about 3 lakh units every day. We
will try our best to see that it may
be increased.

Shri Vasudevam Nair: In view of
this chronic shortage almost every
year now for the last six years, and
also in view of the fact that Kerala
now depends entirely on hydel power,
may I know whether expeditious
steps will be taken for the establish-
ment of the proposed thermal plant
at Cochin?

Dr. K. L. Rao: We appreciate that
there should be a sufficient amount
of thermal power backing and there-
fore we have sanctioned one thermal
station at Cochin.

Shri Ravindra Varma: May I know
whether this decision to establish a
thermal plant in Cochin is contingent
upon the ability of the Heavy Electri-
cals in Bhopal and the Heavy Engine-
ering Plant in Ranchi to produce the
plant and machinery necessary for
this; if so, does the Minister appre-
ciate the fact that this would mean
a delay of two or three years or even
more during which period the
chronic shortage of electricity will
continue in the State?

Dr. K. L. Rao: It is quite true that
the therma] station at Cochin must
be expedited as much as possible,
and having regard to the urgency of
having a thermal backing, it will be
our endeavour to see that the mach-
inery is obtained, either from inside
or outside the country, at the ear-
liest.

Shri Maniyangadan: May I know
what is the percentage of cut in
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electricity? The hon. Minister stated
that no cut is contemplated. I want
to know by what percentage it has
been reduced now. I also want to
know whether immediate steps would
be taken to establish a thermal plant
in Kerala irrespective of the fact
whether the machinery is available in
India or not?

Dr. K. L. Rao: It is 50 per cent cut
on heavy industries......

Shri Vasudevan Nair: The Kerala
Government has said that the cut is
80 per cent—here is the newspaper
report—on industrial consumption.

Dr. K. L. Rao: I am afraid, accord-
ing to the information available to
us, according to the communication
we received, it is 50 per cent cut on
the heavy industries and 25 per cent
cut on the domestic consumption.
There is, of course, one point which I
would like to say here. In Kerala
they have done another thing, What
they did in Kerala was, in addition to
the cut of 50 per cent, they gave the
heavy industries the choice of utilis-
mg power in whatever way they
liked in three months. So some of
the factories have used the power
in two months. That is why TCC had
to be closed down earlier.

As regards the other part
question, I have already submitted
that it will be our endeavour to
establish the Cochin therma]l power
station as early as possible.

Shri P. Venkatasubbaiah: Since the
southern States of Kerala, Andhra
and other States—some of them at
least—are suffering from acute
shortage of electricity, the States that
are being fed by the southern griq,
may I know whether the Government
does not feel it desirable to see that
power is supplied from some of those
states which are in a happy position
8o far as electricity is concerned?

of the

Dr. K. L. Rao: It is quite true that
Mysore is in a position today to sup-
ply the rest of the States. Unfortu-
nately, except for Madras, there have
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been no adequate transmission lines
to other States. There should be
sufficient transmission lines and in
the absence of that it has not been
possible to supply as much as we
would have otherwise done.

Shri Kappen: May I know what
practical steps have so far been taken
by the Government for establishing
a thermal plant in Kerala?

Dr. K. L. Rao: As the hon. House
is aware, there has been a lot of
trouble about getting it sanctioned.
A technical committee was set up
and they took a lot of time. Later on,
as a result of further discussions and
because the Ministry of Fuel promis-
ed to give us 40,000 tons of furnace
oil, it has now been sanctioned. The
sanction has just now been given and,
as I have submitted already, it will
be our utmost endeavour to see that
that station is established.

WRITTEN ANSWERS TO
QUESTIONS
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Problem of Government Accommoda-
tion

*597. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:

Will the Minister of Werks, Housing
and Urban Devel be pl d
to state:

(a) whether he has sought the co-
operation of all the Central Ministries
in solving the problem of Govern-
menta] accommodation; and

(b) if go, the method of co-operation
sought?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

(b) The difficulties have been ex-
plained in a D.O. letter dated the 7th
December, 1965 addressed to Ministers,
a copy of which is laid on the Table
of the House [Placed in Library. See
No. LT-5794/66].
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Stabilisai.on of Prices

*598. Dr. L. M. Singhvi: Will the
ini of Fi be pl d to state:

M

(a) whether it is proposed to set up
any machinery for the stabilisation of
prices;

(b) if so, the basic outline thereof;
and

(c) it not, the reasons therefor?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c).
Certain arrangements to deal with the
problem already exist which will nced
examination to see if a change in the
machinery is necessary.

Report of Technica) Committee on
Capital Goods

*589. Shri Shree Narayan Das: Will
the Miuister of Planning be pleased
to state:

(a) whether the Technical
mittee appointed by the
Commission under the
ot Dr. A. Nagaraja Rao
of the requirements of capital goods
for major industries has completed its
work and submitted its report;

Com-
Planning
chairmanship
to take stock

(b) if so, the important features of
the report;

(c) whether the report has been
examined by the Planning Commis-
sion; and

(d) if so, the result thereof?

The Minister of Planning
Asoka Mehta): (a) Not yet, Sir.

(Shrl

(b) to (d).
Raising of Resources by States

Do not arise.

*600. Shri Subodh Hansda:
Shrj S. C. Samanta:
Shri Bhagwat Jhg Azad:
Shri M, L. Dwivedi:
Shri P. C. Borooah:
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Shri Madby Limaye:
Shri Kishen Pattnayak:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that States
are to rdise the additional revenue to
meet the Fourth Five Year Plan re-
quirements;

(b) whether any policy has been
laid down for this purpose by the
Centre; and

(c) the total amount of revenue
to be raised by the States and whether
any quota has been fixed for each
State and, if so, the quota for each
State?

The Minister of Planning (Shri
Asoka Mehta): (a) Yes, Sir.

(b) Certain guidelines for addi-
tional resource mobilisation by State
have been indicated by the Planning
Commission. The measures suggested
include, among others, the levy of
surcharge on land rcvenue, revision of
irrigation rates, levy of surcharge on
commercial crop, imposition of better-
ment levy, Increase in electricity
tariffs and duties and revision of
urban immovable property tax, sales
taxes, motor vehicles taxes, etc.

(¢) The total amount of revenue to
be raised by the States and the quota
for each State would be determined
at the time of the finalisation of
the Fourth Plan.

Credit to Sudan

*601. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 807 on the 2nd
December, 1965 regarding credit to be
cxtended to Sudaun and state:

(a) whether the discussion with the
Government of Sudan to extend the
credit of Rs. 5 crores for getting up the
industries has been finalised;
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(b) if so, the terms and conditions
of this credit; and

(c) if not, when it is likely to be
finalised?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
No Sir. The terms and conditions of
the credit are yet to be setiled.

(c) This would be done with either
by an Indian delegation  visiting
Sudan or a delegation from their side
coming  India. The dates for this
have not yet been fixed.

Bridging up gulf between need and
achievement

*602. Shri P, R. Chakraverti:
Shri Bibhuti Mishra:
Shri K. N, Tiwary:

Will the Minister of Planming be
pleased to state:

(a) whether Government recognise
the fact that there wags intense public

discontent because of the wide gulf
between need and achievement;
(b) if so, the steps taken by the

administration to bridge the gulf; end

(¢) how far the administrative
machinery has been geared to the
urgency of the situation, created by
the non-fulfilment of the minimum
necessities, which the people of India
were entitled to, even after 18 years
of the achievement of freedom?

The Minister of Planning (Shri
Asoka Mehta): (a) to (c). The whole
process of Planning is directed to-
wards Taising the living standards of
the people over a period of time.
Each Five Year Plan has taken us
nearer to this goal. The basic objec-
tive of the Fourth and Fifth Plans is
to provide opportunities of employ-
ment to all who seek it and to ensure
a minimum Jevel of living to every
family in the country by the end of
the next ten years or so.

The Government of India have
recently set up the Administrative
Reforms Commission to examine the
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public administration of the country
and to make recommendations for its
reform, and reorganisation where
necessary. ln making its recommen-
dations, the Commission will give con-
sideration to the need for making
administration a fit instrument for

achieving social and economic goals
of development.
ww feaf
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Economy in Expenditare

*604. Shri Harl Vishnu Kamath:
Shri Bhagwat Jhy Aszad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
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Shri Subodh Hansda:
Shri P. C. Borooah:

Will the Minister of Finance be
pleaged to refer to the reply given to
Starred Question No. 178 on the 11th
November, 1965 regarding economy in
expenditure and state:

(a) whether the Committee headed
by the Cabinet Secretary to review the
activities of different Ministries has
submitted a report;

(b) if so, its main findings and re-
commendations; and

(c) whether the Report will be laid
on the Table?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) No, Sir. The Committee was not
required to submit a formal report to
the Government. But the budget esti-
mates of the Ministries for 1966-67.
particularly the non-plan portion,
were framed on the basis of the con-
clusiong of the Committee reached
after discussion with the gecretaries of
the administrative Ministries.

(b) and (c). A statement js laid on
the Table of the House. [Placed in
Library. See No. LT-5785/66]

Retail Prices of Commodities

*605. Shri Madhu Limaye: Will the
Minister of Finance be pleased to
state:

(a) whether Government have com-
piled statistics about the increase in
the retail prices of essential commo-
dities like cereals (open murket),
kerosene, pulses, edible oils, sugar
and cloth during the period from
September, 1965 to February, 1966;

(b) whether Government have
noticed any big gap between the
prices fixed by Government wmanu-

facturers and the actual prices paid
by the consumers; and

(¢) if so, the action proposed to be
taken to remedy the situation?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c). In-
formation is being collected from the
concerned authorities.
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Power Rates of Public Sector Power
Undertakings

*607. Shri Mohammag Elias:
Dr. Ranem Sen:
Shri S. M. Banerjee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that most of
the public sector power supply under-
takings in India have recently in-
creased their power rates substantially
with g view to increase their earnings
as per recommendations of the Venka-
taraman Committee; and
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(b) it so, the steps taken by those
undertakings for reduction of expen-
diture and effecting economy in ell
directions before the increase in
power rates?

The Mfhister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Seven out of fourteen State
Electricity Boards have reviewed their
rates subsequent to the circulation ot
the Venkataraman Committee Report.
The rates have generally increased
though some of the Boards have dec-
reased the Tates for certain categories
of services. The details of the changes
are given in the Annexure laid on the
Table of the House, [Placed in Li-
rary. See No. LT-5796/66] Under
section 59 of the Electricity (Supply)
Act, 1948, the Boards are not to carry
on their operations at a loss, as far as
practicable. The recommendations of
the Venkataraman Committee regard-
ing financial returns ag accepted by
the Government have also influenced
the Boards in working out their revis-
eqd rates.

(b) The State Electricity Boards
have taken steps towards reduction of
expenditure and effecting economy by
taking several steps e.g., reducing the
stand-by capacity, saving of capital
expenditure on available civil works,
economising in the use of vehicles,
stationery, curtailment of expenditure
on new posts etc.

Committee on Technical Consultancy
Services

*608. Shri Dharmalingam: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Union Government have appointed a
Committee on Technical Consultancy
Services; and

(b) if so, the constitution and func-
tions thereof?

The Minister of Planning (Shri
Asoka Mehta): (a) Yes, Sir.
(b) A copy of the Government

Resolution containing the constitution

and functiong of the Committec ig laid
on the Table of the House. [Placed in
Library. See No. LT-5797/66]

Upper Krishna Project

*“609. Shri Linga Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of
Mysore have represented that the
Upper Krishna Project in Mysore
State should be taken over and exe-
cuted as a centrally sponsored scheme;
and

(b) if 8o, the action taken thereon?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
and (b), The request of the Mysore
Government for the flnancing of the
Upper Krishna Project entirely by
the Centre is being considered in the
context of the general question regard-
ing the manner of fimancing of large
multi-purpose projects.

World Bank's Rate of Interest

*610. Shrimatj Maimoona Sultan:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether Government's attention
has been drawn to the reports that the
World Bank is proposing to raise its
interest rates;

(b) if so, the precise proposal of the
World Bank, and

(c) Government’s reaction thereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) The proposal is understood to
be to raise the interest rate from 5}%
to 6%,

(c) While the raising of the interest
rate will obviously make further loans
from the World Bank to developing
countries costlier, it will also enable
the Bark to raise more funds from
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the capital markets of the world for
lending to underdeveloped countries;
to the extent that the resources of the
IDA are augmented by developed
member-countries for purposes of long
term lending with no interest to the
underdeveloped countries, the effects
of a rise in the interest rate on Bank
loans can be, and it is hoped will be,
minimised.

Collection of National Defence Fund

*611. Shrimatj Savitri Nigam:
Shri Shinkre:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that lot of
pressure ig being exercised on the
people and officials for the collection
of National Defence Fund and collect-
tion of gold for Gold Bonds;

(b) whether it is also a fact that the
Principal of a Higher Secondary
qegoy Ul yredinpeyed jo  [ooyds
District of Punjab is forcing the
teacherg to contribute 10 grams of
gold for the Gold Bonds; and

(¢) whether Government propose to
muke Some arrangements for the audit
of all types of defence funds through-
out the country?

The Minister of Finance (Shrl
Sachindra Chaudhuri): (a) While it
appears that in the past there had
been isolated cases of exercise of
pressure, Government is not aware
that there have been any such ceses

recently.

(b) Government of India have no
information. However, the facts are
being ascertained from the State Gov-
ernment.

(c) Arrangements already exist for
the audit of the accounts of the
National Defence Fund end the audit
of the National Defence Gold Bonds
by the Comptroller & Auditor General
of India.
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Family Planning programme in Fourth
Plan

*612. Shri P. C. Borooah:
Shri M. L. Dwivedl:
Shri Bhagwat Jha Azad:
Shri §. C. Samanta:
Shri Subodn Hansda:

Will the Minister of Health and
Famlily Planning be pleased to state
the Fourth Plan allocation and target
to be achieveq in respect of the family
planning programme?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): A ten-
tative allocation of Rs. 95 crores has
been made for Family Planning pro-
gramme during the Fourth Five Plan.

Efforts are being made to set up
thate-wise, District-wise, and Block-
wise targets for IUCDS, and sterilisa-
tions with the object of reducing the
birth rate to 25 per 1,000 in the
shortest possible time.

U. K. Loans

*613. Dr. L. M. Singhvi:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Hukam Chand

Kachhavaiya:

Shri Yashpa] Singh:
Shri Shinkre:

..Shri Ram Harkh Yadav:
Shri C. K. Bhattacharyya:
Shri Vishwa Nath Pandey:
Shri M. Rampure:

Shri Mohammad Elias:
Dr. Ramen Sen:

Shri Murli Manohar:
Shri Linga Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether the UK. Government
have given three loans to the Govern-
ment of India during the current year;
and

(b) if so, the details thereof?
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The Minister of Finance (Shri
Sachindra Chaudburi): (a) and (b).
Four loan agreements totalling

£26.5 million (Rs.35.33 crores) have
so far been signed during the current
year with the UK. Government as
follows:

(i) £5 million on 15-6-65 for
general purpose assistance.

(ii) £10 million on 20-10-65 for
general purpose assistance.

(iii) £4 million on 20-12-85 for
components and  specialised
raw materials for British-
oriented industries.

(iv) £75 million on 11-2-1866 for
emergency food assistance.

All these loans are repayable over a
period of 25 years inclusive of a grace
period of 7 years. The effective in-
terest payable on the first loan is
about 3} per cent per annum while
the other three loans are interest free.

Indian Currency in Nepal

*614. Shri Shree Narayan Das:
Shri Subodh Hamsda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shri Hukam Chand
Kachhaviya:
Shrimati Malmoona Sultan:
Will the Minister of Finamce be
pleased to state:

(a) whether it is a fact that the
Indian currency has completely ceased
to be a legal tender throughout the
territory of Nepal;

(b) The exchange rate between
Indian rupee and Nepali rupee and
what will be its impact on the Indian
currency in circulation in Nepal; and

(c) whether any estimate is avail-
able of the Indian currency in circula-
tion in Nepal?
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The Minister of Filnance (Shri
Sachindra Chaudhuri): (a) The
Indian currency has not yct comple-
tely ceased to be a legal tender
throughout the territory of Nepal al-
though the Government of Nepal is
taking steps gradually towards that
direction.

(b) The exchange rate is 100 Indian
rupees equivalent to 160 Nepali rupees.
The circulation of Indian currency is
on the decline.

(¢) No, Sir.

Loan to Ceylon

*615. Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri P. C. Boroowh:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Finance be
pleased to refer to the reply given to
the Starred Question No. 612 on the
2nd December, 19685 and state:

(a) whether it is a fact that Indian
has offered a short-term loan to Cey-
lon in order to enable Ceylon to buy
consumer goods from India and
whether such credit has been finalis-
ed;

(b) if so, the main
loan; and

(c) if not, when it is likely to be
finalised?

The Minister of Finance
Sachindra Chaudhuri): (a)
Sir.

(b) The main features,of the agree-
ment are:

(i) The credit of Rs. 2 crores will
be available for drawal up to
31st December, 1866.

(ii) The Government of Ceylon
can use this credit for im-
porting from India dried fish
of the value of Rs. 60 lakhs,
textiles for Rs. 80 lakhs and
dried chillies for Rs, 60 lakhs;
and

(ii1) The loan carries interest at
3 per cent and Is repayable

features of the

(8hri
Yes,
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in 6 half yearly instalments
beginning 1st July, 1987,

(¢) Does not arise.
Foreign Investment

“616. Shri P, R. Chakraverti:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether there is any proposal
under consideration of the Government
of India resulting in the reversal of
Government policy of disallowing any
foreign participation in the manage-
ment of Indian industry against the
promises of greater inflow of the pri-
vate capital;

(b) whether the US Agency for
Industrial Development has, in a docu-
ment presented to Government, sug-
gested a number of changes and also
made plea for concessions; and

(c) whether the foreign investors
have made offers of increasing invest-
ment if they were allowed some say
in the managerial control?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The
policy regarding foreign investment is
that normally only the major interest
in' ownership and effective control of
an undertaking has to be in Indian
hands. However, this is not a hard
and fast rule and in individual cases
majority foreign participation may be
permitted, where this appears neces-
sary In the national interest. There is
no proposal to modify this policy.

(b) No. Sir.

(c) Government have not come
across any cases where a foreign col-
laborator has offered to increase his
investment if he was allowed a say in
the managerial control. However,
in some cases, the foreign collabora-
tors have stipulated that they should
have an effective gay in the manage-
ment of the concern as a condition to
their participation in the venture.
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Wastage of Drugs

*617. Shri Yashpal Singh: Will

the Minister of Health and Famlly

Planning be pleased to state:

(a) whether Government have seen
the press report appearing in the
Hindustan Times dated 31-12-1965 on
page 8 under the heading “Drugs
Worth Rs. 40,000 Go Waste”;

(b) whether Government propose
to hold any inquiry into this loss; and

(c) it so, the action taken against
the persons responsible for this loss?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes, Sir.

(b) and (c). It has been reported by
the Delhi Municipal Corporstion that
a very small quantity of medicines
costing about Rs. 3600 was rendered
uscless due to the passing of the ex-
piry date. The Government of India
do not consider it necessary to hold an
enquiry into this Joss. The Municipal
Corporation is however being advised
to be more careful in future in fix
responsibility in this case.

Irrigation and Power Allotments

*618. Shri Bibhutl Mishra: Will the
Minister of Planning be pleased to
state:

(a) whether it ;s a fact that in all
the three Five Year Plans allocations
for irrigation and power to Bihar
State have been meagre in spite of the
fact that per capita income in Bihar is
the lowest and the population is the
second largest in India; and

(b) if so, the reasons therefor and
the gteps taken to increase the alloca-
tion for the Fourth Five Year Plan?

The Minister of Planning
Asoka Mehta): (a) No, Sir.

(8hri

(b) Does not arise.
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D.V.C. Tarifft

*619. Shri Shree Narayan Das:
Shri P. C. Borooah:
Shri Indrajit Gupta.
Shri Mohammad Elias:
Dr. Ranen Sen:
Shri S. M. Banerjee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Damodar Valley
Corporation’s scheme to revise and
increase power tariff so as to earn 8
return of at least 7 per cent on the net
value of assets in use during any year
as suggested by the World Bank as a
condition for the grant of a loan from
that body has been given effect to;

(b) if so, the nature of the modifica-
tion and enhanced rate ot power tariff
to be charged from the consumers;

(c) whether the Venugopalan Com-
mittee has supported the increase
suggested by the Demodar Valley
Corporation or it has sugpested changeg
therein; and

(d) the nature of the changes sug-
gested, if any?

The Minister of Irrigmtion and Power
(Shri Fakhruddin Ahmed): (a) Yes.
The D.V.C. tariffs were revised with
effect from the st April, 1968.

(b) The average increase is approxi.
mately 12 per cent to 15 per cent. The
revised tariff is ss follows:-

For supply at 38 K.V.:

Demand Charge: Rs f'.. per KVA
per month:

Plug
Energy charge as follows:—

First 200,000 units
paise per Kwh.

Next 300,000 units per month 3.28
paise per Kwh.
all in excess 3 paise per Kwh.

The energy charges is subject to
variation with a coal cost surcharge.

per month 3.5
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For Supply at 32 K.V.:

A rebate of 2-1{2 per cent on the 33
K.V, tariff is allowed.

(¢) and (d). Yes. The Com-
mittee has supported the power
supply tariff as revised by the

D.V.C. with effect from 1-4-685 except
in the case of supplies to the West
Bengal and Bihar State Electricity
Boards where an increase of 2-1|2 per
cent over the old rates (i.e, as existed
prior to 1-4-65) has been recommend-
ed, to be effective from 1-4-66.

Loan of Officers for Development of
Water Resources in Certain African
Countries

*620. Shri P. R. Chakraverti:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
India have received request from three
African Countries—Kenya, Ghana and
Uganda to send experts to advise them
on the development of water resources
in those countries; and

(b) if so, whether the experienced
engineers from the Central Water and
Power Commission have been deputed
to these developing African Countries
to assist them in the irrigation and
allied projects?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The requisite informa-
tion is as follows:

Kenya

Requests were received from the
Government of Kenya and from
certain agencies of the United Nations
for the services of some experts in the
fleld of Irrigation and Development of
Water Resources, for deputation to
Kenya.

Some officers were reccommended
for assignments in Kenya; but none
of them hag received an offer of ap-
pointment.
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Ghana

One officer of the Central Water and
Power Commission is on deputation
to Ghana since June, 1959, as Senior
Engineer (Hydrology).

Uganda

No request has been received from
the Government of Uganda for  the
services of Indian experts in the field
of development of water resources.

“Seisure of Chinese Dollars on West
Bengal-Sikkim Border”

*622. Dr. L, M. Singhvi:
8hri D. C. Sharma:
Shri Ram Harkh Yadav:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Chines¢
dollars have been found among contra-
band goods recently scized by the
Indian Land Customs at a checkpost
on the West Bengal-Sikkim border at
Rangpo recently;

(b) if so, the circumstances sur-
rounding the seizure, the quantity of
Chinese dollars and the status of
those from whom the Chinese cur-
rency has been recovered;

(c) whether there is any suspicion
or proof of Chinese currency being
used to promote activitics prejudicial
to our nationmal gecurity; and

(d) the action if any taken in this
respect and against whom?

The Minister of State im the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). On 10th February, 1966
the staff at the Customs Check Post at
Rangpo on the West Bengal-Sikkim
border seized from a Sikkimese natio-
nal, who was travelling in a jeep from
Kalimpong to Sikkim, 18 pieces of
silver utensils, 12 pieces of obsolete
Indian silver coins and 2 pieces of
obsolcte Chinese dollars, all valued
about Rs. 408. The Sikkimese na-
tiona' is a dealer in silver, cloth and
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footwear at Kalimpong, The case is
under further investigation.

(¢) The Government have no infor-
mation that Chinese currency is being
used to promote activities prejudicial
to the security of this country.

(d) Does not arise.

Lower Sileru Project

2308. Shri Koila Venkaiah:
Shri M. N. Swamy:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 403
on the 19th August, 1965 and state:

(a) whether the foreign exchange
requested for by the Government of
Andhra Pradesh for the procurement
of construction machinery etc. for the
Lower Sileru Project from U.S.SR.
has since been granted;

(b) if so, when; and
(c¢) if not, the reasons for the delay?
The Minister of Irrigation
Power (Shri Fakhruddin

(a) to (c¢). No.
consideration.

and
Ahmed):
The matter is under

US Study on Development of India
2307. Shri Kolla Venkalah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of
pleased to state:

Finance be

(a) whether the United States Gov-
ernment have made any study of the
development of India since the achie-
vement of independence (i.e. the 15th
August, 1947) and the contribution to
the capital for development;

(b) if so, the main points which
emerged from the study;
(¢) whether the study has been

undertaken in eooperation with
Government of India; and

the
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(d) the reaction of Government to
the points raised in the study?

The Minister of Finamce (Shri
Sachindra Chaudhuri: (a) The Em-
bassy of the USA in Delhi has brought
out a brochure entitled “India’s Deve-
lopment and Economic Aid” in Decem-
ber 1965. It refers briefly to the eco-
nomic development of India in the
«<ourse of the three Plans and narrates
the extent and scope of foreign econo-
mic aid to India during this period.

(b) Apart from data on foreign eco-
momic aid, the following seem to  be
the main gcneral points made out in
the brochure:

(1) “India hag had an impressive
record of economijc develop-
ment since achieving inde-
pendence in 1947, Despite
some problems, the country
has probably  accomplished
more in these 18 years than in
any previous century. While
foreign assistance has played
ar important role, India jtself
has supplied 80 per cent of its
own development require.
ments.”

Yi}) “Since India's planned and
concerted development effort
began in 1881, total real out-
put has grown at an average
annua] rate of nearly 4 per
cent; agricultural output has
increased at about 3 per cent.
The 1964-85 growth rate of
7'3 per cent indicates that the
country may be able to 8o
much better in the future.
Both food and total produc-
tion have increased at rates
-consistently higher than the
annual population growth, al-
though the margin has not
been sufficient over a long
-enough period of time to
sharply increase per capita
i and »

(il) Indian planning has provided
a needed framework for de-
2839 (Ai) LSD—3.
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velopment outlays and policies
and has steadily improved
over the past 15 years”

(iv) “While the public sector has
grown greatly, the volume of
private investment and busi-
nesy activity also hay substan-
tially increased. Growth has
not been conflned to any one
sector. India’s economic
policy has been adjusted from
time to time on the basis of
pragmatic considerations.”

(v) “The ultimate goal of Indian
planning is self-sufficiency. Ag
the late Prime Minister Nehru
said in October 1949:

“Self-help is the firet condition
for a nation, no less than for
an individual.”

“And the country is dedicated to
the ideal of bringing about
development while, at the
same time, preserving free-
dom. India does not want to
obtain its economic devwlop-
ment in the Communist
Chinese manner—by wringing
it from the blood, tears and
mortal gacrifice of the people.”

(¢) No, Sir.

(d) Does not arise in view of
answer to part (c).

the

Fuel Briquetting Plant in Kerala

2308. Shri A. K. Gopalan: will
the Minister of Planning be pleased to
state:

(a) whether it is a fact that the
Kerala Administration are investigat-
ing that the waste saw dust in Kalla,
Calicut District can be used to start a
fuel briquetting plant.

(b) the number of saw millg in
Calicut District;

(¢) whether it is a fact that the
Kerala Industries Project Officer has
sent a questionnaire to the saw mill
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owners to know how much saw dust
wil]l be available; and

(d) when the factory is likely to be
started?

The Minister of Planning (8Shri
Asoka Mehta): (a) to (d). In order to
study the possibilities of utilisation of
saw dust available jn various Rural
Industrics Project areas for manufac-
ture of fuel briquettes, by Rural In-
dustries Planning Committee of the
Planning Commission sought infor-
mation from various rural industries
projects, including Kozhikode in
Kerala State, regarding the quantity
of saw dust available in the area. The
Kozhikode project authorities have,
accordingly, undertaken a study of the
availability of the saw dust in the
project area. The information was
collected by the Project Officer, Koz~
hikode through a questionnaire. Ac-
cording to the information collected,
there are 73 saw mills in Kozhikode
District. Technical feasibility and eco-
nomic viability of setting up a plant
in Kozhikode are under study and
no final decision has been taken 8o
far.

U.8, Loan to Indian Firms

2309. Shri Rem Harkh Yadav:
Shrimati Maimoona Sultan:

Will the Minister Finance be pleased
to state:

(a) whether the U.S. Government
have extended a loan ing to
Rs. 3 crores to flve firms for joint col-
laboration in India;

(b) it so0, the terms thereof; and

(¢) the names of firms to be benefl-
ted by the loan?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to (c). The
US Government has extended five
separate loans, totalling to just over
Rs. 3 crores, to the firms indicated in
the Statement laid on the Table of the
House. [Placed in Library. See No.
LT-5798/66] which also gives the
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termg of the loans and the purposes

for which they have been made. All

five firms have U.S. collaborators.

Integration of Rural Electrification
Programme

2310. Shri Ram Harkh Yadav:
Shri Murll Manohar:

Will the Minister of Planning be
pleased to state:

(a) whether Government appointed
a Programme Evaluation Organisation
of the Planning Commission for the
integration of the Rural electrification
Plan;

(b) it so, its recommendations for
the right progress of the scheme; and

(c) whether Village Panchayat and
the Block Development Councils are
to be associated with the scheme?

The Minister of Planning (Shrd
Asoka Mehta): (a) The Programme
Evaluation Organisation of the Plan-
ning Commission made a detailed en-
quiry into the rural electrification
programme and prepared a report in
October, 1968.

(b) and (c). A summary of the re-
port is laid on the Table of the House.
(Placed in Library. See No. LT-579¢/
66).

IUCD Programme

2311, 8hri V. B. Gandhi: Wil} the
Minister of Health and Famfly Plam-
ning be pleased to state:

(a) whether the services of practis-
ing medical porsonnel other than those
in Government service are at present
utilised for the proper motivation of
the public and the use of TUCD on
large scale; and

(b) whether it is the intention of
Government to provide for medical
examination of those asking for TUCD
with a view to reducing complications
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and making the IUCD programme

more safe?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The sorvices of private medical practi-
tioners are being utilised for the
motivation and use of IUCD;

(b) Medical examination is done in
all cases before giving them IUCD.

A dation for Gover t

Servants

2312. Shri Dharmalingam: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether the Government em-
ployec with service exceeding 14 years
are still without any Government
accommodation;

(b) if so, the number of such em-
ployees; and

(c) when these employees are likely
to be provided Government accommo-
dation?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

(b) 6,439,

(¢) Government is taking all possi-
ble measures to build more houses
but it will take many years to provide
them accommodation.

qWT TR @ 7 9 & qrf o soweat

2313. st To firo wifew :
&t geserE wew

w7 waree wa qfeare gt et
qg WA WY 9T Wy fe

(v) w1 wgfee aqr wow WY
Ut ¥ wwEATE 4 ¥ X F qry
) aeT & & fad wgrow e
¥ ¥ goee & N fasig agraar
it §;

(@) afz g, av sea ufw feay
t; Wk

() |<ETT 7 ITAY ATGAT R W\|J
fvig fear § ?

wreer aqr ofwre Gd o Wy
(wo galmT wm) (v) &
(7). srefaw &% & W gt
gt forad 3 & qEY W) e ot
afenfea ¢, & w4 ® gfy & fou woay
w1 9 Al A sggar W
E®Y W 8T 7 gy ) faaifa
¥ @ g | W wg & fag amaw
TR A I §WT ¥ &% a% 6
wifaw agraar g =\ § )

a7 e qfT Gl & 1966-67
& oifer 9 § gy &R W
60 9TW T ¥Y sqEeqy faqw % o
g | @ Y & vl wEOw @Y
q 2. 50 0% ¥ w1 wfafom araeT
i § ¥few W aTeT Wit aw
i€ wfaforr wraza v & fag Wit
gkt

g s gra fafae i
e & wfgwfal & oF & &
10 ¥ 15 3w, 1966 O GWTT ¥Y
feafar &1 wmw o ff wiczA A &
fag wgUg ¥ swEma @@ W
T fer 1w gw ¥ fewifind qx
o ¥ faar fear ar @ € 1 Iw
qfr QoY & fog wgraw ETeT
% wfafor a1 fow v & fad
w w ¥ w§ fanw famfor aff &
L

Industrialisation of Delhi

2314. Shri Maheswar Naik: Wil
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether it is a fact that the
policy of Government with regard to
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industrialisation of Delhi has been so
framed that all the industries will
not be allowed to be located within
the city;

(b) if so, the localities that have
been selected for the development of
industries and the extent of industries
to be set up there; and

(c) the steps bheing taken in res-
pect of the existing industries already
located in the city?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) The Master Plan
for Delhi was published on the 1st
September, 1062. Such industrial uses
as do not conform to the land use
shown in the Master Plan will have
to be shifted to industrial areas ear-
marked therein, in gradual stages
ranging from 3 to 5 years in the case
of noxious industries, 4 to 10 years in
the case of nuisance industries and
6 1) 20 years in the case of others.

(b) The desired information is
given below:

Location Area
(in acres)
Swall scale non-nuisance industries

Hindustan Housing Factory.
. 4
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Shahdara between G.T.

Road and Railway 113
Near Moti Nagar 13
Near Tilak Nagar 5
Najafgarh Road 16

Total . 1,583

South of Okhla near

Large scale and heavy industries

Marshalling Yard 908
Najafgarh Road area 369
Between Railway line to

Rewari and new in-

dustrial road 331
Between Rohtak Road

and Railway line to

Rohtak 104
North of Railway line

to Rohtak 489
Azadpur north of Ring

Road 410
Shahdara between new

Railway line and new

highway 819

Total .. 3,600

(c) Such industrial units as are wil-

Okhla Industrial area

(two sites) 164
Kalkaji (two sites) 8
On Mathura Road

(three sites) 169
West of Pusa Institute 279
Delhi Milk Supply 20
Site near Anand Parbat 0
Roshanara Road 11
Sarai Rohilla 32
North-West of Wazirpur 27
Lawrence Road-Nangal

Sub-Station area 279
Area south of Ring

Road and G.T. Road

in north-west )

ling to shift voluntarily from their
non-conforming locations are at pre-
sent being offered land in the indus-
trial areas being developed by the
Delhi Development Authority, subject
to the condition that the non-con-
forming use of the existing premises
shall be stopped within a period of
2} years. Land is being allotted at
reserve prices based on the cost of
acquisition plus development and
overhead charges. Sultable loan
asgistance for purchase of land and
construction of buildings is being pro-
vided by the Delhi Administration.

et o frte

2318, st wrTew ®T R :
ot wo wio frdult:
st ®o Wo wTAWY :
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<t g gaa:
winry wfes o
s Wo Fo agw :
o fayf fawt
w1 farwrtor, wrare W\ A fawra
WA ag T 5 oFw v o
(w) w1 yagd sww Fd@ i
A AT AT W A T fawa
& qToW ® ag AT ¥ 4Y fs wra-
s ¥ gafy § % waa & famior a3
o *q fFar Jq ; W
(=) afz @, @ @@ T ¥ F¥R
ER LR e
frwtor, wmame aqr Amdw faeem
Wit (Y Agewwr wwr) o (F)
qFOAT ® wf gaar Wt § 5 enify
AT AP WrEAr 7w g W
Y 4t | i e ¥ geETT TR
(dzTaz) ¥ wra 3@ efges
& A arax e e & IgwTe
¥ 3T 11 freway, 1965 # IFPA
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Kerala N.G.0s.

2316. Shri Vasudevan Nair:
Shri Warier:
Shri A. K. Gepalan:

Will the Minister of Fimamee be
pleased to state:

(a) whether the orgsnisation of
Kerala Non-Gazetted Officers hag sub-
mitted a memorandum on the Kerala
Pay Commission Report; and
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(b) it so, its details and the steps
taken to examine the Pay Commis-
sion’s proposals in the light of the
suggestions made by the Non-gazetted
Officers?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) The details are contained in the
statement given below. The proposals
are being examined by the Govern-
ment of Kerala and decisions are
expected to be taken shortly.

STATEMENT

The points in the memorandum on
the Kerala Pay Commission’s Report
submitted by the Kerala Non-
Gazetted Officers’ Union are:

(i) The recommendations of the
Pay Commission may be suit-
ably modified so as to afford
neutralisation of the cost of
lving index as on Ist July,
1959.

(ii) One increment weightage for
every three years of service
subject to a maximum of five
may be granted to all non-
Gazetted Officers.

(iii) The present pay revision may
be confined to those scales of
pay  which extend up to
Rs. 500.

(iv) The pay slabs now adopted
for D.A. may be modified
suitably to suit the pay struc-
ture in the State.

(v) House Rent Allowance at a
flat rate of Rs. 10 p.m. may
be granted to all Non-
QGazetted Officers.

(vi) Compulsory Savings Scheme
may be dropped in respect of
the employees whose income
is below the Income Tax pay-
able limit.

(vii) A Committee with a repre-
sentative of Kerala Non-
Gazetted Officers Union may
be appointed with a view to
suggest ways and means of
making suitable modifications
to the Pay Commission's
recommendations.
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Tospital in Guladl Bagh, Delhl

2318. Shri Yashp:l Singh:
Shri Bagri:
Shri V'shram Prasad:
Dr. Ram Manohar Lohia:
8Shri Utlya:
Shri Kishen Pattnayak:
Shri Shiv Charan Gupta:

Will the Minister of Health and
Famlly Planning be pieased to refer
to the reply given to Unstarred Ques-
tion No. 2162 on 8th December, 1965
and state:

(a) the progress so far made by
Government in the eviction of squat-
ters from the land acquired to con-
struct a hospital in Gulabi Bagh near
Andha Mughal in Delhi;

(b) it 80, when the construction
work is likely to start: anc

(¢) when the work will be com-
pleted?
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Written Answers 609

The Min'ster of Health and Family
Planning (Dr. Sushila Nayar): (a)
The land was at one time cleared of
squatters but it was re-occupied by
them in great>r numbers. Efforis are
being made to evict them.

(b) and (c). Duz to financial strin-
gency no provision has been made for
coast:uction work in 1966-67.
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Reorganisation of Ministry of Works
and Housing

2320. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether the reorganisation of
the Ministry will necessitate retrench-
mment of some employees; and
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(b) if s3, whather efforts will be
made to provide alternative employ-
ment for them?

The Minister of Works, Hous'ng and
Urban Devclopment (Shri  Mehr
Chand Khanna): (a) and (b). The
reorganisation has resulted in reduc-
tion of some assistants and clerks but
they have been absorbed in vacancies
elsewhere,
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Loan Assi for Tungabhadrs
High Level Canal Scheme

2324. Shri Kolla Venkaiah:
Shri M. N. Swamy:
-8hri Laxmi Dass:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:

Will the Minister of Irrigation an®

. Power be pleased to refer to the reply

given to Unstarred Question No. 1254
on the 25th November, 1965 and state:

(a) whether the additional loanr
assistance sought by the Government
of Andhra Pradesh in the current
financia] year for the Tungabhadra
High Level Canal scheme has since
been granted;

(b) if so, when and the amount
granted; and

(c) if not, the reasons for delay?

The Minister of Irrigation aad
Power (Shri Fakhruddin Ahmed):
(a) and (b). Against the request of
the Government of Andhra Pradesh
for additional loan assistance of
Rs. 1.98 crores, two loams, one of
Rs. 1 crore and another of Rs. 60
lakhs, were sanctioned to them on the
18th December, 1885 and the 315t Jan-
uary, 1966 respectively.

(¢) Does not arise.

Urban Community Development
Projects in Rajasthan

2325, Shri Karni Singhji: Will the
Minister of Health and Family Plam-
ning be pleased to refer to the reply
given to Unstarred Question No. 883
on the 18th November, 1968 and state
whether any decision has since beem
taken to start pilot projects for urbem
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C ity Develop t
than?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): The
Government of Rajasthan have been
allotted one project for Urban Com-
munity Development which will be
started at Ajmer.

in Rajas-

Ald frem Austria

2326. Shri Karnl Singhji:
Shri Vishwa Nath Pandey:

Will the Minister of Finamce be
pleased to state:

(a) the amount received from
Austria under the Aid India Consor-
tium assistance for 1965-66;

(b) how much of it has been spent;
and

(c) the manner of utilisation of the
amount with details thereof?

The Minister of PFinance (Shri
Sachindra Chandhurd): (a) A Gov-
ernmental Credit of $4.00 million
(Rs. 180 lakhs) and a Suppliers’ Credit
of $1.00 million (Rs. 47.6 lakhs) were
made available.

(b) and (c):

(i) Governmental Credit—(Rs. 180.00
lakhs)

(1) Rs. 75 lakhs have been allo.at-
ed for import of fertilizers for which
the draft contract has been approved
and is now being finalised.

(2) Rs. 50 lakhs have been allocat-
ed for import of steel for which con-
tracts are awaited

(3) Rs. 2143 lakhs have been set
apart for payment of technical fees
to M/s. Bohler which fall due in May,
1968 and November, 1066;

(4) The balance of Rs. 43.57 lakhs
has been allotted to ‘others’ including
State Electricity Boards and Railways
and contracts are awaited.

(ii) Suppliers’ Credit (Rs. 47.6 lakhs)

The allocations under this credit are
being
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Irrigation and Power Poteatial in U.P.

2327. Shri Vishwa Nath Pandey:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Irrigation and:
Power be pleased to state:

(a) whether the Government of
Uttar Pradesh have approached the
Union Government for additional help
for developing their power and irri-
gation potential during 1966-67; and

(b) it s0, the reaction of the Union
Government thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
No.

(b) Does not arise.

Family Pension and House Bailding
Lean Scheme

2328. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to refer to the reply given to Un-
starred Question No. 105 on the 4th
November, 1965 regarding the Family
Pension and House Building Loan
Scheme and state:

(a) whether Government have since
receivad the report from the senior
officer of his Ministry who had gone
abroad to study the working of family
pension scheme;

(b) if so, the main recommenda-
tions thereof; and

(c) whether Government have
completed consideration thereof and
also of his report on the House Build-
ing Loan Scheme?

The Minister of Fioamce (Shri
Sachindra Chamdhuri): (a) to (¢). A
M d on a Pensi Sch
mainly for employees other than
Government servants has been receiv-
ed. This scheme as well as the:
h for a Housing T Corpo-
ration are under consideration.
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Adulteration in Foedstuffs

2329. Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shrl Hukam Chand
Kachhavaiya:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of prosecutions
launched in each State and Union
Territory since the 15th December,
1965 against adultrants of food-stufts;

(b) the
secured; and

number of convictions

(c) the nature and quantum of
sentence awarded in each case?

The Minister of Health and Family
Plaoning (Dr. Sushila Nayar): (a)
tv (c). A statement containing the re-
quisite information is laid on the
Table of the House. (Placed in Lib-
rary. See No., LT-5800/66].

Teaching of Ph ot

2330. Shri P. R. Chakravertl: Will
the Minister of Health and Famlly
Planning be pleased to state the steps:
taken to improve the standards of
teaching imparted to Pharmacists?

The Minister of Health and Family
‘Planning (Dr. Sushila Nayar): Th2
Pharmacy Act was enacted in 1943
‘with a view inter alia to regulate th2
educational standards in Pharmacy.

The Pharmacy Council of India
regulates education in Pharmacy upto
the diploma level by prescribing the
natute and content of the courses of
study to be undertaken before admis-
sion and examination by approving
the educational institutions conducting
courses of study in Pharmacy and by
prescribing the subjects of examina-
tion and the standards to be attained
therein. The Education Regulations
und>r the Pharmacy Act, 1948 were
notified in 1851 accordingly.

The All India Council for Techni-
cal Education in the Ministrv of Edu-
cation appointed an Expert Committes
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known as the Pharmaceutical Educa-
tion Committee which has laid down
model Education Standards for the
graduate level of studies in Pharmacy.
The scheme also included the details
of equipment, accommodaition, staff
and other instructional facilities re-
quired for conducting th: coursa.

The Government of India have
undertaken a programme for the im-
provement and development of insti-
tutions conducting degree courses in
Pharmacy. The States which do not
have facilities for training in Phar-
macy at degree level have been
advised to establish at least one such
centre each. It is proposed to assist
the institutions by providing 50 per
cent of the expenditure as grant-in-
aid under the Third Five Year Plan,

For co-ordinated development of
post-graduate studies in engineering
and technology, the All India Council
for Technical Education had set up a
Board of Post-Graduate Studies and
Research. So far the Board have
approved three centres for conduct-
ing Post-graduate courses in Phar-
macy.

The Central Government have also
a proposal to establish a Central Insti-
tute of Pharmacy to provide courses
of study in the higher ranges of
Pharmacy with facilities for research
and to train teachers for various
pharmaceutical subjects.
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Development of Backward Areas in
Rajasthan

2332. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Planning be
pleased to state:

(a) the amount allotted to Rajas-
than for the development of backward
areas during 1965-66; and

(b) the manner in which the
amount was utilised by the State
during the same period?

The Min'ster for Planning (Shri
Asoka Mehta): (a) and (b). No speci-
fic amount was allotted to Rajasthan
for the development of backward
areas during 1965-886. Development
of such areas formed part of the over-
all Plan for the State.

Loan to Rajasthan Government

2333. Shri Dhulethwar Meena:
Shrl Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) whether the Central Govarn-
ment have granted any loan to the
Government of Rajasthan for the im-
provement of their ways and means
position during 1965-66; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudharl): (a) No, Sir.

(b) Does not arise.

Leprosy Control Centres in Rajasthan

2334. Shri Dhuleshwar Meena:
8Shri Ramachandra Ulaka:

Will the Minister of Health and
Fam.ly Plansing be pleased to stats:

(a) the number of leprosy contral
cen:tres at present in Rajasthan;
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(b) the number of patients for
whom provision has been made in
these centres; and

(c) the total amount of loan or
grant given by the Central Govern-
ment to these centres during 1965-667

The Minister of Health and Famuly
Pl ing (Dr. Sushila Nayar): (a)
and (b). The gross incidence of lep-
rosy in Rajasthan being very low, the
State Government is not participating
in the National Leprosy Control Pro-
gramme being implemented in the
country. As such, no Leprosy Control
Centres have been egtablished in this
State. However, at present two Lep-
rosy Asylums one each at Jaipur ana
Jodhpur with 40 and 55 beds respec-
tively are functioning in the State.

(c) Does not arise.

Development of Rajasthan

2335. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Plamning be
pleased to state:

(a) the amount actually allotted tu
and spent by the Rajasthan Govern-
ment for the development of the State
during 1865-66; and

(b) the amount proposed to be
allotted to the State for the purpose
during 1966-677

The Minmister for Planning (Shri
Asoka Mehta): (a) Against the allo-
cation of Rs. 52 crores, the likely
expenditure ig reported to be Rs. 51.27
crores, inclusive of about Rs. 8 crores
for Rajasthan Canal Project.

(b) Rs. 36.66 crores, exclusive of
the amount required for Rajasthan

Canal Project.
Coatraceptives

2336. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) what is the available quantity
of contraceptives and whether it is
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communsurate with the present
requirement of the country; and

(b) what steps have been taken to
increase production of contraceptives?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The following is the quantity of the
various types of contraceptives pro-
duced/manufactured in the country

1. Foam
tablets.

tablets—29.50 million

2. Jelly/Cream/Paste—214 tonns.

3. Rubber  contraceptives—37.44
million pieces.

In addition about 10.00 million pieces
of rubber contraceptives are being
imported during the current financial
year.

Production of contraceptives, except
rubber contraceptives, is communsu-
rate with the present requirements of
the country.

(b) The following steps have been
taken to increase the production of
contraceptives:

(i) Licences for the manufacture
of rubber contraceptives have
been given to certain firms
and their production capacity
is 177.17 million pieces. At
present only one firm has
started production. Four
more firms under the Small
Scale Sector have installed
factories and their production
capacity is 60 million pieces,
but their product at present
is below the Standard laid
down by Government. The
firms have beep requested to
improve the product.

(ii) The Government of India
have decided to manufacture
rubber contraceptives in the
public sector, and a factory
for this purpose s being
established in Kerala;

Foam Tablets are being manu-~
factured by the Government

(i

-
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of India at the Medical Store
Depot, Madras. Efforts are
also being made to manufac-
ture contraceptive cream at
the Medical Store Depot,
Bombay.

Housing Advance in Orisma

2337. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Worka, Hous-
ing and Urban Development be pleas-
ed to state:

(a) the mnumber of applications
received from the Central Govemn-
ment employees in Orissa for house
‘building advances during the period
from the 20th November, 1865 upto
date;

(b) the number of applications ap-
proved by Government; and

(c) the total amount of loan grant-
ed to them during the above period?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) 2

(b) The sponsoring departments
have been asked to get the defects/
omissions rectified by the applicants.
After this has been done, the appli-
cations will be processed further.

(c) Does not arise.

Slum Clearance ia Orism

2338. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meema:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) the tota] amount actually grant-
ed for slum clearance in Orissa during
1965-66; and

(b) the amount proposed to be given
for the same purpose to Orissa during
1966-677

PHALGUNA 26, 1867 (SAKA)
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The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanha): (a) The approved
outlay for the Slum Clearance Scheme
in Orissa during 1965-66 is Rs. 3
lakhs—Rs. 3.75 lakhs to be provided
by the Central Government and
Rs. 1.28 lakhs by the State Govern-
ment. The actual amount which can
be granted to the State Government
will depend on the expenditure incur-
red by them during the year.

(b) The total approved outlay is
likely to be Rs. 14 lakhs.

Research Schemes in Orissa

2339. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any research schemes
have been sanctioned or will be sanc-
tioned by the Central Board of Irriga-
tion and Power for Orissa during
1966-87; and

(b) if so, the details thereof?

The Minister of Ierigation and
Power (8hri Fakhruddin Ahmed): (a)
Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-5801/66).

Developmenat of Ayurveds During
Fourth Plen

2340. Shri Vasudevan Nair:
8hri Warior:
Shri A. X. Gopalan:

Will the Minister of Health and
Family Plamning be pleased to siate:

(a) whether Government have re-
ceived any memorandum from the
Kerala Ayurveda Mandalam regarding
the problems concerning this branch
of medicine; and

(b) if so,
thereto?

Government's reaction
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The Minister of Health and Family

Planning (Dr. SBughila Nayar): (a)
Yes, Sir.
(b) The memorandum is being
examined.

Maharashtra Rural Water Supply
Schemes

2341. Shrl M. L. Jadhav: Will the
Minister of Health and Family Plan-
ning be pleased to refer to the reply
given to Starred Question No. 1258 on
the 25th November, 1965, and state
when the clearance for the rural water
supply schemes of Maharashtra is
likely to be given?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): Of the
32 schemes reported in the reply given
to Unstarred Question No. 1258 as
having been returned to the State Gov-
ernment, only 9 schemes were recelv-
ed from then after carrying out the
suggested amendments. Of these, 7
were approved and 2 are under exa-
mination in the Central Public Health
Engineering Organisation.

Of the 11 schemes which were re-
ported to be under examination, 7
have since been approved, 3 schemes
were returned to the State Government
for revision and 1 scheme is under
scrutiny of the Central Public Health
Engineering Organisation.

In addition to the above. 17 new
schemes were received from the State
Government, Of these, 3 have been
approved, 1 returned for clarification
and the remaining 13 schemes are
under scrutiny of the Central Public
Health Engineerlng Organisation.

Acquisition of Land in Ghaziabad by
Government of India

2342, Shri Shiv Charan Gupta: Will
the Minister of Works, Housing and
Urban Devel t be pl d to
state:

(a) whether land has been acquired
in Ghaziabad (U.P.) for the use of
the Government of India;

MARCH 17, 1966

Written Answers 6116

(b) if so, the area thereof and the
amount of compensation paid for the
same; and

(c) for what purpose the land iz to
be utilised and when the project is
likely to start?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanmna): (a) and (b). Action has
been initiated for the acquisition
of 250 acres of land in
Ghaziabad for the Central Govern~
ment. The amount will only be
known after the acquisition proceed-
ings have been completed.

(c) For Central Governmen{ Offices
and residences.

Night Blindness

2343. Shrimati Ramdulari Sinha:
Will the Minister of Health and Family
Planning be pleased to state:

(a) whether any fleld work
been conducted in connection
night-blindness;

(b) if so, the details thereof; and

has
with

(c) the steps taken to eradicate this
disease completely?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a)
Yes.

(b) Field surveys have been con-
ducted by the Nutrition Research
Laboratories, Hydeiabad and the De-
partment of Nutrition, All India In-
stitute of Hygiene and Public Health,
Calcutta. These were designed to
determnine the percentage of popula-
tion and the different age groups hav-
ing nignt-blindness and whether this
could be correlated with nutrient in-
take. It has generally been found that
Vitamin ‘A’ deficiency of even mode-
rate intensity can cause night-blind-
ness, before any other clinical gigns
appear. The survey among the school
children in Calcutta revealed that
about 2 per cent of all children suffer
trom night-blindness. The data in the
South is glightly higher (3 to 4 per
cent).
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(c) The measures td> improve gen-
erai nutritiosal siandards will  au.o-
matically e.adicate  this  disea.e.
Spccial need is to anprove the intake
oi Vitamin ‘A’ througa grecaier in-
take of 'milk, eggs and carrots etc.
Expunded nutiit.on  prograrnme  is
being introduced in as many blocks
as possible to p oduce and distribute
pio.ective foods to vulnerable groups.

Dumbroo Hydro-Electric Proj:ct

2344. Shil Dasaratha Deb: Will the
Min.ster of L rigation and Power be
pleased to state:

(a) whether any schcme has been
drawn either by the Centre or by the
Tripura Administration to provide re-
habilitation to those triba.s who are
likely to be displaced from lands when
the Dumbroo Hydro-Electric Project
in Tripura materialises; and

(b) if not, whether Government
propose to select and sct aside a site
or sgites exclusively fo: the rehabili-
tation of the said population before-
band?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). Not yet, When the scheme is
taken up for implementation, the
rehabilitation problem will be tackled.

Rural Industrialisation in Punjab

2345. Shri Daljit Singh: Wil! the
Minister of Planning be pleased to
state:

(a) the areas selected in Punjab for
the Rural Industries Project Program-
me sponsored by the Rural Industries
Planning Committee of the Planning
Commission;

(b) the criteria for selection; and

(¢) the progress made so far under
the scheme?

The Minister of Planning (Sbri
Asoka Mehta): (a) to (c). A statement
is laid on the Table of the House
(Placed in Library. See No. LT-5802/
66].

Memerandum Regarding Joint Stock
Capital

2346. Shri P. C. Borooah: Will the
Minister of Finance be pleaseld to
state:

(a) whether the President of the
Stock Exchanges in India recently
presented to him a memorandum at
Madrag bringing forth the fact that
the two-fifths of the newly subscribed
joint stock capital in India has been
wiped out during the past three years;

(b) if so. the other points made out
in the memorandum: and

(c) Government's reaction thereto?

The Minister of Finance (Shri
Sachindra Chauuburi): (a) and (b).
Yes, Sir. The other points made out
in the memorandum werc that the
prospects of a reasonable return on
equity capital and of capital apprecia-
tion had been dimmed on account of
the fiscal measures, such as 7§ per
cent. tax on equity dividends declared
by a public company, sur-tax on
company's profits, 12§ per cent tax on
bonus issues and the capital gains tax
on bonus issues in the hands of the
shareholders of a company. Besides
these points, the memorandum aiso
touched upon the inflationary rise in
prices, high levels of personal taxation
and the present pattern of interest
rates.

(c) Government has examined the
memorandum and has the investment
climate under constant observation.
with a view to its improvement.

dat feimt € asem € frowd
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Weighment of Fxport Cargoes

2348. Shri Indrajit Gupta: Will the
Minister of Finance be pleased to
state:

(a) whether in the interests of pre-
venting the 'malpractices of under-
invoicing and over-invoicing in the
country’s foreign trade, Government
are considering the feasibility of uti-
lising the export scrvices of indepen-
-dent bodies of recognised status func-
tioning in Calcutta and other ports for
checking the weighment and cubic
measurement of export cargoes; and

(b) if so, the progress made in this
direction?

‘The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) No, Sir. Check-
inp the weighment and cubic measure-
ment of export cargoes does not gen-
erally help in assessing the exient of
under-invoicing and  over-invoicing.
It is the valuation aspect that is im-
ooriant In assessing the extent of
under/over-invoicing. When there are
.doubts about the correctness of valua-
tion in respect of any export goode,
the Custom Houses make such enquir-
jes as considered necessary to a-rive
at the correct value of the goods con-
cerned.

(b) Does not arise.
Master Plan for Big Cities ang Towns
in Orissa

2349, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Works, Housing
and Urban De be pl d to
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refer to the reply given to Starred
Question No. 72 on the 21st February,
1963 and state the amount allocated to
Orissa for the preparation of master
plans for big cities and towns?

The Minister of Works, Housing and
Urbar. Development (Shri Mehr Chand
Khanna): The amount allocated to the
Government of Orissa for the prepu-
ration of Master Pians for big cities
and towng during the Third Five Year
Plan is Rs. 10.85 lakhs. A further
sum of Rs. 75,000 has been provided
during 1965-86 for basic surveys and
advance action for towns to be 1n-
cluded during the Fourth Five Year
Plan for the preparation of Master
Plans.

Allotment of Shops ia New Delhi
Markets

2350. Shri Daljit Singh: Wil! the
Minister of Works, Housing and Urban

1, 1

Dev be p d to state.

(a) the number of shops allotted in
the different markets in New Delhi,
so far;

(b) the number of persons allotted
more than one shop and how many
have the maximum number in one
name;

(¢) the number of ailottces related to
(1) the Government ang (2) the De-
partment employees;

(d) the number of allottees
have sub-let; and

who

(e) the action taken by Government
against those who have sub-let?

The Minister of Works, Houslng and
Urban Development (Shri Mehr Chand
Khanna): (a) 1381 shops have so far
been allotted by the Directorate of
Estates in New Delhi.

(b) The Ministry of Works, Housing
and Urben Development is not aware
of any case in which more than one
shop has been allotted to an indivi-
dual.
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(¢) No information is available in
this regard, as allottees are not re-
quired to furnigh particulars of their
relatives.

(d) and (e). 60 complaints of alleg-
ed subletting have come to notice.
These cases are under investigation.

Rural Electrification

2351. Shri Mohammagq Ellas:
Shri 8. M. Banerjee:
Dr. Ranen Sen:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of villages which
can be electrified by each State after
taking all the existing factors into ac-
count including the present capability
aof each organisation and also position
of material required for rural electri-
fication;

(b) whether the gigantic program-
me of rural electrification to be taken
up for implementation on the occasion
of the Mahatma Gandhi Centenary
Celebrations in 1869 can be realised
considering the capability and other
limitations; and

(c) whether it is 3 fact that rural
electrification programme now drawn
up has not been coordinated with
other rural developmeni schemes?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
A tentative assessment was made re-
garding the number of villages that
may be electrifieq during the Fourth
Plan was made in consultation with
various States and Union Territories.
A statement showing the tentative
figures is laid on the Table of the
House, [Placed in Library. See No.
LT-5803/66]. However, in view of
the urgent need for augmenting food
production in the country, it has since
been decided that rural electrification
programme should henceforth be
drawn up with a biag towards ener-
gising pumps sets. The tentative
target for the IV Plan fixed in con-

2839 (Ai) LSD—4.

sultation with the various State Electri-
city Boards and the Food and Agri-
culture Ministry is about 7 lakh pumps.
In order not to overlook the socio-
economic objective of rural electrifi-
cation the State authorities have been
advised that the schemes for rural
electrification during IV Plan may be
drawn up in such a manner as to cover
an area of group of villages heving
clusters of pumps at the same time
meeting the other rural loads in that
area. Thus with the emphasis on the
programme of energising of pump sets,
as fur as possible, 15 to 20 per cent
of the villages in each State should be
covered during the IV Plan period.
The IV Plan programme has however
not yet been finalised and only that
for the first year of the IV Plan is
being drawn up.

(b) During the Irrigation and Power
Seminar held in October, 1964, a
target wag get for achieving electrifi-
cation of one lakh villages by October,
1969, the birth centenary of Mahatma
Gandhi, which was alsp reiterated in
the conference of the State Irrigation
and Power Ministers held in Novem-
ber, 1965. The achievement at the end
of the III Plan would be about 55,000
villages. In accordance with the above
conclusions the State authorities have
been advised to take a number of steps
as recommended in the Seminar, for
expeditious achievement in rural elec-
trification like strengthening the or-
ganisational set up ut all levels in the
States, strengthening of the rural elec-
trification cell a¢ Central level with a
view to coordinate the activities of the
planning agencies and allied matters
and also the various measures to be
taken in achieving economy in con-
already initiated action on the above
already intiated action on thc above
suggestions.

(¢) The States have been advised
that while drawing rural electrifica-
tion schemes for the IV Plan  close
collaboration should be maintained and
the schemes be prepared in consulta-
tion with the Agriculture, Irrigation,
Development and Planning Depart-
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ments in order to ensure co-ordinat-
ed development of the programmes.
This aspect has been emphasized also
during the Conference of Chairmen of
State Electricity Board held in Novem-
ber, 1965.

Tungabhadra Right Canal

2352. Shri Kolla Venkaiah:
Shri M. N. Swamy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Mysore Government
disagreed with the Central Water and
Power Commission regarding the cal-
culation of surplus water from Tunga-
bhadra right cana]l available for
Andhra for second crop;

(b) if so, the reasons advanced for
the disagreement;

(c) the reaction of Government

thereto; and

(d) whether any action will be tak-
en immediately in view of the season
for the second crop?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) to (d).
There was no disagreement. The first
working Table also was drawn up in
consultation with all. Later on con-
sidering the inflows, the repairs of left
main canal and the altered program-
me of letting in water made it neces-

sary to revise the table. These have
since been workeq out. This kind of
revision is inherent for any river

system.

Extended Family Planning Programme

2353. Shrimati Akkamma Devi: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that under
the Extended Family Planning Pro-
gramme, Malaria and Family Plan-
ning Programmes are linked up; and

(b) it so, the reasons therefor?

The Minister of Health and Famlily
Planning (Mr. Sushila Nayar): (a) and
(b). Yes. In areas where National
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Malaria Eradication Programme has
been completed and entered the main-
tenance phase, one male basic Health
Worker and one auxiliary nurse mid-
wife are being appointed per 2,000
families or 10,000 populations so that
they visit every home, motivate peo-
ple to have small families and also
keep a watch against the recurrence
of Malaria. This method is expected
to give better results in family plan-
ning as the workers will be better ac-
cepted and their advise given more
attention to by the people.

Airport Health Organisation, Dumdum

2354. Shrimati Renu Chakravartty:
Will the Minister of Health and
Family Plannimg be pleased to state:

(a) whether jt is a fact that Convey-
ance Allowance at revised rates has
been granted to the gazetted officers
working in Airport Hemlth Organisa-
tion, Dumdum; ang

Written Answers

(b) the reasons for not giving re-
vised conveyance allowance to the
non-gazetted staff?

The Minister of Health and Family
Planning (Dr. Sushilag Nayar): (a) and
(b). The grant of Conveyance Allow-
ance to Central Government em-
ployees, whether  gazetted or
non-gazetted, is governed by the same
set of rules. As none of the employees
of the Airport Health Organigsation,
Dumdum fulfil the prescribed condi-
tions the conveyance allowance has
not been sanctioned to any of them.
However, the non-gazetted supervisory
field staff who fulfil the conditions for
the grant of cycle allowance are in
receipt of such allowance.
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Night Shelters in Calicut

2356. Shri Mohammeq £oya: Will
the Minister of Works, Housing and
Urban Devel t be pl d to
state:

(a) the approximate number of the
pavement dwellers in the city of Cal-
cut in Kerala;

(b) the number of the night shelters
provided for them;

(c) it no shelter is provided, the
reasons for the same; and

(d) whether the night shelters are
provided in any other city in Kerala?
-

The Minister of Works, Housing and
Urbar Development (Shri Mehr Chand
Khanna): (a) The information is being
obtained from the Government of
Kerala and will be laid on the Table
of the Sabha as soon as received.

(b) one night shelter is being
run by the Bharat Sewak Samaj in
Calicut.

(c) Does not arise.

(d) Night shelters have also been
provided by the Bharat Sewak Samaj
ini—

(1) Trivandrum.
(2) Ernakulam:
(3) Kottayam.

(4) Alleppey.
A project for the construction of a
night shelter in Kottayam has been
sanctioned by the State Government
recently under the Siuvm Clearance
Scheme.

for Worki Girls

2357, Shri Mohammed Koya: Will
the Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether Government have taken
any steps to solve the accommodation
problems of the girls working in non-
Goverrmental and quesi-Governmen-
tal establishments in Delhi; and

(b) it so, the details thereof?



6127 Written Answers

The Minister of Works, Houging and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). No. Govern-
ment caters to the needs of Central
Government officers only. However,
we have allotted accommodeation to
non-Government servants in the
Working Girls' Hostel to the extent
available.

Survey on the Demand of Energy
in Northern Indla

2358. Shri Raghunath Singh: Will
the Minister of Planning be pleased to
state:

(a) whether Government’s attention
has been drawn to the survey con-
ducted by the Nationa] Touncil of
Applied Economic Research on the de-
mand of Energy in Northern India;
and

(b) the reaction of Government on
the findings of the survey?

The Minister of Planning (Shri
Asoks Mehta): (a) and (b). The Plan-
ning Commission is aware that a re-
port on “Demand for Energy in the
Northern India” prepared by the
National Council of Applied Economic
Research has just been  published.
The report will be considered in due
course,

Power Genmeration in J. & K.

2359, Shri Rameshwar Tantia:
Shri Vishwa Nath Pamdey:

Will the Minister of Irrigatior and
Power be pleased to state:

(a) whether Government have re-
cently approved u power generation
scheme in Jammu and Kashmir; and

(b) if so, the total estimated cost ot
the scheme?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). The Upper Sind Hydro-Electric
Scheme—Stage 1, estimated to cost
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Rs. 421.16 lakhs (Generation Rs. 357.79
lakhs and Trensmission Rs. $3.37 lakhs)
has been approved, in principle, by
the Advisory Committee on Irrigation,
Flood Control and Power Projects.

Shertage of Trained Werkers for
Family Planning Programme

2360. Shri P. C. Borooah: Will the
Minister of Health and Family Plan-
ming be pleased to state:

(a) whether it is a fact that the
family planning programme has been
held up owing to the ghortage of train-
ed workers;

(b) if so, the nature and cxtent of
shortage; and

(c) the measures being taken to meet
the same?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) and
(b). Yes. There isshortage of trained
personnel for the desired progress of
the family planning programme,

(c) The following measures
been/are being
shortage:—

have
taken to meet the

(i) More training centres are
being established and existing
ones are heing further
strengthened.

(ii) A schcme for the grant of 500
scholarships @ Rs. 100 per
month every year to women
Medical students, who agree to
work under the Family Plan-
ning and Maternity & Child
Health Programmes for the
period for which they vail
themselves of the scholarship,
has been started;

(iil) Liberalisation of the terms and
conditions of service of the
Medical Officers to attract
them to the rural areas e.g.
grant of public hecalth or non-
practising allowance, provision
of residential accommodatiom
etc.
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(iv) Liberal grant of extensions
and re-employment of retired
medical officers;

(v) Raising of the upper age limit
for the recruitment of Assist-
ant Surgeons to thirty-five
years and for the recruitment
of specialists to fifty years;

Enforcing of minimum period
of rural servie @s an essential
condition for confirmation, for
crossing efficiency bar and for
seiection to higner assignmentsg
and post-graduate training;

(vii) Recruitment of doctors from
surplus areas by offering ap-
pointments on permanent
basis;

(vi)

(vili) Students who are nominated
against reserve seats or grant-
ed stipends are required to
sign a bond vndertakirg to
serve the State Government
for a specified number of sears
after graduation,

(ix

~

Increasing the number of ad-
missions in the existing medi-
cal collegeg wherever, posrible,
and by opening new medical
colleges.

Raid on Solicitors’ Firm in Calcutta

2361. Shri 8. M. Bancrjee:
Shri Madhu Limaye:

Will the Minister 0! Finance be
pleased to state:

(a) whether it is a fact that on the
11th February, 1966, the office of a
Solicitors’ firm in Calcutta was search-
ed by the officers of Directorate of
Enforcement, Government of India;

(b) if so, the details of the docu-
ments found;

(¢) the action taken by Government;

(d) whether prosecution has been

launched against the firm, and
(e) if not, the reasons for the drlay?

The Minister of Fimanoe (sShri
Sachimdra Chaudhuri): (a) Yes, Sir.

(b) to (e). Certain douments and
some foreign currency have been seiz-
ed. The seized docum:nts are under
scrutiny. The que stion of furthec ac-
tion will depend on the results of the
scrutiny.

Shifting of C.G.H.S, Dispensary,
Paharganj, New Delhj

2362. Shri Kajrolkar: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) whether it 48 a fac{ that there
was a proposal to shil: the C.GH.S.
Dispensary, Pahargan; to Quarters
Nos. 13-17E, Chitra Guota Road, New
Delhi which were got vacated in Janu.
ary, 1965 for this purposc, and

(b) if so, the reasons for not shift-
ing the Dispensary from the present
premises to the proposed premises,
perticularly when the former gets
flooded during the rainy season?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
Yes, Sir.

(b) The dispensary wil] be shifted
from the present premises to the new
premises after necessary additions to
the quarters are carried out to suit
the requirements of a dispensary.

Proposed Shifting of C.GH.S. Dis-
pensary, Paharganj to Chitragupta
Road, New Delhi

2363, Shri Kajrolkar: Will the M 'ns-
ter of Works, Housing and Urbaa De.
velopment be pleased w «tate;

(a) whether it is a tact that quarter
Nos. 13 to 17E, Chitragupta Road, New
Delhi were got vacated in January,
19653 to shift the C.G.H.S. Dispensary
from its present accommodation in
Paharganj to Chitragupta Road 1a New
Delhi;

(b) whether these quarters are still
unoccupied; and

(c) it so, the loss cf rent incurred
by Government on this account?
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The Minister of Works, Housing and
Urban Development (Shri Mebr Chand
Khanna): (a) Quarters No. 13, 14, 6
and 17E, Chitragupta Road were hind-
ed over to the Directorate General of
Health Services on the 20th February,
1965 and Quarter No. 15-E was handed
over to them on the 25th May 1065
after getting them vacated from the
occupants.

(b) Information is being collected
from the Ministry of Health and when
received will be laid on the Table of
the Sabha.

(c) The accommodation is rent free.

e ¥ Fuaw

2364. wft gew W woETT:
st swnfie et
st w3:
ot 7 et wwew

w1 few w@t gg aqX w1 ogw
w0 5

() 71 7z g= § fr wea qar
ety faei & g9 a9 quie ant 7 g9
& T T #) FRT T qGT Wigw
9T 97 R

(&) 7at ag WY ¥= § i @ waw
& fay ani & memar g=y qmE & oY
s fagn mt gt ag aga woata @ A7
ag gwa T Wi Y fxan wn ar;

() war ag o ¥ ¢ e afe gow
afe Aar a1 wfa oxy fratfa sy
IATRA AE) FIGT, AV FTIHILT FT et
) ¥ 773 w1 fwe o F I A
feqr aar §; W

(w) ufz &, @ e wformai &t
AR & fAd aomT & wr s Ay
®wee

fum st (sft ol Wit ):
(%) & are arfor w7 7 ¥ w9

MARCH 17, 1966

Written Answers 6132

£9 g% T IT WE< 997 §, 0 FAT
F qrT FAA qwS) 2 F W
fasr & 1

(@) wafas g =@ & f& afrw
F FAT F FTIO, GES AT IOAT FH
foret &, onq F T g FT s AR F
Trag A4 & | w9y &aT w0 fAAmg
1 YTy fewAi ST gE FT LA

() s, &

(w) sfq av, argaq 33 &1 Afg
fraifa @ T, g fooy av &
§¢ sfas g#19, forgd aut &1 qvma
Wl wifge &, =T a1 W oegT
@

Allotment of Land to Nationa! Rifle
Association

2365. Shri Karni Singhji: Wil *he
Minister of Works, Housing 2nd Urban
Development be pleasci ‘o siate the
up-to-date position with regard to the
allotment of land to the Nationa] Rifle
Association of India for the ccastruc-
tion of National Raages in Dolln tor
civilian target shooii:ag®

The Minister of Works, Housing and
Urban Development (Ehri Mebr Chand
Khanna): The positiun 'n this regard
was earlier explained in the rcte laid
on the table of the House on the 9th
December 1965, in reply to Unstarred
Question No. 2148.

Subsequently the Vica Presider® of
the Association had written to the then
Prime Minister requesting that thz land
allotted to the Associn':01 on the Rit'ge
may be allowed to b utilised for ‘he
purpose, as no structures ag such would
be put up and the character of the
green belt could bte preservd. Ths
was referred to the Delhi Devclopment
Authority. The Standwg Commi.tee
of the Delhi Development Authority
have stated that the land-use for the
site on the upper Ridge Road area at
present with the Association is a
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regiona] park’ and therefore, its use
for the location of a rifle range was
contrary to the land-use prescribed
under the Master Plan. The Autho-
rity have therefore, recommended
that the Association should not be
allowed to have a riflle range on that
site.

Eviction of Villages from Vicinity of
Kadany Dam on River Mahi

2366. Shri Rattan Lal: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the acreage of land to be irr-
gated by the Kadana Dam under con-
struction on the river Mahi in Gujarat
State on the Rajasthan border;

(b) whether it iy a fact that as a
result of this project, residents of a
number of villages will have to leave
these villages and shift elsewhere; and

(c) it so, the namies af these villap-
in Rajasthan and Gujarat?

The Minister of Irrigation and Power
(Shri Fakhruddin  Ahmed (a)
3,86,905 acres.

(b) and (c). Yes. The exact number
of villages and their names will be
known after detailed survey is done.

Chit Funds in Delhi

2367. Shri Lakhmu Bhawani:
Shri Wadiwa:
Shrimati Shyamkumari Devi:

Will the Minister of Fimance Dbe
pleased to state:

(a) the names of the Chiet Funa
Companies in Delhi not registered so
{ar under the Madras Chit Fund Act:

(b) the steps Government are tak-
ing to remove the hardships caused tn
the public due to the unregistered
Chit Funds; and

(c) whether these unregistered Chis
Fund Organisations can issue notices
for non-payment of due< to their mem-
bers and can also file sui: against them
in a court of law?
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The Minister of Finance (Shn
Sachindra Chaudhuri): (a) Chit fund
companieg as such not required to de
registered under the Madras Chit
Funds Act, 1961 as extended to DelhL
The bye-laws relating to chits, started
by companies or by other person-
after the 15th July 1964 are required
to be registered, but as the Act does
not have retrospective effect, chits
which were current at the time of
the extension of the Act are not gov-
erned by its provisions and are not
required to be registered. As these
unregistcred chits are not described
or jdentified by particular names, it is
not possible to furnish a list showing
the names of these chits, but the num-
ber of unregistered chits is believed
to be not very large now.

(b) Complaints from the “Members
of the general public are investigated
and if the persons responsible for con-
ducting the chits are guilty of any act
which is punishable under the law,
suitable action is taken.

(c) The contractual obligations o
the foremen and various other persons
who are parties to the unregistered
chit contracts continue to be valid and
will be enforceable, if the contracts
do not violate any of the provislons
of the law.

Leprosy Ceatre at Agra
2368. Shri Lakhmu Bhawani:
Shri Wadiwa:
Shrimati Shyamkumarl Devis
Shri Vishwa Nath Paadey:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the work on the leprosy
centrc at Agra has started;

(b) if so, the progress made in this
regard; and

(c) the esti
on the same?

The Minister of Hesith and Famlily
Planaing (Dr. Sushila Nayar): (a) Yes.

(b) 75 per cent of the construction
work has been completed so far;

(c) The over-all expenditure ex-
pected to be incurred on this centre
is estimated to be Rs. 80 lakhs.

ted total penditure
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Profit from Coca Cola

2369. Shri Lakhmu Bhawani:
Shri Wadiwa:
Shri Shyamkumari Devi:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that some
of the profit from Coca Cola goes to
the U.S.A. regularly from India;

(b) if so, the amount involved each
year; and

(¢) the reasong therefore?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No profits
are remitted abroad on account of the
bottling and sale of Coca Cola, Profits
are, however, being remitted to the
US.A. by the Indian branch of the
Coca Cola Export Corporation, U.S.A.
which manufactures Coca Cola cOn-
centrate in India for sale to the bottl-
ing companies and for export.

(b) Information regarding the profits
of individua] companies are treated as
confidential and it would not be in pub-
lic interest to disclose them. It may,
however, be mentioned that the remit.
tances on this account are more than
covered by foreign exchange earnings
from the exports made by this com-
pany.

(c) Remittanceg of profits and divid-
ends on foreign investments in India
are freely allowed after payment of
Indian taxes.

M.S. and M.D. Degrees

2370. Dr. P. Srinivasan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that Medical
students get MS. and M.D. degrees
within a period of six months jn some
new universities without any regular
post-graduate course;

(b) if so, whether they have been
recogniscd by the All India Medical
Council;
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(c) if not, the reasons thereof; and

(d) whether the recipients of such
M.S. and M.D. Degreecs are treated at
par for appointment, promotion and
seniority in Service?

The Minister of Health and Family
Plamning (Dr. Sushila Nayar): (a) in
80 far as the Central Government are
aware, Medical graduates do not get
M.S. and M.D. degrees within a period
of six months in any university in
India without any regular post-gradu-
ate course.

(b) to (d). Does not arise.

National Emergency Insurance
Schemes

2371, Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state the tota] yield from the National
Emergency Insurance Schemes during
the current financial year?

The Minister of Finance (Shri
Sachindra Chaudhuri): The total col-
lections under the Emergency Risks
Insurance Schemes during the current
financial year as booked in the Office
of the Accountant General, Central
Revenues, upto 9-3-1966 are as
follows:

Emergency Risks
(Goods) Insurance

Scheme .. Rs. 334.74 lakhs

Emergency Risks
(Factories) Insurance
Scheme .. Rs. 911.43 lakhs

Financing of Primary Education in
Madhya Pradesh

2372. Shri Wadiwa:
8hri R. S. Tiwary:
Shri Lakhmu Bhawani:
Dr. C. B. Singh:
Shri J. P. Jyotishi:
Shri R. S. Pandey:
Will the Minister of Finance be
pleased to state*

(a) whether the former Union Minis-
ter for Finance held any discussion
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with the Memberg of Parli t from
Madhya Pradesh in September, 1963
regarding financing of primary educa-
tion in Madhya Pradesh:

(b) whether any assurance was
given by him to the Members Parlia-
ment from Madhya Pradesh in Sep-
tember, 1965 that the Finance Minis-
try will give sympathetic consideration
to the financing outside the State Plan
of the schemes for opening of primary
and middle schools in Tribal areas in
Madhya Pradesh during the current
financial year as well as in further
plan period;

(¢) whether any proposal has gince
been received from the Madhya Pra-
desh Government; and

(d) if so, the decision of the Central
Government thereon?

The Minister of Finance (Shrt
Sachindra Chaudhuri): (a) Yes, Sir.

(b) It was indicated that a special
case could be made out for the educa-
tiopal programmes in Tribal areas.

(c¢) Yes, Sir,

(d) The matter ig being examined in
consultation with the Planning Com-
mission.

o A Wt amyf AXATT AW wwen-
LU

2373. st ToivrTer : T g
o fegay A1 ag Ty A FOT G
(%) w1 Fa qFTT R AT &
qT X T FT AT W FwErang A
), frTeT § W T § ag et @,
A ¥ Ay #18 F ar) wy §; Wi
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ferart it fagey soft (it wermplir
wEwY) (%) q€r (@), qwRw 67
I IHIT & ATHY F1 @7 FA & fag
T FTHTC T &1 H 7€ =w A
aie g Y & 1 3 AR H §F AwAIEY
wegaw fer s @ &

US. Ald

2374. Shri Rameshwar Tantia: Will:
the Minister of Finamce be pleased to
state:

(a) whether it is a fact that the
experts of the National Council of Ap-
plied Economic Research have pointed
out that U.S. credit assistance directed
to agriculture was not likely to make
the same impact on Tndia's efforts to
attain self-sustained growth as would
aid directed to machine building in-
dustries; and

(b) if so, the reaction of the Govern-
ment thereto?

The Minister of Finance (Shn1
Sachindra Chaudhuri) (a) No, Sir.

(b) Does not arise.

Central Assistance to Madhya Pradesh

2375. Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:

(a) whether the Madhya Pradesh
Government have submitted a Memo-
randum to the Prime Minister for more
Central ce for devel of
the State;

(b) if 80, the reaction of the Unios
Government thereto;

(c) the main points of the Memo-
randum; and

(d) the decision taken on the
Memorandum?

The Minister of Fimance
Sachindra Chaudharl): ()

(Shre
No.
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memorandum has been submitted. But
the Chief Minister of Madhya Ffadesh
had written a letter to the Prime
Minister.

(b) to (d). The main points are (i)
additional Central assistance for the
‘State Plan in 1966-67 (ii) assistance
-towards drought relief expendituze. It
has been decided that, while no ad-
ditional Plan assistance ig possible, the
-question of further assistance for
drought relief will be considered early
in the next financial year.

Power Supply to Dethi from Punjab

2376. Shri Rameshwar Tamtia: Win
‘the Minister of Irrigation and Power
'be pleased to state:

(a) whether it is a fact that the
Punjab Government have recently
been approached to reiease more power
to Delhi; and

(b) if so, the reaction of the Punjab
Government thereto?

The Minister of Irrigition and Power
(Shri Fakhruddin Ahmed): (a) Yes.
Punjab Government were approachea
by DESU on 25th February, 1966 for
release of more power to Delhi

(b) The Punjab GovernmcnlL have
agreed that if the supply iy -estricted
on average to 20 MW in thc months
of February and M-rch, 1966, more
power will be made available to Delhl
during the months of April, May 'na
June, 1966,

Master Plan for Supply of! Drinking
Water

2377. Dr. L. M. Singhvi: will the
Minister of Health aud Fauly Plan.
wing be pleased to stale:

(a) whether a mastcr plan to make
drinking water available to all th.
-citizens has been formulated and
adopted: and

(b) if so, when would this basic
necessity be satisfied throughout the
-country?
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Re. Question
R of Privilege
The Minister of Health aad Family
Planning (Dr. Sushile Nayar;: (a) and
(b). No such Master Plan has been
prepared.
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12.09 hrs.
RE QUESTION OF PRIVILEGE

Mr. Deputy-Speaker: On the 16th
March, 1066, Shri Ram Sewak Yadav
sought to raise in the House a ques-
tior of privilege regarding the alleged
obstruction of the taxi of Dr. Ram
Manohar Lohia, Member of Parlia-
ment, outside Gate No. 1, Parliament
House, New Delhi when he was going
from the Parliament House, to give
passage to the Prime Minister’s car.

I have made enquiries into the mat-
ter and have been told by the Watch
and Ward Officer, Lok Sabha, that the
Constable on duty while regulating
traffic in the normal oourse had to
give a stop signal to the taxi of Dr.
Lohia as he had already given pass
signal to the traffic coming from the
other side. The driver of Dr. Lohia’s
taxi stopped the taxi. Dr. Lohia came
out of the taxi towardg the constable
on duty and in the meantime the
Prime Minister’s car coming from the
other side (Gate No. 5, Parliament
House) passed by. There was thus no
intention on the part of the police
constable on duty to obstruct the hon.
Member's taxi from proceeding in the
normal course. All that had to be
done to avoid any accident and regu-
late free flow of traffic. There is,
therefore, no question of privilege in-
volved.

To T AR Mfgar (FRamaR):
a7 faags q3 & waw "@ea |

ft Twdwe W (ITEEY)
Wy g8 §9 g &7 F9 Aifed

o T ARYET Wi : 77 fawg
q3 ¢ 1| QAT et o Fr foom &
T ff ) I faod frm &
w1 F ¥ gary Ad g o et
ox @t e ¥ o @ oo
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WE A FT 3 TE FAT I AT AEAY
&1 wafan w3 wre qE Ty dfad
fs aegfeafa 71 § 1 A5 fT WF
fervrafereT= &7 gom 2197 A4 9T FFAT
ata g 9t i w3 & oAy &Y H @3 9
F AT o A det gt ag wf 9
Iq ¥ az gfom a1 ¥ 37 a0 WY
Jwr wWifs—E gfaw a ¥ e,
tafan f wom w6 gRE 998 "wm
X wrew F faaw #T F gt wH
¥ St fawr & srt o @ A, A
wF & fewr § | @ agt dATY qg
Ioa1 ¢ fr 736 & T & A F
T A ¥ ¢ 72 A {4 F RN
F A ¥ w7 AeEdi ¥ ogrow § W
et s i #1E aeeq waTen TRwTS
FaT &, @ ag F197 & fa=wre
YT AR qET qTANT T &7 6 g
FIT O L. (cowww) L. el
WY R AE 0 fAsAA Fwo. L
(cowe®) . g AT AT TATFT.
(wwawr) . zafow & o @
T TF Jg AR 9 {1 I |

Mr, Deputy-Speaker: Order, order.
‘Let him have his say.

Shri J. B. Kripalani (Amroha): It
is our painful experience that when-
<ve" a member of the Government
pass*s, his car is given precedence
wover other cars and traffic is stopped.

To Tw vy wfgar: & wrr w1
/a9 927 Afara A A 14 97 15
1 AT E AT A TART A9 £ &
fa #fgu aa X a1 .. (wqwwm)
sA T AT AT W A7 A w
WA 14 97 15— 14 7B

“.’he State shall not deny to any
person equality hefore the law or

the equal protection of the laws
‘within the territory of India.”
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I M N am AR g
T ¢ fw
‘No citizen shall, on grounds....

be subject to any disability, liabi-
lity, restriction or condition....”

g, atg | § A ¥ W
R & FIT WS oo iV @ g,
F13 * far tegawa ?

restriction. .

(a) access to shops, public restau-
rants, hotels and places of public en-
tertainment; or

(b) the use of wells, tanks, bathing
ghats, roads and places of public re-

qew § grw AT Y wgr oM
NawFTARTFATTH |, | .

Mr. Deputy-Speaker: Please read
sub-clauses (3) and (4) also.

Dr. Ram Manohar Lobla: I will read
them.

“Nothing in this article shall
prevent the State from making any
special provision for women and
children.”

(vawwre)

¥ & qg frage w7 aean g fw
SET St off TeT A1 AL AT ATH A
o g WTAN # ag W oY AgT
FM | T TET T EAX KT T qTW
A TAS AT O AL § 1 (STwwer)
o a1 asa1 1@ v a8 faRwfawre
® I@ T T qgwE | (Vww)
gt a7z fas® gt €1 Y ag AG
A | va waw qg RN g
T A GTF & FTCWH a0 & A1 o
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[wre 1 waYET W)
g1 =T ZEEr AT w7 qHg K W
®Y grivy Fay &1 gFTw gar g ay
qEg & §AN g7E §, ¥W § oW gAY
& W & w33 99 adfaear ¥
fadt a8 &1 /v 7gt g Wiz )
& qawe g 5 @ we gfaat & et
W tada AR sda 2w X g A
Rt /T afg R, 4% A G wEEwE
8, fET o< gY Il A v w& w7
qgat F1H gar fF agA # W ¥
Y g AR gLy qra sy & FLAT
argat g ag @7 fF @yt o< fomy
gfes wFETE . . .

I wEew & g T !

o TW RAYET wifga : A w7l
(vwerr) .. WX gAY fRT qEd
A% 97 NF TR T A 7@ W
# 9Tg AR (WEwA) | WS T
e Y Y ¢ | AT € axg ¥ Faear
T Z WX I T AR F T qeAr
E T qq @ T i S Wy
TS THREY JTRY qE Gl SR |

. (waww®)
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IqTeqW wENAT WY, WET |

o TW AANET Wfgwr : v WT
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R § | R fag o270 & age AN
gfere araT @eT 1 FX & AT q@mr g
g TF F g9 q7 AHAT @,
TEF A ¥ om K qg g g v &
HIAT Feieq X T W FH 7T,
¥ THE & gaw wAT § Aqifs
g H@ F 93 ¥ faqg =T q16
& fzay a, gafaq wu Femag g fr
faay @ A% § 918 o ¥ 8
AT N 1 W TR § W g
¥ 9w & 2 dfenl ¥ 73 § 9w W
9T 7g weE & Aoy 332 FT GTE
7, faaga oz s Anfem | S sAEY
gow faar omar & 9+ W sEE 9 #
e a1 faw v arfe 1 zafag
© @ v & oF A1 Sfew amy
wrarEA & g & T i 1€ o W7
T AT T, TR, FRA AL A FAT
= grawifas gar & TR ¥ ageg) F
wvg # favg T s@1 Wifgg W)
R, g A & oo Wt ek
1 faar &%, sa® I’ & §¥q @
arfeg WK &t o wgFT fF @@
fEHqC ¥ gaw fear & sawr a@t atw
& =fen | s giaT i g gat
g TH JTAA Y g7 FHE w3 3T

Dr. L. M. Singhvi (Jodhpur): Mr.

Deputy-Speaker it is not a trivial or
a petty matter ag it might appear to be,
Some three years ago I had faced a
similar experience and I happened to
write it in our complaint book and
also wrote to the then Prime Minister,
Shri Jawaharlal Nehru, about this. The
most ill-mannered, offensive and un-
balanced attitude that the police takes
when ministerial cars happen to pass
is an affront to our democracy and
our democratic values. The late Prime
Minister had the goodness to write to
me expressing disapproval of this
practicc and had the goodness to ex-
press his regret to me.

I would submit also to you that this
is done under specific instructions,

gfy 1 oo & ot wiefew Ear
weEl § a1 g F foaaa dwe §
I aF a1 fgarzy o § fv e
FAXT qT AGET AN AT § HHT
FA §, 7 TYE WeE WAA AW ST
3 § e & s 9 gt wee R,
IR AL FT QAL v ww
gH & a9 FTA GHTT T
ST} WYX qTT F AT AT G, TR
auAY Wt &Y, 91 N wE W, TE
FT1 ¥ | gafau g € g anar §
s oY oY FTETQ AT E IR THEET
g2 fF gt a8 o9 7% § ag waw &



6145 Re. Question PHALGUNA 26, 1887 (SAKA)

whether they are oral or written
Therefore, this is g matter which this
House must take cognisance of. I have
the greatest respect for the present
Prime Minister and for all Prime
Ministers. We must give precedence
and respect, but the manner in which
the police acts on sighting a ministe-
rial car or the Prime Minister's car
is really most improper and it gives
the lie to the democratic values which
we proclaim at the top of our voices.
I think it is a very serious matter.

1 hope the Prime Minister herself
would make the position clear. When
‘we say this, we do not mean any dis-
respect to her by any stretch of ima-
.gination,

Shri Ranga (Chittoor): I agree with
what Dr. Singhvi had just now said.
‘We are all in favour of protecting the
security and the status of our Minis-
ters. It does not matter which parti-
‘cular person happens to be the Prime
Minister or a Minister. We have to see
that their security, the security of
person and possession, is properly
safeguarded. Therefore, let there be
special steps taken by the  special
police who go by their patrol cars and
s0 on. But why should the other cars
be specially directed not to ply this
way or that way for on. or two minu-
tes only in order to provide direct
access.to and fro, to the cars of these
Ministers? That is a thing which s
not satisfactory and which is unneces-
sary. Specially, in the precincts of
‘Parliament, the other Members also—
after a'l the Ministers are also the
Members of Parliament—move about
in the performance of their duties. I
do not see any reason why their pas-
sage, to and fro, should be obstructed
‘only in order to provide direct access,
without any intervention at all, with-
-out even a seconds delay, for the cars
-of the Ministers and even of the Prime
Minister.

I would like to make an appeal to
the present Prime Minister that it
would be graceful for her to disavow
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any such necessity and to say that,
apart from' security, no other special
consideration would be needed by her
or by any other Minister.

8hri H. N. Mukerjee (Calcutta Cen-
tral): It is a good thing that this
matter has come up ... (Interrup-
tion).

Shri A, P. Sharma (Buxar):
long will this discussion go on?

Shri H. N. Mukerjee: It is a good
thing that this matter hag come up
and, I think, the Chair perhaps can
take some steps in regard to this mat-
ter. We are all conscious that certain
People in the country require security.
But there is no reason why certain
practices which were quite appropriate
in the old days should continue. It
is very important that in the precincts
of Parliament, Members of Parliament
are also treated with a certain amount
of consideration which is due not to
them personally but because they
move about for the performance of
their duty. The security police or who-
ever the other people are concerned
are often seen to we rather discour-
teous in their attitude towards Mem-
bers of Parliament while they have a
deference for Ministers and others.
We have no animus against Ministers
as such. On the contrary, we desire
that they may have every opportunity
of moving about smoothly. But the
kind of security arrangement which is
made in this country is redolent of
the old memory of the impecialist
days. In cities like Calcutta, for ins-
tancetraffic is stopped for two or
three hours on end because some
dignitary has to pass through one of
the arterial routes of the city and in
Delhi also, where Membcrs of Parlia-
ment have to move about, there is
some kind of impediment. This mat-
ter should be seriously considered by
the Government, together with the
Chair, so that some way out can be
found.

Shri U. M. Trivedi (Mandsaur)
Deputy-Speaker, Sir...

Shri Tyagi (Dehra Dun): Why have
a long discussion?

How

Mr.



6147 Re. Question

Shri Karni Singhji (Bikaner): 1
would also like to say something, Sir.

MARCH

Shri Sheo Narain (Bansi): Have we
no right to say anything? Even during
the Question Hour, they have got the
right to put questions. Have we no
right to say anything..(Interruptions)

Mr, Deputy-Speaker:
please sit down.

Order, order;

Shri U. M. Trivedi: The point that
has been raised by my friend Dr.
Singhvi is the most important point
for the purpose of coming to a proper
conclusion regarding the mode of con-
duct towards Members of Parliament.
It is not merely the question of a Mi-
nister passing through and having a
precedence on account of, gg my fri-
end Mr. Ranga put it—we do realise
that—security reasons. But it is not
proper that a car of a Member may
be stopped and the car of a Minister
may be allowed to pass. We do
not grumble against that. But
what we do grumble against is the
attitude of the police officers and the
officials; in fact, I do not limit this
only to the police officers; it is the at-
titude of cvery officer over whom the
Home Ministry has got control; it is
those officers who misbehave with the
Members of Parliament from one
place to another; this is the ordinary
experience that we have. At least so
far as the Union Ministers are con-
cerned, I have got very great regard
for the Ministers here and most of
them have similarly responded to the
regard that I have shown to
them and they have shown equal-

ly good regard towards me. But
I find that the regard shown in
the States is a regard of hate

and contempt, and they go on poking
the small officers and the small SDO’s,
the ADM’s and the small commisio-
ners and the police officers and the
SPs and sub-inspectors to insult
Members; every opportunity is being
taken by them for this purpose, even
by the chowkidar. Very recently,
there was one such instance when Shri
Kapur Singh was pulled out while he
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was getting into the Willingdon Hos-
pital. It is this type of thing which
requires to be looked into. Some spe-
cific instructions must be sent down
by the Home Ministry to the officers.
concerned and they must be told that
insult to Members of Parliament is an
insult to the sovereign body of this
country.

Shri Hem Barua (Gauhati): I
agree with what Dr. L. M. Singhvi has
said and it has been very cogently put
by Acharya Kripalani also, Security
must be ensured for the Prime Minis-
ter but that must not be carried to
the extent of insulting Members of
Parliament when they come here to
the Parliament House to discharge
their own duties. In many European
countries the Prime Minister is seen
to move in a bus or on a bicycle. Even
Mr. Harold Wilson is seen to move in
a tube train and all that. In spite of
that, what do we find here?

Here, may I say one thing? My
own experience is this. One day I was
coming to the Parliament in a taxi.
My taxi was stopped here by a police-
man for no reason; I became so angry
and I ran out of the car and I was
about to throttle him, that is, that
police officer......

Shri Karni Singhji: That would have
created new problems.

Shri Hem Barua: I was on the point
of doing it, because he had no business
to stop the car. No Prime Minister
and no Minister was moving that way;
even if the Prime Minister or any Mi-
nister was moving that way, he had'
no business to stop it.

So, I would submit that you should
instruct the policemen or ask the Home
Minister to instruct the policemen not
to interfcre with the legitimate acti-
vities of Members of Parliament, and
to tell them that Members of Parlia-
ment should not be stopped. Why
should the traffic be stopped?

Shri Karni Singhji: I fully support
what my hon. friend Dr. Ram Mano-
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har Lohia has said, because I have
had the same experience myself. I
consider that in a free country it is
highly undemocratic that the Mem-
bers of Parliament and their vehicles
or cars on their way to Parliament
should be stopped. I wish to appeal to
the Prime Minister that at least on her
way to Parliament she should give up

this red carpet treatment, because
after all, we are all equals here.

Shri Harl Vishou Kamath (Hos-
hangabad): Her father did it. He
gave it up.

Shri Bhagwat Jha Azad (Bha-
galpur): May I submit that the

question before the House was a very
limited one, namely the question of
privilege? You have said in reply to
that that the traffic men there regulate
the traffic when they see it, and they
do so just to avoid any clash.

Three points have been urged here.
Dr. Ram Manohar Lohia has mention-
ed three points. The first is that road
communication is a right for every-
body and it should be left uninter-
rupted. The second is that there
should be no discrimination between
the Members of the House and the
third is that the policemen on duty
should be warned to be careful about
their duties.

None of us would question the three
cardinal principles that he has laid
down in this House. We agree with
him that road is for all. As regards
the third point in regard to the police-
men, I would submit that sometimes
they stop me, and sometime they stop
others, and they do so as not to allow
any clash to be there at the traffic
square. That is one important point
that we should remember.

As regards the point that when Mi-
nisters go their cars arc given pre-
cedence and the cars of others held up,
I may De excused in saying that we
are arrogating too much importance
to ourselves, in the sense that every
constable does not know all the Mi-
nisters and all the Members of Parlia-
ment so a8 to see that the Minister'’s
car is allowed to pass and the Mem-
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ber's stopped. 1 am sure if that poor
constable who stopped Shri Hem
Barua's taxi had known that it was
Shri Hem Barua who was passing,
he would certainly not have stopped
him.

I would only say that the general
traffic rules and Government's inten-
tion and interpretation of these should
be taken into account. The red signals
which are flashed do not permit a
Minister to go forward in disregard of
that. The traffic rules are meant to.
regulate traffic irrespective of the per-
sonality of the occupants of the pas-
sing cars. At a particular point at a
particular time, a Minister’s car may
be stopped and at other times other-
cars may have to wait on seeing the
red signal. So far as the traffic rules
are concerned, they are intended only
to avoid clashes. I think this view
will be supported by all Members and
by Government too.

On the specific issue raised, as you
have said in your ruling.......

An hon. Member: There is no ruling
given.

Shri Bhagwat Jha Azad: All right.

You have already said that there is
no privilege involved because the tra-
fiic policemen at the Parliament House
gate regulate the traffic to avoid
clash. Naturally when the Prime Mi-
nister's car goes first because there is
a lot of traffic and some Member’s car
is stopped, there is no question of dis-
crimination against the Parliament
Members as such.

Mr. Deputy-Speaker: Has Govern-
ment anything to say?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): 1 did not hear the beginning
of this di i unfortunately. ...

Shri 8. M. Banerjee:
is most unfortunate.

(Kanpur): It
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ot ar (feare) © wuT wely oY
FY T Y quE § TTo TR AAET Afgar
Y T HY T 747 |
I WP . AARE qEA
&3 g W g |

Shrimati Indira Gandhi: I have ga-
‘thered as much.

As far as I am concerned. I am the
least bothered about pomp, ceremony
or any kind of special provisions as
-an individual. I do feel, however, that
.the position of the Prime Minister of
India should be regarded as something
special. It is not a question of one
individual as Prime Minister; it applies
.to all Prime Ministers.

It is true that in some countries
wmothing special is done, but in the ma-
Jority of countries, there are very spe-

cial traffic regulations, escort, pilot,
cars and so on.
Shri Hem Barua: Only in under-

-developed countries.

Shrimatl Imdira Gandhi: No—I am
‘sorry—even in the others.

Shri Hem Baruna: No, no.

Mo M wAET Sfgan : STl F
T K XY AAY AT F, A gE
e wgr w7 @ )

An hon. Member: Not in Sweden.

Shrimat! Indira Gandhi: It is in
.America, because I have been there
~with some Presidents........

o W wAgT Afgan : Ay |

73 SR @ SwEr €

ot Ay fom@ ({AT) @ ouly HaA
&t § 1w o Arwr A G S
are A T ) i AR, g o Ay
qarg
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Shrimati Indira Gandhi: There is no
President in UK.

Wro T AT Wifigan : 7z Tt

ot T aQrzar !

Shrimati Indira Gandhi: It is a ques-
tion of deciding whether the Prime
Minister should have a special status
or not. My view is that the Prime Mi-
nister should have, specially because
of various other conditions of traffic
and so on in India.

But as far as the other point, about
rudeness, is concerned, I am fully in
agreement with the hon. Member that
it should not be permitted, and every
effort should be made to see that (a)
there is no rudeness shown and (b)
there is no inconvenience caused. I am
sorry to hear that a Member had to
wait for two hours; I had never heard
of it before. If they have to wait,
it should be the minimum possible
wait.

One thing more. You might perhaps
have heard that this rule of stopping
the traffic for the Prime Minister’s car
to pass applies only when the car
comes into view; the traffic is not
stopped beforehand. And it does not
apply to other Ministers. It is only
for the Prime Minister.

Dr. L. M. Singhvi: The only pro-
blem is that they are rude; the cons-
tables go hay-wire on sighting the
Prime Minister’s car.

A TRATE TRY : JINTH TEIRT,

¥ oF frae ga dAfad
Mr. Deputy-Speaker: Order,

No, please sit down.

»} TRATE TIT ; IITEAR AGT,
® o faae & frdgr < 2ar g+ #3
fadrarfas & Fewwq & Atfeq fam
|

order.

oY few® qewme (FEEAYR) -
ITISTR HICY, T SEATC AT §IEA,
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oY qrgw, & AW & § 1 x| fag W 'rhM:' D_ﬂ't“!!-swken No more now.
am Y Ao | at point is over. Please sit down.

Mr. Deputy-Speaker: I have heard
the Members. I have heard Dr. Lohia.
All the three principles enunciated by
him are accepted. All Members of
Parliament are equal. The roads are
free in India, but the trafic police R
have got a duty to perform, they have ﬁ'l’i’lﬂ‘(u’g TTT FEA AT HT Wi EHTT
to prevent accidents. The statement gt | gg 1% awr &, frad ga awaw
says that he had already given clear g '

o T AL Wifigay : warA Ha)
T wg } 5 qam AN W oF fady
o &1 & ag Tigan g fe g3 e anr
¥ fagra § svuar wd, semar

%o the other gide. The Prime Minister
of India should be given some consi-
deration,
privilege.
sion.

I uphold my earlier deci-

ot Ay ford : guTemw W,
39 fggrat &1 gat A ¥ 79 qrT § 4

Y TrREe qTEY ¢ JITER WE IR,
g wY amm @ ga wfad)
qradr gIew A Wy eene famn
R va w1 FFw few oo wr
% 75 ¢ f& & g oF AW
gEET & FATT & @NFI HIA 4T
A

IAETW WY : WTET, ATET |
FAAE w5 33 510 |

it TreEE arew : wT AT A
A | AT A W warg frar g
| ¥ JIA qTAA(Q AT F CE 9T
fear 7Y 3w gfes & o7 g @y
fear | ww fem & qETA & @FER
*41 ? gw fag faanfas w7 #
gt F0 ¥ foq 9g OF 998 qme
T AT & | WY KT AE GHAT FAT
g WAAT gaE qaAauET 6T
@ § @1 ¥fws gf w1 aew § o7

e & T g

it fewer ety : IqTere 7434,
T/ AT ¥ g WATH W G G A5
£

2839 (Ai) LSD—5.

So, there is no question of

Mr. Deputy-Speaker: I have disal-
lowed it. Please sit down

12.38 hrs.

OPINION ON BILL

Shri A. S. Salgal (Janjgir): I beg to
lay on the Table Paper No. I to the
Bill to provide for the better admini-
stration of Sikh Gurdwaras situated in
different States of Indian Union and
for inquiries into matters connected
therewith which was circulated for the
purpose of eliciting opinion thereon
by the direction of the House on the
3rd September, 1965.

1238} hrs. .

MESSA';E FROM RAJYA SABHA

Becretary: Sir, I have to report the
following Message received from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I em
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitt-
ing held on the 15th March, 1966,
agreed without any amendment to
the Imports and Exports (Control)
Amendment Bill, 1066, which was
passed by the Lok Sabha at its
sitting held on the 10th March,
1966.”



6155 General

12.39 hrs.

PETITION RE: SCHEME FOR
MODEL FARMS FOR SCIENTIFIC
AGRICULTURE

Shri Sivamurthi Swami (Koppal): I
beg to present g petition signed by a
petitioner regarding the scheme for
model farms for scientific agriculture.

1239} hrs.
RE: POINT OF ORDER

st ®y fewd (FiT) o IATeTE
wgra, vF fraza g Aifsd | v o
=Eeqr ¥ W9 § (sawee)

st TwEww awE  (ITTERT)
Iy wERy, & wg & fAow &
faTe & &= #71 qmn F@TE |
(Shri Ram Sewak Yadav then left the
Houge)
it vy fewd : fraw 105 & w=wrT
¥ QT WIH WTET

T WERW . FE qE o
WTET AR & | OF F1H g L IH R
N g8 7 foqr @ § 1 W o
W1 914 AT AT T IS qFAT § 7

st wrmr  (femiT) Extiz ]
waEw, . . (www)

st wy fom@ : mgafa 0 I
fadr T g w7 w1 Fq0 1 390 K
fomrae #<1 aga I @ ¢ S
At war W ATgAr § W A W
FMEAT § ) wAT ag qAr wgaw §, a
g TOA A @ W WK q@ T
wTgd & a1 ag gty & o o A
facraeaeT = = @w w @ )

(Shri Madhu Limaye then left the
House)
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o TW AT Mgt (wEaarz):
BT ET ATHY | T T H 4Ty

@t fom e (geEeqR)
IYEAR AERA, W9 T TF T&ATAT F7
symfea 7@ fear it 97 w1 =y
feat | w19 7 qutT wAY A F wrEgew
AT A #1 gqmfa 7@ frar
& & fam ¥ # seeam wran g o

(Shri Kishen Pattnayak then left the
House)

oY anm : ITeEe wERT, . . .

I READ . ATAHIT qIET
5 S AT q1ET TA wF |

o« T A A S g A

Mr. Deputy-Speaker: 1 Lhave not
called you. You cannot speak any-
thing. Order, order. You arc ob-

structing the proceedings of the House.
It will not be recorded.

(Interruptions). **

Shri U. M. Trivedi (Mandsaur):
There was a calling attention notice
given regarding some shooting by a
policeman.

Mr. Deputy-Speaker:
ceive intimation.

You will re-

Shri U. M. Trivedi: But I have not

received any intimation. This is a
very serious matter. Another news
is pubdlished in the newspapers

about the kiling of a man. There is
no intimation as to what has happened
to the cilling attention.

Shri Hem Barua (Gauhati): About
the Panipat incident, I submitted a

**Not recorded.
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call attention notice about the burning
of three persons alive . .. (Interrup-
tions) .

Shri Kapur Singh (Ludhiana;: Even
those of us who have some respect for
the dignity of this House are entitled
to a word in between . .. (Interrup-
tions).

Mr. Deputy-Speaker: It is a matter
entirely for the Punjab Government
and the 'matter has been Jiscussed in
the Punjab Assembly yestarday. The
Centre has nothing to do with that. I
disallowed that.

Shri Tyagi (Dehra Dun): Call atten-
tion or no call attention, may I say
that the whole House is upset and a
statement is called for from the gov-
ernment. It is not gn ordinary matter.

Mr. Deputy-Speaker: I have disal-
lowed that. Ome motion has been kept
pending and as soon as information is
received by the Minister it will be
taken up ... (Interruptions) If
anybody is dissatisfied, he can please
come to me and discuss it with me.

sft ww fay fegeat (A5oR)

qsitq ¥ 1€ waa g g

W fow womw (aw) o aF
szw( faezt war fea o7 w0 F
ORAl KT TG |

ot TARrTI (F7ATR) : IaTERE
ARG, WY qTT A g7 Afodr ) ag
Ladi oL O

ot gv wr woww (%x1W) ¢
WY A AT AT ST gAm, areans
oy AT T qw @ E

Shri B. N. Mukerjee (Calcutta Cen-
tral): It is part of the repercussions to
a certain decision of the central gov-
ernment. That is why the House is
so agitaled over this question. Three
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Congressmen of long standing are re-
ported to have been burnt alive. We
want some kind of a statement from
the government. We do not want to
embarrass the government; we want
some kind of detail in regard to the
factual position. It is the rtesult of
the central government decision and
that is why this demand ... (Inter-
ruptions).

Shri Tyagi: It is for the Government
to make a statement here; it is u slur
on the whole party . ..

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Sir, in the

first place, we do not know what is
happening even here.... (Interrup-
tions.)

ot arft o E AT g A fag,
7Y ®IQ SqIRAT &7 TR ® | W1 AN
A6t =TT 91, TEN AT A g A,
IAE AT A AR T |

JITeTH WEWG : WT &5 KET

oft wrmft : wry ®Y ATe FTEAC
®T R E | AT A% AZ A A7 A7
T A7 7% w417 W@ I o

oft odmrow : ww ®T AT
qfqq, ag azn @ &a w1 )

st gew W woTW | TOXT §
o ¥ ¥ qZAr w21 §, IAn0 T T2
g arfay

Shri Kapur Singh: I am one of the
Movers of the adjourmment motion and
I bave a right to make a submission.

Mr. Deputy-Speaker: Can Swamiji
go on like this? I have told the House
that the matter has been discussed on
the floo: of the Punjab Assembly and
the Punjab government is seized of
the matter. It is a matter of law and
order . . . (Interruptions.)

Shri Satya Narayaa Sinha: For the
last five minutes I do not know what
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[Shri Satya Narayan Sinha]

is happening. I have been trying to say
something for the last five minutes
but we cannot follow what is happen-
ing. We must understand what is
going on and what one is saying about
these matters.

o TTrOTR | 33 T T AT
& g ag &

ot we Ao e : w1 37 7,
wrf |

oft e g fgrealt @ wTa ager
ZATT g A, AW AT W17 S FET |

sft wew araaw fagr : g9 g7 9F
& wroAT ave @Y |

oft wraw farg oot : gl gATH
& g &1 weraiaYy T avETeT ad
& TRAT FY AT STAT AT FFT G a7
T, 93 gRIQ ATT GiAg

oft armaft - T fr A Oqr wAT
331 a1, 37 feq wiw 7 @71 wr qYE0
fear gYx wq w71 17 AT 97, W 7Y
FATA aTq A4 AT a1 IAHT 7T A7
gIT |

‘Shri Satya Narayan Sinha: So far as
this call attention notice is concerned
we are all very shocked and grieved
at what has happened. I think the
government must make some state-
ment and it will make some statement
about what has happened tomorrow or
at time fixed by you....(Interrup-
tions.) It will be today at 430 or
5.00 P.M.

oft avmht @ W fAd wo gETaE
AT RE P Ffarsmiw
sery fear &, ¥ atq & gy e
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oY & ¥g #g frar 5 ag araen e
FIHIT FT § | Tg II+AT I &7
AT AEY | Ag FEA qEC AV
feeizr § 1 37 a7 ¥ wnafaai &
SATAT, TE FIAAT T0@ { |

ot g ;& gz fads
F Tz g & oqAT ww qAre
aa g

Jreqw WA ¢ 79§ Al madEe
w7 TR AT @I E

He is naking a statement at 4.30 to-
day. Please sit down now.

1249 hrs.

ORISSA LEGISLATIVE ASSEMBLY
(EXTENSION OF DURATION)
BILL*

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): Sir, I beg to move for leave
to introduce a Bill to provide for the
extension of the duration of the pre-
sent Legislative Assembly of the State
of Orissa.

Mr. Deputy-Speaker: Moiion moved:

“That leave be granted to intro-
duce a Bill to provide for the ex-
tension of the duration of the pre-
sent Legislative Assembly of the
State of Orissa.”

Shri §. M. Banerjee (Kanpur): Sir,
1 rise 1y oppose thig Bill even at the
introduction stage, I would draw your
attention to article 172(1) of the Con-
stitution. Will you ask the House to
become orderly?

Mr. Deputy-Speaker: Order, order.
Let there be silence. He may pro-
ceed.

Publishcd in Gazette of India Extraordinary,

17-3-66.

Part II, Section 2, dated
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Shri S. M. Banerjee: How can I pro-
ceed if it is like this? Article 172(1)
of the Constitution says:

“Every Legislative Assembly of
every State, unless sooner dissolv-
ed, shall continue for five years
from the date appointed for its
first meeting and no longer and
the expiration of the said period of
five years shall operate as a dis-
solution of the Assembly:”

The emphasis is on the word

“shall"—

Mr. Deputy-Speaker: Please rcad the
proviso.

Shri S. M. Banerjee: Yes; 1 om com-
ing to that. The proviso says:

“Provided that the said period

may, while a Proclamation of
Emergency is in operation, be
extended by Parliament by law

for a period not exceeding one
year at a time and not extending
in any case beyond a period of
six ‘months after the Proclamation
has ceased to operate.”

I am told in the Statement of Ob-
jects and Reasons that the reason for
this particular Bill extending the life
of the State legislature of Orissa is
the emergency, and some assurance
was given by the Home Minister in
this House that the general elections
will synchronise with the elections
there. I do not find any :lause in the
Constitution which sanctiong that his
particular election to the State legis-
lature should be synchronised with the
general election. This is not undemo-
cratic. I rise to oppose this, and I
feel that the election to the Orissa
State Legislative Assembly, if the
term expires in August, 1966, should
be held after that. I say it only on the
ground, ramely, that the Government
in Orissa is headed by the ruling
party, the Congress Gover t
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~jbrought in this Houcse against all de-
Imocratic traditions, to justify the mis-
deeds of the Orissa Government. So,
1 oppose the introduction of this Bill,
and 1 submit that this Bill should not

be brought before the House.

Shri M. R. Masani (Rajkot) rose—

Mr. Deputy-Speaker: I can ask nly
one Member to oppose the Bill at this
stage, and Shri Banerjee's letter had
come earlier and so I have allowed
hin to speak.

Shri M. R. Masani: I am one of those
who represent the major Opposition
group in the House and so I want to
say a few words.

Mr. Deputy-Speaker: 1 cannot allow
another gpeech. I am very sorry.

Shri Ranga (Chittoor): 1 take ex-
ception to this.

Shri Hari Vishmu Kamath (Hoshan-
gabad): Under the proviso to rule 72,
you “may permit a full discussion
thereon.” That is what it says. *“ ..
the Speaker may permit a full discus-
sion thereon.”

Mr. Deputy-Speaker: Which is the
rule?

Shri Hart Vishnu Kamath: Rule 72,
Pproviso.

Shri Ranga: The chief Opposition
group should be allowed to have its
say, Sir. Never before has the Speaker
done like this—not allowing them to
speak.

Mr. Deputy-Speaker: The rule says:

“ . the Speaker, after per-
mitting, if he thinks fit, a brief ex-
planatory statement from the
member who moves and from the

which does not command, and which
no more ds, the fid of
the people, after the CBI report and
what they have done after that. That
is why I feel that this Bill is being

ber who opp the motion,
may, without further debate, put
the question:

Provided that where a wmotion
is opposed on the ground that the
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[Mr. Deputy-Speaker]

Bill initiates legislation outside the
legislative competence ot the
House, the Speaker may permit a
full discussion thereon.”

The Bill does not do so.

Shri M. R. Masani: We are the offi-
cial Opposition in Orissa and it is to
stop a Swatantra Government from
coming into existence that this Bill
has been introduced. Surely you
should give us three or four minutes
to explain our objection.

Mr. Deputy-Speaker: Tine Bill is
quite clear.

Shri M, R. Masani: It is not quite
clear.  (Interruption). Representing
the Chief Opposition group, I may be
permitted to say a few words.

Mr. Deputy-Speaker You may take
just two or three minutes.

Shri M. R. Masani: The Sratement
of Objects and Reasons gives no reason
whatsoever for this Bill o be intro-
duced. All it says is that on 10th
December the Home Minister made a
statement and in pursuance of that
statement it is now proposed to extend
the duration of the Assembly. Is that
@ reason, that Shri Nandg made a
statement in December and therefore
the Bill has to be introduced? That is
no reason. Nor can it be the emer-
gency. The cat is let out of the bag
by the proviso which says that even
it the emergency ends someotime this
year, even then, the election should
be postponed by six months after the
emergency. In other words, by hook
or by crook, the people of Orissa should
be denied the right to cast their man-
date, their vote, some thme this year.

Why? Because the Congress Party
in Orissa has lost the people’s faith
through the misbehaviour cf the two
Chiet Ministers who had to be re-
moved. By this Bill they are giving
time to the people of Orissa to forget
about their misdeeds, They are fright-
ened that a Swatantra-led Government
may come intp existence thig year in
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Orissa, and set such a good example
that next time at the General Elec-
tions next year, the whole country
may move that way. We fee] that the
people of Orissa are being denied and
being cheated of their rignts, and we
strongly oppose this Bill. We shall
divide the homes on this issue to show
the strength of our feelings.

Shri H. N. Mukerjee (Calcutta Cen-
tral): May I say a few words on this
question? (Interruption). This ig a
matter where your discretion should
come into the picture, because we feel
very strongly about this matter. I
will tell you this. This is an instance
of politica] pettiness and this is an
instance of how the ruling party ope-
rates in order to 'make sure of its poli-
tical position. 1 say this because
nearly five years ago, when there was
the question of the election in Orissa,
some of us—my hon. friend Shri
Surendranath Dwivedy is not here—
he and I along with some others went
and saw the late Prime Minister,
Pandit Jawaharlal Nehru, and Orissa
being a very poor State we were ask-
ing for a postponement of the elec-
tion so that it could be held at the
same time. At that point of time,
merely because the Congress party has
got the power of the purse to operate
as it wishes—Pandit Nehru was polite
to us when we were talking to him, but
later the Congress leadership gave its
decision—and Orissa being a poor
State and the people of Orissa being
poor, and the political party in oppo-
sition there was in disarray, ut that
particular point of time, advantage was
taken by the Congress Government to
put in power a Ministry which, as
Shri Masani has said, sullied the fair
name of this country in a manner
which is disgraceful. And now they
are trying to evade the election and
it this election took place now in
August, 1966, it would have been a
pointer to the whole of the contry, and
it would have been the handwriting on
the wall and the Congress party at
the general elections would huve been
faceq with a very difficult situation.
In order to avoid that difficult situa-
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tion, in order to practise its political
pettiness and craftiness they are doing
this kind of thing which goes against
the grain of parliamentary democracy.
Which is why, stretching the rule a
bit, we are all trying to oppose the
Bill, not only by casting our vote but
also by expressing something which
would be on recorq in the debates of
this House.

Shri U. M. Trivedi (Mandsaur): May
I make a submission?

Shri Hari Vishnu Kamath: Under
rule 72, even in the rule,—not only
in the proviso—the wording is “mray”.
The wording is not “shall”. So, the
discretion is vested in you. Why don’t
you exercise that discretion on this
important occasion?

Mr. Deputy-Speaker: All right.

Shri U. M. Trivedi: The point which
1 wish to make is this. If a legislation
of this type is attempted, there is
always a limitation put upon the per-
iod of extension that is desired. It is
not more than one month. There are
reasons for this.

We have started doubting the bona
fides for this legislation, and the bona
fides are in dispute because the record
©of the two Chief Ministers who have
been removed, one after the other, has
not been a very happy one; not only
not very happy but it is a record of
those who have tried to misuse their
power and have fallen into the tem-
ptation of making money while so

employed. It was a very dis-
graceful act on their part
to have done that, but then, just

to hide that disgrace, you are making
a law. After dissolution takes place
in the month of August, 1966, why
is an extengion not being demanded
only for a period of gix months? When
the genera] elections are coming, why
an extension is being demanded be-
yond that period, is not given; the
period is no specified.

Mr. Deputy-Speaker: It is
into the merits.

going
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Shri U. M. Trivedi: Not merits.
Specific reasons must be given. The
period of extension must be specified,
because the legislation brought forward
here does not specify it. It does not
mean that you shouid go to the ex-
treme. If there are valid reasons, it
the action is bona fide, the cxact per-
iod must be ‘mentioned—one month,
two months or three months, to meet
the situation. So, in the circumstan-
ces, all of us are of the opinion that
this is a thing which is not proper,
which is not fair on the part of the
Government, to allow this Ministry
which wag part and parcel of those
Ministers who had acted in a most dis-
graceful manner, to continue and to
allow this Legislative Assembly to
continue.

Shri Harj Vishny Kamath: 1 shall
be very brief, Sir. The emecrgency has
to all intents and purposes become a
cloak for covering or shielding or
shrouding, I should say, a multitude of
'‘misdemeanours on the part of the
Government. Thig legislation now is
being brought forward under the pro-
viso to article 172, which empowers
Parliament to make a law to extend
the duration of the Assembly when an
emergency is in operation. Article
352 provides for the proclamation of
emergency. The other day, T was
sorry to hear the Prime Minister say-
ing in Calcutta, apparently from ig-
norance of the Constitutional provis-
ions, that the disturbances in Bengal
would campel the Government to re-
vise their attitude to revocation of the
emergency.

Article 352 reads thus:

“If the President is satisfled
that a grave emergency oxists
whereby the security of India or
of any part of the territory
thereof”—not the whole country—
“is threatened by war or external
aggression or interna] disturbance

L ete.

18 hrs.
Unfortunately there are some distur-
bances in some parts of the eountry,
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[Shri Hari Vishnu Kamuth].

but not all over the country, certainly
not in Orissa. Certainly can the Prime
Minister or any minister on the Trea-
sury Benches can lay their hands on
their hearts, and say that Orissa is a
disturbed State today within the mean-
ing of this article? Therefore, I would
plead with the House and the Law
Miniser,—will they recall that in
Britain, from whose book of laws we
have borrowed so much, may be to
our profit and also at times to our
disadvantage, in 1845 soon after their
victory over Hitler, after the close of
the European war, when the war in
Japan wag stitll in progress, within
three weeks of the defeat of Germany,
there was a general election,—but
here the Congress Party is so fright-
ened of the people, on whose support
they depend, that they not merely do
not want elections in Orissa, but on
the question of bye-election too, this
fantastic, preposterous, ' ridiculous
answer was given to a question here:
On 17th September, when Indo-Paki-
stan conflict was on, the Election Com-
mission prohibited or banned bye-elec-
tions in September. The war has
ended successfully; we have won the
war and still there are no bye-elec-
tions even; they have been stopped.
In 1963, within six '‘months after the
close of the military operations against
China, after the tragic military de-
bacle, there were by-elections in U.P.
and Rajkot. But today in spite of the
fact that we have won the war, there
are no bye-elections. Thig is another
pretext for perpetuating their  dis-
honourable, dishonest rule in Orissa
where the two Chief Ministers, Shri
Biju Patnaik and Shri Biren Mitra
were hounded out—I am sorry,—re-
moved. As the Education Minister
rightly said a year ago, on 15th March
in this House, the two ministers were
held unworthy of office and removed,
as the CBI report placed on the
Table of the House showed. That re-
port is still under consideration. We
had not had the grand finale yet; it
is coming. So, it is not merely im-
proper, but disgraceful for this gov-
ernment to postpone the elections to
the Orissa Assembly. Let the people
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be given an opportunity to give thelr
verdict against that crowd of hypocri-
tes and dishonest 'ministers.

ot fend. weTmw (F=gl):
& ugd forad as &y w3 § 39 &1 gaqn
&7 g & §F 417 ®Y A1FAT QAT E
fa ai=r wrett # I€T § A qag Ha
FIFE A ma N wfar T IA A
TS &1 FT N[ G2ATqT {67 & |1 17
AMETA § | AT T & g HIiw0w T GL
§ | A& AA(ETC T FT A QAT gL
g & 99 ¥ wawq gl & fragt ¥ av-
F1Ti T H F1%7 wieqar a1 greefafae
qT s | G F( JAGT T FAT AT
T F W oWy wAa g faw
THTT AT T AR T TR o
freq F @R QW@ @A A
ATl H13WAFT AR A SARAT W AT
SET AT ST HITTH HTHITHY &1 gy
ST gEREE # WWH FT § AL
w41 o 1§ me # gaAr
favarg faqr @wat § fF smT g sy
72 Frrarfer agl F<1aW q1 agt # st
Ton g7 W fawgw AL B o
o

The Minister of Law (Shri G. 8.
Pathak): Sir, I do not see any valid
legal objection to the introduction of
this Bill. .

Shri Hari Vishnu Kamath:
about ethical?

What

Shri. G. S, Pathak: If there are any
objections to the merits of the Bill, the
proper stage would be when the Bill
comes. up. for consideration.

Shri Hari Vishnu Kamath: Read
rule 72. We can oppose it even now.
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Being a new Minister, he does not
know the rules unfortunately. Rajya
Sabha rules he may know, but not
Lok Sabha rules.

8hri G. S. Pathak: 1 am gelung
useqd to these discourteous remarks, I
will read the rule also and show to
him that it is absolutely essential that
this Bill be introduced, leave be grant-
ed for its introduction and this Bill at
a later stage be considered by the two
Houses. The reasons are these:

Article 168 requires that there shall
be a legislature in the State of Orissa
It states: :

“For every State, there sHall be
a Legislature which shall consist of
the Governor....” etc.

So, there cannot be any point of
time when it could be said that there

is no legislature. Legislature rhust
exist.
Shri Harl Vishnu Kamath: Except

in Kerala!

Shri G. S. Pathak: The opposition at
the present moment is forgetting that
under article 356 there may be no
legislature and : the President may
assume the powers and may exercise
the powers himself or through the
Governor. The emergency with
which we are concerned, which affects
the entire country including Orissa, is
emergency under article 352. There-
fore, there must be a legislature there,
The'life of the pressent legislature is
soon to expire. Therefore, it is essen-
tial that the legislature should be con-
tinued.

Shri Ram Sewak Yadav (Bara Ban-
ki): Why not have elections?

Shri G. S. Pathak: Article 172 is the
article which would show that it is
necessary that Parliament shall passa
law for the extension of the life of the
legislature.

Bill Introduced 617¢-

It says
misread

Shri Harl Vishnu Kamath:
“may”, not “shall”. Don’t
and misquote the article.

Shri G. S. Pathak: Before I have read
it, how can he say 1 am misquoting?

Shri Hari Vishnu Kamath: You
said “shall”; don’t say anything be-
fore reading. Read it.

Shri G. S, Pathak: Why not Mr.
Kamath have a little patience? It is
necessary that we should have this
law, because otherwise how can you
extend the life of the Jegislature?

Shri Hari Vishnu Kamath: Don't ex-
tend the life.

Shri G. S. Pathak: And, don't have
legislature? The Constitution requires
that there must be a legislature. (In-
terruptions).

Mr, Deputy-Speakér: We cannot go
on like this, I would request hon.
members to hear him in patience.

Shri Kapur Singh
Please request the Minister
misquote.

(Ludhiana):
not to

Shri G. S. Pathak: I am reading
article 172 for the consideration of the-
House:

“Every Legislative Assembly of
every State, unless sooner dissolv-
ed, shall continue for flve years
from the date appointed for its
first meeting and no longer and
the expiration of the said period
of flve years shall operate as a
dissolution of the Assembly:

Provided that the said period
may, while a Proclamation of
Emergency is in operation, be ex-
tended by Parliament by law for a
period not exceeding one year at
a time and not extending in any
case beyond a period of six months
after the Proclamation has ceased
to operate.”

Now, the Government knows and the
Parliament knows that the operation
of the life of the Orissa Assembly is



L6171 Bill Introduced MARCH
[Shri G. S. Pathak]
going to expire very soon. The Cons-

titution requires that there must be a
legislature always.

Shri Hari Vishnu Kamath: Hold

elections.

Shri G. S. Pathak: Therefore, it is
the duty of the Government to intro-
.duce legislation &s a result of which
-the life of the Assembly may be ex-
tended.

Shri Priya Gupta (Katihar): By

coramine injection.

Mr. Deputy-Speaker: Order, order.
‘When the Minister does not yield, he
stands up and goes on speaking.

Shri Sezhlyan (Perambalur): Sir, he
has evaded the issue. The point rais-
ed by the Opposition is. ... (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.

Shri G. S. Pathak: We are holding
.general elections at a later time.

An hon Member: Why?

Shri G, S. Pathak: But before that
time arrives it is necessary for the
Government to see that Parliament
passes a law extending the life of the
Assembly.

Shri Ranga: Is it permissible for a
midwife to arrange abortion?

Division No. 7]
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ot Ay fema (A7) WO EA &
TANT RE AT ARAI FT IR E 7

Shri G. S. Pathak: In case the emer-
gency is lifted, provision is made in
article 172, which I have read, that the
life of one year itself might be cur-
tailed to six months. Therefore, the
objections that are being raised, name-
ly, that there might be other elections,
there might be other provisions for
elections, those objections do not relate
to the legality or validity of the Bill.
At this stage we are only concerned
with this, that this Bill should be in-
troduced or not. I submit, Sir, that
there is no valid objection to the intro-
duction of this Bill and I hope the
House will allow this Bill to be
introduced and leave will be granted.

Shri §. M. Banerjee: It may not be
{llegal, but it is immoral.

Shri Sezhiyan: He has not said why
the elections cannot be held now.

Mr. Deputy-peaker: The question
1s: )
“That leave be granted to intro-
duce a Bill to provide for the ex-
tension of the duration of the
present Legislative Assembly of
the State of Orissa.”

The Lok Sabha divided:

[13.19 brs.

Achuthan, Shri
Anjanappa, Shri

Azad, Shri Bhagwat Jha
Bal Krishaa Singh, Shri
Barua, SheiR.

Bhagat, Shri B. R.
Bhagavati, Shri

Blst, Shri J.B.S.
Boroosh, ShriP. C.
Brajeshwar Prasad, Shri
Brij Basl Lal, Shri.

AYES

Chandak, Shri

Chaturvedl, Shri S. N.

Daljit Singh, Shri
Das, Shri B. K.
Dag, Shri Sudhansu
Dinesh Singh, Shri
Gandh, Shri V. B.
Hem Raj, Shri
Jadhav, Shri M. L.
Jena, Shri

Jyotiehi, Shri J. P.

Kamble, Shri

Kappen, Shri

Khadilker, Shri

Kindar Lal, Shri

Kotoki, Shri, Liladhar
Lakhan Dss, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shei.

Taskar, ShriN. R.
Malmoona Sultan, Shrimati
Mallick, Shri Rema Chandrs
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Manaen, Shri
Maniyangadan, Shri
Masuriya Din, Shri
Matcharaju, Shri

‘Mehdi, Shri S.A.
Mcehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Mengi, Shri Gopal Datt
Menon, Shri Krishna
Mohanty, Shri Gokulananda
Muthish, Shri

Nas| ShriP. S,
Nirsnjan Lal, Shri

Pande, Shri K. N,
Pandey, Shri Vishwa Nath
Panna Lal, Shri.

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patil, Shri D. S.

Patil, Shri J. S,

Pattabhai Raman, Shri C. R.

Alvares, Shri
Badrudduja, Shri.
Banerjee, Shri S. M.
Barua, Shri Hem
Bheel, ShriP. H.
Chatterjee, Shri H. P.
Dandeker, ShriN.
Deo, Shri  P.K.
Dharamalingam, Shri
Guishan, Shri
Gupts, Shri Kashi Ram
Gupta, ShriPriys.

Kakkar, Shri Gauri Shanker.

AYES—contd.
Pratap Singh, Shri
Rajdeo Singh, Shri
Ramdhani Das, Shri
Rene, Shri
Rao, Shri Jaganaths
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rattan Lal, Shri
Ray, Shrimati Renuka
Sadhu Ram, Shri
Saha, Dr. . K.

Saigal, ShriA. S.

Samants, Shri S. C.

Samnanl, Shri

Sanji Rupji, Shri

Saraf, Shri Sham Lal

Sarma, Shri A. T.

Satysbhama Devi, Shrimati
Shah, Shri Manabendras.
Shankuntala Devi, Shrimati
Sharms, ShriD. C.

NOES

Kamath, Shri Heri Vishnu.
Kandsppan, Shri S.
Kapur Singh, Shri
Kar, Shri Prabhat
Kripalani, Shri J. B,
Krishnapal Singh, Shri
Limaye, Shri Madhu
Manoheran, Shri
Masani, Shri M. R.
Miers, Dr. U.
Muketjee, Shri H. N.
Nalr, Shri Vasudevan
Nath Pai, Shri
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Shashl Ranjan, Shri

Sheo Narain, Shri

Shree Naraysn Das. Shri
Siddananjappa, Shri
Sinha, Shrimati Remdulari
Sinha, Shri Satya Naraysn
Sonavane, Shri

Soundarem Ramachandran,
Shamati

Swamy, Shri M. P.
Tentla, Shri Rameshwar
Tiwary, Shri K. N.
Twary, ShriR. §.

Tuls Rem, Shri

‘Tyagi, Shri

Ulkey, Shri

Upu{hynyu. Shri Shiva Datt
Valvi, Shri

Varma, Shri Ravindre
Venkatasubbaish, Shri P,
Vyas, Shei Radbelal
Yadab, ShriN. P,

Pattnuysk, Shri Kishen
Ram Singh, Shri
Ramabadran, Shri
Rangs, Shri

Sezhiyan, Shri
Singhvi,Dr. L. M.
Sivasankaran, Shri
Swamy, Shri Sivamurthi
‘Trivedi, ShriU. M.
Vishram Prasad, Shri
Yadav, Shri Ram Sewak

Yashpat Ssngh, Shri.

Mr. Deputy-Speaker: The result of
the division is: Ayes—87; Noes—38.

The motion was adopted.

Shri C. R. Pattabhi Raman: Sir, 1
introduce the Bill,

13.18 hrs.

GENERAL BUDGET—GENERAL DIS-
CUSSION—Contd.

Mr. Deputy-Speaker: The House will
now proceed with the discussion on
the General Budget. May I know
when the Minister will reply to the
debate?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): At three o'clock.

Mr. Deputy-Speaker: The Finance
Minister will be called at 3.00 and till
then this discussion will go on,

oft vy fa®  (771q) : STeTw
agey , 7 & w7 727 91 fE gwrer B
oW %9 a€ FeAW § q qav
TRTE | NI XA F A qgA A Wi
wfsanggt &, a7 & T ¥ W
foRwt gz Y o IR ¥ Frow wf
gwerd St 1 v # ) AT IAE Ay
a1q faera WY 7T & fAm o ¥ T
vt § 1 vafeq o7 955 qf # £1 g
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[=fr frrwz fag)

T ¥ FAL AT A AfgU AT gH
T FY @ AMET |

AR 7F 19 3 g€T gHAaT & fFgw
1 & a9e § A7 faa g9 Sy
QIRILEAY £ &1 qarer fwAr § 0
w1 71977 73ent A gud famrs wEr d
& gwaat § fr gad #1 dxnfas e
T & fr AF &7 @A | Az 0w
qat Exm ar fuak agt #7 nifa dm
a7 /T Iq& 473 X JART THEST FA
¥ aga wfeargar QAT @ At
feard a9 1wl Tw daw
Y & FTH GG fa G0 AT e
€ frar & 1 g% swran & ag wa
gt § f safme w3 § o e
Fae T3 IATT F w7 FATE
€EY FE T A FH GIAIAT AT § JART
g faRi | W g qg qTg A
A giEmRr s fegw wm@e
qFR A A oy @, F agw fr
faer At wgw 9 a1 # foe & faamx
T FIfE T 7FET 7 F ¥ T @
) FrAT wA & I AR A FY-
o & IR & IAFT g AR 1 A
TS AT AW & G &7 7747 § |
T T WK AT A g & et ¥
WATS AT 9 QT § W feaT ¥
& g 78 ¢ § f5 ww wfas s
IMF | TH GNA & WK g e
arae ¥ FIT TIE Ay § A1 e fewra
qA A A AT O F N ety
¥ gt w7x & a1 § mewar
g fem wa v aw §
& =g fr faw @@ 7R @ 9%
W wET e & | §§F  wemEr
10 sfawa Qosr g qOEAT
Fa< ot & & wwwat g fF ag aga
SRr g WX IAR A7 wEF i ¥
wfes 5 9@ FT IJ|T AR W
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faq w1 wgiza gaar faage & s
T FTq

AT T AT & qAqE H
sfacer & fam oY sar AT o arAn
gagafoa g | W ST W@ F@ g
a3 9gl 9 § AR & qaqyi § 5
2w &0 wr ¥ faq w0 wr g A
aqq wifys 4 € AR & J1 78 FgW
& g T&TT 9 AV TT W ST 7Y
¥ qTAvAFAT g1 I AAAIT q39 I gA-
e #t agr gaAr & AYHIT Y ]
afw ga% qrq-a1q # 78 T TR
Z % g qXHTT F1 AR IT 9T
2wl F a1 farad @19 gL AAT TS
afi § fFex a S aegwTa dar w7
F faqg wems waw FF @ Afgy
L/ IR F g aF A T |07 § AR
Iqd i IWEA{Y 1 FAaAT0
g & 917 wroww g @ oF s
fF AT @I Y| AT FT CF A
aw N f qare & wnfr gt =g
TZ | FATT qX BT ATAT ATEAT § AL
ag# KN ag W wgm fFagwa F
FATCFT gy Fer gt #3r¢ 1
W FgT aF qrieenT #1 a5y &,
ag ATTH A& FG fF g AT fe-
M & 9 ¥ ¥ W g 797 A8
§ a7 3¥ 78y & fiF 9t s Mo &
AT AN G A G AR | T gES A
[N ¥ JIAEAAT & JIEA G |
faggwmang F@araa®
HIWTAAT ¥ FW W FAY TEY @R )
T 3T 4T T ITH T FT RE
T AZF TF QT 71 g7 § IAX
! TF T ALAEAT ST 47T 4G fxav
IT TAF AIYT WY gH q@w A g
rfEgd @\ gy ot wfore & ag fAe T
ITCr @AY Xrfgg 1w & 3w
e gA R a1d M AR A AR,
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qq F4T T F9, fgegeara ae aifeena
AT B7 WiasT ¢RI {37 gAT & A AZ
2t & fg7 % & fr a3 «oy 76T 73
Y Fr A @

FATT A A FW ¥ I A
# ¥ & foradt f qay wfes 2ew 1 fax
oY sfx af aa} w1 AAIFAT H IR
% A FINT 100 FATWIF AT
2% AT § oFqT 39 ] THR AL
AT I¥ &7 a7 w7 g@ e 9 @
ATHI &7 & §7 F IAY e § IawT
IawT AF A AT TG AT AW
aoaam g § 1 W faee &+t g
Y i AT ¢ 3 frdt & fadr i &1
a1 et A qrzdY & (ST A T 7 ATA-
AT 71T F TR AT AT AT T
gAY FY 7 AT ATIRT FE TY ITE
aar m faay arfaa v fs I a<w
fagagdt g W & | TEF waTw
FTETT X A9N & ¥ AT w4 AL
& W g @ g §, w7 ¥ o
arar & & ae ) w4 v Sifge
aErgI A AT gmmy aar g 5
[ AT W g aw g ¥ g
% gfe et o1 @ ¥ T waew
T & @ U g &, 3g A1 @ & wfgd
¥77 qada § e wwraa & o @wt
ag w7 A afed o

13.25 hrs.

[SHRr SONAVANE in the Chair]

T A WEr 2 I of agEy
% ag ¥ Tl Rt | T ITeY At
3w ag ¥ N 9 o Ferd aw
#F woft Y R @Y A% dw T A e
21 7Y i vt & ag@ w7 w7 N T
g e agT A qUEIER § | Wy aE
=t Arqare A A M9 wror § wgy av fF
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ag T T A, @A Tacw § Foad
T FAN @A arar § 1 &
Fugr fiF 7377 245 FTA D TZY FWHIL
WA ETT L)

Ay ¥ ag Wt g3 g g e ava
wrnat e g7 wragdy & ay a7 wfey
31 AT AL T AST I IT AT
fad mergw ggY AT IIX AT AT EwW
& faaer @13 Hqa¥ 9T 98T 9877 L.
R ITE T L) g fr gw wEIe
249 worer gW wIAay  fray fe
HraAYT T {17 9T T 92

gad 07 o ¥ AL & AN @A
AUZAT § 77 7z & 5 71X 2w ¥ oF wwrA
Iafa A Tfgd | A9qT t¥q afy
1 ifgd wR oo gw ¥y € fe dw
AP @ & | @ fagra T aH
& ot & gfearar &y Afar | g ¥
gharar w1 A gareT § agr 9T A w
fargras of s agr gadt qoaar afY gt

faadt &t 1A avfgy ¥ | IEET w
3 5 agi T & ward Iy FAT AR AN 7Y

agh w0 gY @T ¥ Ag WTE AT
T AT €ET o dro W AT fagre
& s #Y foreray § agr 9% It AR
& @ @ & frrl fe @ e
Togt § o ag fowraa & fege Tt
¥ varar aTET & w9 g st
g A g 1 et o ¥ & aed
w2w & faw 7 & wgar wgan g 1 & fgor-
o WM & Wt § A1 o o Drzrar ¥
swnfem €2z § W oY o g v &
e 18 aTel & o & fs sy g &
o fgwram S 7 7 goT § IF AW
¥ w7 AT % fgaram w3w #, WAt
afsers dezT ¥, Tx WY ST a1 AIT MR-
Yot FTCATAT A AT qg T WA
2 ad wur & qrow w3k $AT g
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[+t drewz fag)
g frmraret 3w o wrd g § 1 @i
&g 74t AT agd & 9 7T aga faoen
@i asdt § | oF e & qarfaw
AZT 9T 43, 43 TG FRATAT faaray &av
@mﬁafiﬁ%ﬁﬁ'ﬂo%o@om
AT & W T AEY AT g TS -
T % 43, 43 7A@ foaiare fawe dar
A T AT AT 129 FAT  79Y qfaay
o &g FFar § oW fawen
ITAM FW F AR A A FEEA
M AFAE ITBE AT FIT@ET A
HTASAT EFIT 9 THE HATAT OO | WX
R WioET gre &2 fewraer wdw
¥ wgt g faoelt dar FTA# qaar
¥ agi t@ T Fq9 750 feerrane fasrelt
A WY 12TV TN T T AR
AT &7 AT | A, & g fr R
R AT TR fawe T S Es
forg vt 2 1 FifE faar o & ag wrw A
€ o1 | gq& warar § ag W w4
argan g fir fammaer ¥ faorolt ¢ e #Y
s 1 gEfaen feeodr N
AW AU W §, un AAQ
arary | w0 fad dfgewr A Y, w7
STAVTFAT § §F HTEH FY WA TTHIT
w Srares w3 Arfey | gEd ara &

Mr. Chairman: Please conclude.

Shri Virbhadra Singh: Sir, I have
just started my speech,

Mr, Chairman: I know it, The re-
cords are with me.

Shri Virbhadra Singh: I want two
more minutes.

Mr, Chairman: He might conclude
his speech soon.

@t fow foxy o wwrEn

& wra ¥ ag g § i fwmas w3w
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T AT IAMAT ¥ W@ 97 @ aam
W W A AT § Fe ATE@ET AN,
farwrs aty, IFE AT AT @I ¢
ag MY fewas 93w ¥ w2 feya &,
fema & TR7 W iy &) e
fmraw & A frme &1 gat sw
ngETae 7 g & | fgmmaw &1 ox
Ty a1 WY wrEer gy | fgmraw wEw
AT et AT TqwA F1 2qTE ¥

aF 0¥ mwAT @7 ¥ fropr A
FEEAF T R ATT IR E
oY T2V F7 AT F AT F T DT
F oA & F frmmr A g mr & 7
ZW 0ga & AT & wwr qvan g fr
femsa s3w w1 97 FwEAe & AT
AT EATE XA £ I ¥ A F Wiom
AT A&7 eqTA A

W& woar s ¥ O qAme oga
& qI¥ § §® TgAT g1 § .

Mr. Chairman: Your allotted time
is over. Please try to conclude.

Shri Virbhadra Singh: 1 want to say
that we, the Members from Himachal
Pradesh, never get time to speak and
when we do get time to speak we just
get flve or six minutes. It is not fair
to us.

Mr. Chairman: You should
talked about this earlier.
clude within two minutes.

have
Please con-

ot wioan g : I SF ¥ AR
¥ % gy & w77 @A oo T
el 3 haer frar § sw wT Ew
e av & 1 & wmwn awar g fe
W gAY 7F qry i Wi fotw
T T WIET F W 9% SAT g
® qOFN 1 T F wq AW & oy
g WE T oW A gfar &
wiw § 39 AT 07 avq H e dwen g
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aT wifgm w@T TAT F AT
AT &, Aq TOEN, Fo, WE\N, ey
q fowsr; 37 %1 fgmraw wgw §
faarar s @i fgaraw wqw oA
OF QO 7157 & &7 7 frmr frar gy
g 1T |

Shrimati Maimoona Suitan (Bho-
pal): Mr. Chairman, I am grateful to
you for giving me this opportunity.
In giving me time today you have
also convincced me of the fact that
patience is always rewarded.

Sir, before I proceed any further
in my analysis of the Budget, 1 ghall
briefly refer to the two speeches
made in this House on the opening
day of the debate. The first came
from the Swatantra leader, Shri
Masani, and the other was made by
the hon, Member, Shri Hiren
Mukerjee,

It has been very interesting and
very revealing indeed to listen to
these two leaders as also to note
their reactiong to the proposals of
the Budget and to the various eco-
nomic policies that have been pur-
sued by the Government in the past
to be followeq in the future months
and year to come,

Both the leaders disagreed with
each other violently only to agree on
one single point, that is, the condemn-
ation of the Government. Both the
leaders have always tried earnestly
to pull the Government in different
directions—one to this extreme and
the other to that extreme—and when
they fail in this effort they lose their
temper.

As for the speech of Shri Masani—
1 am sorry, he is not here—it is true
that he makes very useful contribu-
tion to the debate, but somehow the
underlying tone of hig speech re-
minds me of a French story which I
cannot but tell this House.
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It has been said that a certain Fren-
ch lady in a dispute with her neigh-
bour came out with this remark—

“l meet no one but myself who
is always in the right.”

Obviously, Shri Masani is not the only
person who thinks so highly of his
own opinions and of his own judge-
ments.

One of the major grievances of Shri
Masani, apart from other reasons, also
emanates from the fact that this Gov-
ernment never listens to what he has
been predicting and prophesying all
these years. Had the Government
been wise enough to listen to the pre-
cious gemg of thoughts Shri Masani
has been scattering all round, then
what would have happened? The
learned Member, Professor Ranga,
gave an indication of it yesterday in
his marathon speech and election
manifesto combined. Had this Gov-

ernment been polite enough to be
overthrown by the Swatantra Party
then what would have followed?

There would have been an era of
prosperity al] round, no inflation. no
rising prices, the rich would have been
rich the poor would have been poor
and, I presume, there could not have
been any food crisig either because
the rains also would have come down
from the skies and then everybodv
would have been happy—Shri Masani
would have been happy, the big busi-
ness would have been happy and.
when these two are happy, consequ-
ently the common man also has to be
happy. This is very simple and very
logical. Naturally, when the giants
of industry are happy, the common
man dares not to be unhappy.

But that was not the point. 1 am
not trying to minimise for a secona
the immense contribution that the
hon. Member makes to the debate.
But what I wish to emphasise is the
fact that there is a basic and snarp
difference between the policies of the
Swatantra Party and those of the Con-
gress on basic economic issues. We
also believe in increased production:
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we also believe in increased prospe-
rity for the people, and emphatically
we do, but side by side the concentra-
tion of economic power in the hands
of the few as given out by the report
.on the Monopolies Commission, the
inequality of wealth between the rich
and the poor; and between high and
low ig repugnant to us. It 1s vecause
of this basic difference that whatever
.Shri Masani says becomes go jaring
to the ears.

Now let us see what the hon. Mem-
ber, Shri Hiren Mukerjee, had tosay
in his speech. Fortunately or unror-
tunately, his speecheg are always so
charged with emotions that it is real-
ly difficult to follow the reasoming or
the arguments behind what he says.
Beyond that I am not going to criti-
«cize the hon. Member any further, be-
.cause I have great respect for him;
but at the same time, I wish to point
.out that the language that the hon.
Mecember makes use of is a very fami-
liar language to us. He hag accusea
the Government of ‘surrendering to
moncybags’ and making ‘“concessions
after concessions to the top dogs ot
industry.” I must say, this is a very
familiar language, This is language
that the Communist leaders and their
followers use all over the world in
the denunciation of the policies they
do not approve of. Their language
is the same, their strategy is the same
and also their objectiveg are the same.
Therefore we are not surprised at
that.

With vour permission, Sir. I have
got a line from an, Urdu poet which
has got a bearing on the subject and
which T wish to read out to you.
"These are the Urdu lines:—

TgeR T & aifren s §
STREAT ERd WA ¥ A PR

It only means that there are peovie
who are in fact robbers— I am not
saying it, the poet gaid it—they light
ithe path of the people with candles
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deliberately to beguile them, but it
is for the people to know that there
is really darkness and not light that
awaits them. Now there may be indi-
viduals who are exceptions to it but
by and large .t is true. Sir, there
is anather Persian line which says:

wgE W waraw § fw qeara

It means, I know them too well who
profess such high ideals; and that is
the fact.

Now I shall briefly refer to the
speech ‘of hon, Shri Kripalani. It
is well nigh impossible for me
to criticize the hon, Member for

he 1s a very senior Member, a
very respected Member of this
House; but, at the same time, I

wish to point out, that this country
hras got an unprecedented record of
glory and achievements in the past.
Only recently we emerged out of the
conflict with Pakistan and we emer-
ged as a united nation and as a proud
nation. The unity this country came
out with in this hour of crisis despite
the diversity of language, religion
and so many other obstacles, would
ever remain unsurpassed in the an-
nals of history. That is § fact and,
therefore, T say that this country could
never be subjugated to any foreign
aggression because it ijs a  resilient
nation, it is a vigorous pation. At the
same time, this country hag bled
many times in the past because bf
what its own people did towardsg it.
It has been said Sir, that when Caesar
fell, he received many wounds but
the blow that really killed him came
from Brutus. It was not really the
weapon that killed him but it was the
unkindness of Brutus. So, this coun-
try is also going to survive many
blows. But the blows that it receives
from its own people are going to
make it weaker and weaker.

I do not absolve the Government of
its responsibility towards the people.
The Government is responsible to the
people, to give them food and to give
them protection. But at the game



185 General

ment does not mean that the Op-
position hag no responsibility at all.
This is a new conception of the res-
ponsibility and duty that we hear
thesc days; the responsibility towards
the people could not be discharged
without aggravating a situation, with-
out exploiting a situation; and that s
what is happening these days.

Sir. I did not have the privilege of
working with Mahatma Gandhi as
Kripalaniji had or other hon. Mem-
bers had. But we all know what were
his teachings, the manner in which
he lived and the manner he gave wp
his life. At the age of 80 or more, he
went from place to place restoring
sanity among the people and plead-
ing with them not to indulge in acts
of violence. If we take the name of
Mahatma Gandhi, we should also
tell the people that he never con-
doned even a single act of violence in
all his life not even in the name of
freedom of the country which was so
dear to him.

time the responsibility of the Govel'n-%j

Since I have gone so far, I may also
refer to Dr. Lohia, about what he said
yesterday. Dr. Lohia is not here.

The recurrent theme of hig speech

was

This is what he said. He said
many other things also but I shall re-
fer to that part of his speech onuy.

I better reply to him in the lan-
guage he used.

TR qTEgT A wF, ‘W, ¥
TR a3 Y &\ werd @y fggEr
¥ fag 77 faare 247 3% 7Y &, #4ife
wte WX frgema & ap w8 § o
wafay ag faara agt @vg aft @
¢ 1 ¥fwr & T Afag e Tazx aga B
gk agm g fe af @ @ o
g, O a¥fawy oF A F ahoos feed-
o FA ¥, A 8T §G qARY FT W
¥ A Twwy § WK T §ERY W
fr g 33 guAY §, wrwe ggE W

2839 (ai) LSD—8.

]
“wr, ¥ sy g @ R
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g w1 § s 9@ =% N o @
AT § §R 36 AT @ ag wTer
WAL A REFR R T
FIU & I2T &, I (6 6 gad
Ludin:

I think I shuld leave these two
gentlemen now to conduct themselyes
as they like.

Now I shall come to the Budget pro-
posals. It has been said that this Bud-
get i3 a production-oriented Budget,
Mr. Masani says that it is 3 depres-
sion-oriented Budget. Personally, I
think that it is a realistic Budget, as
other Members also have pointed
out, The Finance Minister has given
ug a picture which may be rather un-
pleasant for us to be bold, But never-
theless, it is a correct picture. cor-

_rect in a'l the details and very factual

and, therefore, 1 say that it 13 an
honest Budget, But in spite of the
fact that 1 appreciate the honesty of
the Finance Minister very much and
I also know that the difficulties that
he had to grapple with in preparing
the Budget have been of terrifying
dimensions, yet at the same time I
hvld the view that it is a Budget that
definitely lacks a socialistic approach
towards problems. I am sorry to
say—Mr. Bhagat is here— that tms
budget does not retiect the basic
policies and the basic philosophy to
which the party stands committed. I
am afraid, our Finance Minister has be-
haved towards socialism in the man-
ner Voltaire bchaved towards God.
once. It has been said that onge Vol-
taire happened to cross the path of a
religioug procession and as he came
near the procession. the great philo-
sopher, lifted up his head and then
went on. On an enquiry from his
friend as to why he had behaved that
way, Voltaire said, “Well, when I
and God meet, we salute ech other.
But we do not speak.” Tt appears to
me that our Finince Minister als9,
when he came face to face with socia=
lism in hig Budget, stopped to salute
socialism, but he did not bother to
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cultivate it any further. Therefore,
this Budget remains what it 15 cry-
ing for a better treatment towards
socialism, and it is here that the
finance Minister has faltered and fal-
tered rather badly.

Now, we have been t: about
socialism day in and day out, without
being abstruse as to the meaning of
socialism. I shall read out to you what
the Prime Minister had to say about
it. On the 26th of January, when she
pledged herself to the service of the
nation, the Prime Minister said:

“We have promises to keep to
our people—af work, food, cloth-
ing and shelter, health and edu-
cation....,.”

—that is what socialism means to us.
Now, I shall be within my right to
ask the Finance Minister as to where
are the promises of gocialism and
where are the provisiong for the
under-privileged and the weaker se-
ctiong of society about which the
Prime Minister had given an assura-
nce in her broadcast to the nation.

Not only that, but our Food Minis-
ter also some time back came to the
House and said that socialism gtarts
with children, and everyone of us ap-
plaudeq it. But where is that socia-
lism in the Budget which cares for
children which makes them the first
to receive rellef in time of distress
and also gives them the best of 3all?
There is nothing of that type here.
‘The malady ig that there has always
been a wide gap between what we
say and what we do. I shall again
Quote an authority, i.e, the Prime
Minister in this regard. This is what
she said:

“In economic development, as

in other flelds of national acti-

vitya, there is a disconcerting gap

between intention and action.
That is the whole trouble with us.
The Pinance Minister has to give an
answer to it; the Government hag to
ghve an answer to it: As to how long
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shall we have to take to bridge the
gap bctween action and intention? It
is true that it takes some tune to
achicve progress. But it is also true
that we have to assess every year
how near we have come to the objec-
tive of socialism, and not after a
period of 15 or 20 years,

Mr, Chairman: The hon, Member
may conclude now.

Shrirati Maimoona Sultan: Just
two minutes and I shall conclude.

8ir, the common man has the feel-
ing that he is not getting a fair treat-
ment and that the Government is not
making an earnest eflfort to solve their
problems. They are groan.ng under
heavy taxation and heavy burdens.
They do not get food. Or shall I say
they have very little food? They
bave very inadequate shelters, there
ig no sanitation and there is no cheap
transport easily available to them.
Those things are the base of the
existence of the common man. There-
fore, I am opposed to any tax propo-
sals that may further affect hin ad-
versely. In this context, I am parti-
cularly, opposed to the levy on khand-
sari and sugar. Apart from the fact
that it iy a growing burden on the
common man beyond his means there
is another angle to it. In this coun-
try, children say upto the age of 15
years consume a larger quantity of
sugar and, therefore, to put a lcvy
on sugar and to take it out from the
budget of families would be most
unforgivable.

Mr. Chairman: She must conclude
now.

Shrimati Maimoona Sultan: I have
to conclude now. So I am grateful to
you for giving me thig vpportunity.

st 90 ®To FETW (TTAR)
awmfy wew, & oo aga amrdy
g e won qf v P

for Wt w@m Y N T @
FEAATE fF d, R faay
SUTET WET &I WX A WIST |
aH F1I WY & Farar g 1 @ qf@n
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¥ i @i 19 ¥ & W A w1 v
S@1 ¥ WIg (F-81 Qg a1 § 1 afew
wiaT ag gar ¢ & @ig fewiw & wiw
FICT & 0T A g § I FRaAT §
gaq @ famr nm ;m ass) ¥ fad foman
Twz1GT g.a1 ¢, femu & faar nar wiw
IEAT AINILE R gaar § 1 R
few relt rgzm 7 g & femw A
ng swE saga faur ¢, ®i ¥ g@w ¥
=@ | ENT &g Wi & g ¥ 4§ AW
wgd 7, @1 & wnwar § € ag
& Al § anisaAIR & @ A9l
[T LAY | GSF w9 F OEF F
fag @t fa&t a1g # qeaig <@ wa&r
¢ 1 =g w5 &= w1 qma W) der
&I a3 qft ¢E, 3T 0% {H.aF €T qIKAT
Faat g @391 71 GIwT 9.0 £ &
aY fuafg gar e ne@t & femiy &
=@ o1, f® Tgd e fenw ¥
T (g7 91, gz7 & < fwar §

7 & 38 wy fasqi ox wgAr
wgar g sAfw swmad dw ot
<€ § 1 2w ot ¥ WX EwImd
Wit 2@ g1 & fow fa & g7 v war
g g aftia & agx & fowar gwr
G ¢ AT W s ¥ wicd oy
ga1, & zg a3 = v fw ag wet
a% g ¢, Bfww gt fwa  wwé
®g A sanar fv ofaa & &
o Y e A N g & W w6
g & & A crma fw g
wifig soa vl & qewe ETHY
® 217 ¥ {77 ¥ 2g SWT AT ¥ET &6
g feg § 1 Sfe § e ¥ Tg
wEAT WA § fw qrwr w ey o @i
WA & 39T w67 T W, farmw A
AR gRIR grEr woe ¥ fafawan
WY mF | gEmR grar e fod
W wdaw § 7 Wwd wd weF
o @ At & ag wgTr WA @r )
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v gt a% s g qfew W@
T & 9 gEs faw w1, W #®
TG WA ¥T, qg EWIR HaAr WNe
FFQ &g 87 WA § W qg Jrdy
@ wifed 1

ffmaayamr f, g M &
WET WW ¥Y aWedT Y T g A
e et § W §, e ww A
wi ¢, fegar uw wfgd, @ @ &
X A wiwd fed wnd § 1 & saver q-
faar wizsft Y g, wd-uradt off §,
#few & gt wine o< favag aft
@ | wivE §o Wi 0 § Wk
aafarar go Wi Qa § 1 feen
ww 2w & &1 Qar §, Sa% fa¥ Ow
wiggl & afg Tl o §, Afew
ggt wAgd @ W@ g
W@y ¥ el far § @
OW ¥) §HET W7 87 w1 § | gl
HUFTX & q18 q2aTd o miwy §Y q@
g semma vx ¥ e fed omd
¢ w fad g 58 o waer

qeeft ¢, umq ¥ agT w1 fmie
§ w § wa e ger gfe
ey O ¢, v gg T wEy oft
¢ & fema v aq Tt frwdt §, oW
T 4T SEEA § | agt 9T WY gl
qRT § W7 agt o ot gErh sTE
¢, & frw ox aRiv ams, & wrfiedt
7 wf & 1T fur o o ¥ wew
nf &, &% f gpt ot qur At W
wgi wew war § ol xw ot % ot
wfa aff €6 &1 w7 w1 ity
fesi W fem oy i fewrf o
wagr we Ay ¥ O oo, N §
wrear § fr mgd amat ¥ gurdr aw
& ®nwar w1 gwE ) ewar oo
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o A AN ARI ¢, I qfw-
Qi ¥ AT auEly ¥ Q17 q
T I FR AT | ug A ¢
WA F @erg F S gaaAlar fea
T §, SaFT qraq Qar wifgd, Ffwa
F qT FN FFT IR qgT AT FY A
w2 g€ & vaF ww fraw 9
e § wETT 937 gAT § 1 Framy )y
g & qrAr 78y fradr g, o) F 9zt
9z 20, 25, 30 77 ¥t Aar HAH
W1 JTATEA FIX q, AT ATH T F AFT
1o W ST Ay rwer K
graa § 5 q¥ frarat & fod 21a-
a7 &Y gfagr & o 1« TR W@t
feara w5 ¢ 5 ww 2339 e
Af, faoet w1 s S, gw
wF fa dqr awe A Y & fay
qae & AfFTAzgr AT WE AR A
wpma 2 § 1 oA feafe § s oWy
gREAT T gAETA FF Q aHar § 0
@ & ¥ foadt ¥ @ & &, v
€ AFara @ @ & 1 g wet Al
® g Tt a3 A1 3 Afad, Iwy,
T graey @A e FNT W A,
o ¥N ¥ greew @A gEd
O O ar Tifeq 1 Ay dA qF
wfa s gad, fadt i s, Aeag
&7 {7 T @, St fEael Y g1
TR & glaar & s =ifed

W, & 15 @iw ¥ offnde
*1 ¥R g, AfwT sy g@ ot 5-10
feqe 3 & | qreny gl fawmw
e it & Pe g3 O wwa ¥ firaay
v§ Wk feasr 7 &g | Sifgn
ffmrgIs@ e wRwag
SEAT & ¥ L I gF TEIw 8 gy
W Wy e Sifgar @ e
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& g W & W qowa W E —
qegr ¥ § @9 €9 w7,
I wg § @y Wy

g A FHT FY ArA7 § WK gW IS
wAT ®) srAx §, Siwa fog a9 ¥
o ad @ & ¥ agi Al wwa
ATTH! AR 06/ § a1 mie qwE
gl aa g, Arr W o ¥
g i afaarem o <9 far Sy,
We) vaw g Fawr foar w17, wwamT
9T Fawt frar @1g, gaa (SeiR smesy
T & g ¥ qifende & weeds
§X AIAAIG G501 & @57 W ow@ q
T FIA §, TETT TAT woad v g !
W At B Neg e §, 9K
S BT qEHT § Ig IWT AT § W
fox @/ g @

ot wel oW e (sErER) oW
7g femiy & (% § N o &%, SEA
A g aTa wE) § SEAT awlEy )

st 90 Wlo wrew® : ¥ wow
qg AT A § (% @@ a% § ag
A WA TR wEER § WX @R
NS @Y & 1 wiw (w@AT i ufnwf
# A Wt gt gt & SR sl
qifedt &1 59w g9 Qar

& st wigw Y g o few
oY wgAT wigar § (% g . & 5
#* g a1a ¢ 1% W gwTd T W
FHT HHH MS91 F1 H3 at @ 5w
1 ¢ % Staqr gwa) A1E /T F Qv
W T[T ) s § % o9 g7 weer
Y G A1 AR A Fei ¥ oS,
@ A ot fow ewy § ww fr 3
YT BIT A FG AL K, ) & aras
qar ¥, Ia% W QT dar Wl
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IT W A (e # (Fagga &
AT NET FAH A &, &fww & aqv
¥ agal § 6 @ ag ¥ £.4 Wl
wTgE! AT AgY /M

wwafe wgEw : WTOET AT WEE
®1 Wi § sEw &y )

Y Qo ®yo WETR W WY
AR TW AW & el aodr g, @
IFQ B, g WY GeHFIW AT § |
g @i 7 asefas wfia & gru
seqae AR fefewr @wemaz &
wot gfiw g & g sl oww gH
ward, aEd W wlwar ¥ geFT
qut & 1 ST, T 7 T §, wlwa
& gugar g (% o7 ov wiww wla,
wifgs »ifc 7E A, GF &F TMIAAE
a1 faeg T qd AT ¢ | ANq HAT
o ard 8, &fwa s WX waA
F oAz garg 1

TH F@ § AF J,
g ! oA amy,
g WA ATEE @,
awr 7 fawg fawre

g g wrEr # § 1 g} e
a1a gz ¥ w7 &, SfwT swwt el
i wodY ¥ w= v § 1 wied
w1 gwra qew (o avendia fale
¥ ¥ o @ 8, oy waw gt
®Y da17 71 8, T A weA wfalia
&, vy §, 5w e femn At § wrsr
EHTT J785 0 § ®7 48 FQT ¥ W@
¢ AT qaew Tt R 9ETR,
afaat, e a1 oifamdz afy 8,
afer gart Age ot & wal #, 48 FOF
AR T AT IT@ 1w
Wi &1 H1§ W 57w AT §
o Wt a7 e war g Ay
ot @ W s T
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a & smod agenar wgst § w ow
wE! wd, GmEw, §¥, §LF WY
WHE G aNTAH AT T
s § goar § 1 AR el @ awe
¥ ®E qongw T R

.....

14.00 hrs,

ot gew wy woww (W)
MW 7E1eT, (¥ WS WA B gAY
¥ fod oot wea & aw-gfa 7f 81
Mr, Chairman: The bell is being

rung....There is no quorum yet. The
bell is being rung again....Now there
is quorum, Shri Barupal

ft 7o ®yo wrewrer @ & wgAv
argar g & g 2w #§ fasel €
dergr sz d wiw g ) R o ¥
¥ T e Q9 g Fxar §, sk ong
Y T AR A qiw J9 W@
¢ 1 fy wfag 2 o & Qe
qiw 593 @9 &2qT § | XA WA
QAT T TF *T @9 § | TF ¥OF
1 waww ag gwr & qtw Wy
U AigeT T § wd wA § )
o fiwra ¥ w9 3w § fr o ag &
AT WA Y FRAE | WY
Qi gTe FT W)X TF &1 W &9 fawre
&< g gy ¢ fw feaar gaer o
dzar & | & qwwan g fr ot o &
90-99 U T Y ¥ @¥ @ §
gt 1 & WA g fe g A o st
fowr & oo, wfmarg &€ fm
ure, fdt g9 & fm & o, ar
wel & s wg an fafaey w1 v
Fa%! f&ET A1Y, a1 awrt w1 ww faar
arg a1 w1 T wTw ot § T wwd g,
I FX B faar wg, 9w w W o
Tre A o 1w oY ey
faege freer mft @ wife@ o
it 7 51 ¥ e v & fad
feqr arn wifid 1 ¥ wfugt o



6195 General
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oY &1 A §, N (wadd R § ey
o &7 "fgF Tt § R A § A
q&F § IR Wy w1 wiewr g
af@ | v w1 37 § faar oy
YT ¢ fuaaal £t guear Y ger foar
ang

wx & qowm & gy % 59
1 A QAT E 1 W9 At Y §
fiF ¥2 & WL 45 S @ gx-
¥ § 1 AT O A % 66 TTHE
& 707 @ gaIfex § 1 97 qfew
Wit A wrizaray 9 FTAT wg¥ 1ar
§ Wit @ gfawmd & ady §, @y
A gy Y e § 1 AT Toear
' giaa 93 § f5 agt ot q@ez W
q¥fex & At § 1 S A ow-
W@ & & ge faad gty 9@ W
Qfer Smadt § 1 @l e g
CIFMAR A F A ATy
wifaw A& w37 ? afr gua dar A frar
NR AT TG L A w\T
i g wf@ & g ™
a qTg | faw war A Wl s
qZ TIRAT G & 900 ¥ Iq0=0
dar gt aw o &1 @ g 4

uq & W Qo ®Yo & MY
& TN ET FAT AqIAT F 1 G
Tga wser & fear § 1 gwid el
A qga oo T 9 W Frar g Wi
wta WY a1 9T N Nfaw dLT §,
wtaw U T ga & aw
q6 w oFar § 5 23 3 g @
Y &1 g3 §, T gAY F71 g9 § o
%A W ATy ) AT Ias fad
g YA ge W@ afi §
ta graa IR TR § 1 & faw g
it ¥ wgm fr w1t aF Taewm €
qfes™ ¥ a3 Aot @ g
&1 §5%78 §, ag Q1o Qo &lo & quTaf
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8 gmedral W gw w7, 9 Wy
FEaal &1 WY # gy fawd

Shrl M. L. Jadhav (Malegaon):
The Finance Minister hag had to pre-
sent his budget at a time when there
was drought in the country and agri-
cultural and industrial production
was affected. Also there has been a
strain on our economy because of the
war with Pakistan. In these circume
stances, it was an uphill task for the
Finance Minister to present the pre-
sent Budget to the House.

In spite of what hag been stated by
the Minister of State during hig in-
tervention yesterday, I am concerned
at the rise in non-developmenta] ex=
penditure. Why should there be an
increase of Rs. 95 crores on the ad-
ministrative expenditure....

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
Defence, border police.

Shrli M. L. Jadhav: I know defence
and border police had to be there and
must be there. The nation must be
defended . At the same time, I would
recal] the assurance given last time
that there would be a cut of Rs. 150
crores on thig account. Now we find
that apart from the expenditure oa
defence and border police, there is an
increase in the cost of running the ad-
ministration. I feel effortg should
be made to reduce the cost of ade
ministration and make the adminigt-
ration more efficient. Even now,
fee! that administrative efficiency has
gone down. There have been delays;
for which the persons concerned
many a time delay defeats the pur-
pose for which the persons concerned
come to the administration. Under
these circumstances, we should try to
be more efficient while reducing the
expenditure also.

With regard to the production of
cars, the cost of labour in India is less
than that in other countries. Yet we
find that the cost of Fiat and other
typesof carsis increasing year Ly year,
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Compared to the cost in other coun-
tries, the cost of cars in India is three
or iour times in a wnumber of cases. It
is thus necessary to ensurc that the
cheap or small car should cost less.
Efforts should be made in that direc-
tion. Again for buying cars, people
have to remain in the waiting list for
# number of years. This state of
affairg is not happy. Thig should also
be looked into.

Our country now experiences a
shortage of food and we have to go
begging to other countries for food,
This begging bowl condition is not
at all happy for us, At the same
time, what do we do to increase
agricultural production? What are
the facilities made available to the
farmer? Take the question of credit
facilities.  The Reserve Bank sur-
vey has observed that the small man,
small holder, gets only 10 per cent of
the credit required for cultivation,
and the big ones get the remaining 80
per cent that is available from the co-
operative sector. The smal] man has
to borrow money at 25—30 per cent in-
terest from other sources, either from
the big cultivator or from the moncy-
lender. 1 feel efforts should be made
to provide adequate credit to the
smal] man. He should not be denied
credit unly because he has not enough
security.  He should be given credit,
and unless and until you provide
ennugh credit, enough money, for
cultivation, you cannot expect the
farmer to produce more and increase
production.

We are short of fertilisers as com-
pared to other countries where pro-
durtion is more. There, the per acre
fertiliser supply is 200 or 300 kilos;
bere we got on sn gverage 2 to 3 kilos
per acre. How can we expect bettcr
prnduction in th absence of supply of
enough fertilisers ?

We should have more fertiliser fac-
trries. A has been said by the De-
puty Minister for Agricu'ture, more
lirences for fertiliser factories, whe-
ther in the public sector or the private
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sector, should be given, and we should
have enough fertilisers, and this ferti-
liser should be supplied to the cultie
vators in time and at a reasonable
price. I find that the States are
making a profit even on these fertili~
sers. It is m9st undesirable. This is
needed for more production. and on
this no profit should be made. It
should be sold to the cultivator at
the cost of production.

Then, I find that on foreign tractors
more taxes are levied, and the cost of
tractors produced in the country is
very high, and the quantity is very
small as compared to the recruires
ments of the country. We should
have more tractor factories, and we
should see that the cultivator is sup=
plied with small tractors so as to
help him to improve his cultivation
and increase his production. More
efforts are necessary in this direction,
There are hundreds of tractors lying
idle for want of spares. This is not
a happy position for g country which
is mainly dependent on agriculture,
We should try to find spares, and see
that these spares are suppl'ied to the
owners whose tractors are lying ldle
for want of spares.

I find that there is a lot of difference
between the procurement price and
the consumer price. =~ Why should
States make a profit from the grain
that they procure? 1In some cases I
find that the margin s 50 per cent,
Why should this margin be there? 1
feel that the consumers should get
the goods at the minimum price, at
the price at which it is procured, plus
minimum charges of handling for
taking it to the consumers. This diff
erence should be reduced, othcrwise
the producers get less and the consu-
mer has to pay more. This state of
affairs is not happy and I feel that
it should be remedied,

1 fee| that there should be no tax
on light diesel oil. Light diesel oil is
a necessity of the farmer, There is
shortage of light diesel of) in Maha-
rashtra. A number of complaints
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have been received that light diesel
oil is not available. The farmer has
to-run to the mamatdar or to the pet-
rol pumps for securing this. Many a
time it is available in the black
market, but the farmer who needs it
is not getting it. Enough quantities
of diese] should be made available to
the farmer at g reasonable rate. and
this tax should be removed in order
that we may have better production,
increased production.

I have enquired of some gugar fac-
tories in Maharashtra and 1 find that
sugar worth crores of rupees is lying
there. They are . pressing the
Government that release orders
should be given for taking away the
sugar, because they have no space,
and their money is locked up. The
cane growers are not paid because
the sugar is not lifted. I feel we
have reached the stage when we can
decontrol sugar. We sell gugar at a
very low price in America and otner
countries. Why nwt decontrol it gnd
give it to the people. It can stop the
black market and other things also.
Therefore, the time has come when
we should decontrol sugar as we
have decontrolled cement and other
commodities.

Even when power is not used by
the agriculturist in the rainy season or
in summer when the wells are dry, he
has to pay Rs. 18 or Rs. 19 as minimum
cost, This state of affairs is not
happy. When we say that the tar-
mer should grow more, when we
spend crores of rupees on PL. 480 and
import foodgraing from other count-
ries, it is very necessary that we
should not require vur farmer to pay
for electricity during the idle period
when he ig not using it. This state
of affairs should be remedied, and no
charges should be recovered from him
for the idle period.

While drought conditions are pre-
vailing in Maharashtra, 1 find that 1r-
rigation in Maharashtra is only five
per cent, and it ip lagging behind the
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other States in the country. I feel
that projects like the Upper Goda«
vari Karanjavan project should be
taken in hand, and more irrigation
should be provided so that more land

can be cultivated, and there can be
more production.

Lastly, I feel that the Finance Minis-
ter is not doing justice to the rural
areas. 1 find that in technical and
higher education, rural boys are there
‘only to the extent of five per cent.

Mr, Chairman: Please conclude
now. You have exhausted your full
quota of time.

Shri M. L, Jadhav: Sir, I feel that
the rural boys should be given more
scholarships and more facilities for
study in technical and higher educa-
tion, In the services also, I feel that
the rura] population is not getting its
due share or representation,

Mr. Chairman: Shri Mahida. Please
try to conclude within 10 minutes,
so that more Members can speak. At
3 O'Clock the Finance Minister is to
reply.

Shri Mahida.

&t Wo Wo uEW (®ATHY)
T e Wt 2feEd

oft wwx fqg e (W) ¢
gwafa oY, A DA T AT @Gy
Wi W O it & e ad ¥
T AT G, N G agE § AT
T gree wrat § 1 Afew § A g
fis T Tz ¥ HEET wieE gut § )
v & widw ¥ wr @ § 1 € afaw
QR w1t ¥ ot & wad
frat & arq wex &3 AT

ot wnht ()  IEC
wxn A A

oft wivx g wtwy : wve & g

¥ g e fafrer sy o sfsmen
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g o7 N W gAY § | sfeart
EhT g ey fafae # @i
o 2w A 9 Wl wraw fafrex
v, R s ¥ §fw See |
aF sz fafaegt w1 fefefasy g
T R wifs fow 3w e
AT gEdraal 1 A g g,
3Ig AW F o4 ¥ fag ¢ @i aF
qfoqq FTAT qE8AT | WIT FEFL F
wq¥ 2w F1 @) wH f) qfvfeafs & sw
ww &1 ofcfeafs & & § @@ g
g ag W w1 @ frogEk
fag g *§ ¥ AT w% gdaaT A
FraAd &G gIN | AT 7GR
qg AR WG W F AT §WK
Eq &1 @y w1 WEr faaran
3§ €7 ¥ wry 73w & qfdufs s
g fRar & 1 &g @ FAUT
WAT 9 FT & q TW W A W
TR qfeadT @y § 1 faasr g
BW F) qafd & a6 7§ § A FEC
&L w4 e agt o3y wrey faw
fw wd ey gg W tE AW
® WE @ ¥ g T SR
geg i Am{r & W oWy A
ad &Y @y § Iy & qwv wwifaw
g § W A AR g W W
saear & frfeamge s E & IO
wTT T § fr 2w W o dar-dat
WA DuAd § W@ T D
quTX WX agi *) afcfeafr w T}
agt, gwrefy oY, 150 ¥AT WA &F
A ¥ ax fiuw 0 ard
a9 ¥ w1 @ & ag W wmifaw
afcfeafar azer 7€ & swer W T FI
wre % W gt a aofow 35 W
LR A PR & 1
wE &1 wgt Wt qre * oy Wt W@
B m &)@ Ayt wwmfy o,
wwy ufas ag oY ag gt & fe frormer
¥ o WAw qul T}
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¥, 375 qrat 2% & fF ag @
¥ BT it W S T AR T
qrY % AT F q@T AT IAw T F
W qE A ag wer fax s
& S GAT W qg TR (6 1Y
Ay ¥ gw w ¥ oAy A o
w1 4} fr g7 WreEn & o feaa
§ % T A &0
o £ w2 a1 o ag W R
s ud T30 g9 @ gy ey
IET T TE | ;g war A
F Wy wEr Ar gAAT A
FFTT § IAFT I 7FA FAATN
as wg ag ar fs g7 feav agt
grm foad qgr 4T &, A g7
w7 § | QAT AT g/ T FIA
fead o @i ? faasr afckeafa
B IoAI ML &) AZ! A FT KA
@ AT R AN T €T AT LI {9
=1 & fag o W & =T §3 afe
Y =rfgm | €34T AgAT ¥ afesm
oY FX IW! A FT T FFAT ] | EHET
wraTd ag a1 f& £ 2w w1 A I3EAT
gy § ag @7 aforw w3 a gl o
@ IfoTT FTT A W A T F9 ¥
fear § M and s saer g -G )
AT AT A0 WY TS fwar Wi FeR
g =g oform & 7@ § o e
st § | eweT AN g @ g e
W w1 A Sreww § a8 we mar § W)
oY AT 77 17 § R CwH e
ik W sreie fafrec o A & @@
qfcfeqfe # Sar Y @dar | W
qfdfeafa & s & g wgd § fs
g # A FarEr A § @ g Iawy
aTF W W /e w8 1 w@ Adar
QAT 9T 1 FAT FOF AT qF F
&1 st s s § qarar §
ix @ adw A @ Wi A fw
wwEesTs ¥ @7 AN qra A ogw
e &1 et frdm gy wwn ¥
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[s atz fag agr=]
¥F TF ORI SFF A 939 IF WY
W g3 | gRIFI AT WrgAr @ fw
THZT HY TIAT H w4 GFE | GAR
TGl & = F A qFAL § IR g7
e § o wfus ¥ ufus s
form fom Tsai 1 § a%, T wFPIG
&), TSEIE Y, qET 92W AT ATAT
g, IEFT eI ¥ @Y §T @ A4
WAAT ®Y A FeXN § Feq wwa
wF )

ot ¥} (FreNT) o [ATT AN
qrax 7 €1

ot A2 TE ALY 2 K A AT
gEm M I g 73 @ § 5 @
oS Wiy w § ) 7w v
ara &V A g wius s @ A
qTAT GH HIEAT 7 A7 & fag da
&1 Tg I TIT {IA TCHRT § AR
o wmrad § FF W TR RE
QYKAT FY AT GGG 0

= gw e o A o v
g KN qF T H oo aran §
Y1 a1 @iafasw ga & 7 fggax WY
w31 91 FF g Awae dwfaew § )
gy gAY Wk W sy § fw
T wepfee wvwfasw § 1 fegendt
wrf Wt w53 § f5 gma W Awfaew
g §frer sy
q¥ o\ g7 ¥ FE A7 A AT AT
ok gat =fe it &3 q, wrAAaag,
I I g WIT | AAAAL F g (wdly
T ¥ A BAT
14.25 hrs.
[Sumz SHAM LAL SARAT in the Chair]

wT g9 Qo wrfo Yo WT WTHAT
WY § AN g w @ o ¥ oA
Qur war § Wi wd1 qfem ¥ oY dav
fan g, 99 N 8w a oy #
9T %1 &3 @ o Qar § g wgd
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# @Y & Q& 1 9T gW WAEAER
FY @@ $W@ § ar awfaew & aq
w2 § &) gw w1gd § fr oo wike
o 1 Y da1 § N FOT FAG WraG-
T & oy fgeal ¥ FTORWE & |
oTaT &, 6 00 FUT FV IT FY ATHIAT
¢ 91X T 900 FT W T WY
§ & wigar § v ag dar wi) & o
w1 & w1gw § f gt et
¥ W oA § WY WG W,
W*faq ‘ﬂ’qﬂ’e o o FrerAT
w31 3 faet § grmw o # fefgee
wrqifer @At §, & @ @AW
warE Wt v g R fmegRaw
@ Y o0 ¥ g9 a0y @i g
fad & W8 w1 W FwE @ar §
agt wa & fag a1 faean § @ &
& fag, 37 & 9 & fag o ) A
g, Wa o w7 g g @ o & fag
e WY oAt § 1 gw @y § oo
wa & fag ga Y garer a1 ¥ o Sy
t a gt fag WY g8 Ao ) 91w
o ¥ga qEETINE g | gw @ aumy
g fr g & oo afer WY faer s,
T foel WY fo @ L L L
(vowart) agi v #1 yafae www g
f azi W& N g@ T  SEH I
widt § WX 9§ ¥ gt gy dn
wQ § 1 afeq T @) e fwaral
® w7 @A & fag § Y & waan g
f To1 @TST WA QU W A |

A & it Wi faeany § 5 A
@ @, dvw @ p § Afws g &
17 & fag W T g, T OIEW
aefran a1 g 99 B oY @A o & wrar
s &1 Y aoere @), ¥ ag A
waft ¥ e wfawa faa® o9 g
g vu¥ wwe roal ¥ fag e fer
R | wx a% oy &]E ofi {m ax Aw
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o A3F I § IT N §3 g oA
g A S AAY TE) § IT A Vg
frad a5y §

qyrafa oY, w0 W e oo #
W1 757, & AT A4 qr, g7 Wk
widt § f "t 1966 ¥ Wy agi &
I g A qay § AR A agy § )
T F qq N A, o1 @A § 1
QW ¥ wals gw ofads @ &
w1 gy § @ ofEdT v & fad
afaw &P ¥ SaTeT da1 ¥AT qEW,
qform &&F sar gy Wk
AT ¥ WR IT 09 S &
Ay, g% $® w1 9F | qg A AWy
T § wafay 9T grna agt @
qgEdt & 1 ¥feR w7 W A @A
wifge T gus W aig @A arfgg,
gufa oY, f& 9@ av @ T fR
gT S w fo € s 30 WO
& 2w ¥ IIET A a9 A% A W
aff W | @ & T A e F
w@¥ & w7 g fe fadnd) <o
& ® Wi gak ot fgrgear ®) wwt
g AEdy § A g s &t WX
gt w1 & sif fade agt e

Shri P. C. Borooah (Sibsagar):
Few finance ministers since the ad-
vent of freedom have had so deplo-
rable un economic inheritance, fo
short a time and so many formidable
reverses, external and internal, on the
€co! plane, as the new Finance
ministéf, Shri Sachindra Chaudhuri.
I congratulate him for the competent
manner in which he has been able to
address himself to the difficult and
delicate task of framing the budget
proposals which, cannot but he said
to be good under the present abnor-
mal circumstances. Many of my hon
friends have criticised this budget as
unrealistic and some say it is anti-
socialistic, and some others have
painted g gloomy picture, coloured
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according to their individual and ide-
ological tastes,

An hon. Member: Nobody has sald
it is socialistic.

Shri P. C. Borooah: Many have sald:
it is anti-socialistic. We should not
be one-sided and we should not re-
fuse to see the other side also. We
have our problems and the pro-
blems must be solved. But we should
not forget that in a democracy, for
solving the problems, the responsibi-
lity does not lie with the Government
alone it is with the people also. Both
the people and the Government must
work together and solve the promb-
lems. In this context, I am viewing
the budget proposals and am making
some observations.

But, gg it is at the fag-end of the
day and at the fag-end of the general
discussion also, though | have a lot of
points to mention—pointg about food
scarcity, price-rise, democratic socia-
lism, public sector and private sector,
disparity between the rich and the
poor—and though I want to speak on
all those points, since the time at
my disposal is short, I am unable to
do so. 1 therefore come straight to
the proposals, I want to make.

1 congratulate the Finance Minis-
ter on raising the exemption limit
from Rs, 3,000 to Rs. 3,500 in the case
ot individuals. In this connection, I
would like to say that he should in-
crease this to Rs. 6000. Why | am
saving this is, with an income of Rs.
500 per mensem, in the prsent day
circumstances, one can hardly mak-
both ends meet. So, I suggest that it
should be extended to Rs. 6,000. Bet
ween Rs. 6,000 and Rs 10,000—on this
slab—let the choice be given to the
agsessee either to pay the income-tax
or to invest an equivalent amount in
the natinnal savings certificates. This
will enable the Government to mobi-
lise the resources and make the people
happier. The question will come as to
how to get the loss on this account
will be made up. We do want money.
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I have a proposal through which [
think the Government can get moncy
and make good the loss. At present,
the hill areas of our country are ex-
empted from tax because of their
backwardness and underdeveloped
condition. Of late, the Government
is spending quite a lot of money on
the development of these areas, and
in the meantime many of the people
there have become very prosperous;
not to speak of mere prosperity, many
of them have become multimilliona-
ires, as good as those in Bombay,
Calcutta and other places. I do not
understand why these people should
not be brought within the taxation
lawg and why they should not be tax-
ed. If the tax is applied to them, I
think the loss that the Government
will suffer from raising the limit to
Rs. 6,000 in the individual income as
proposed eariler will be made good
adequately. That is my gecond sug-
gestion.

I next pass on to submit another
suggestion which is about the excise
duty. I refer to the question of the
excise duty to be refundable on the
export of tea. In thig connection, re-
presentatives of the tea industry met
the Finance Minister, 1 am glad to say
that the Finance Minister has been
pleased to accept some of the sug-
gestions, and I am happy and congra-
tulate him on the development allow-
ance while he has granted and that
will do a great deal of good to the
tea industry. But it ig not only for
the industry alone that I am speak-
ing. I am speaking in the interest of
our country’s boosting exports also
and to earn more foreign exchange.
This was recommended by the
Tea Finance Committee, that is,
to give a refund of 18 paise per
pound in respect of all the tea
exported. The tea industry is sav-
ing the country in varied ways and
it is contributing a grant deal to-
wards our earning of foreign ex-
change. But this industry is dealt
with  discriminately namely, the
excise duty in respect of the tea ex-

MARCH 17, 1966

Budget (Gen.Dis.) 6208

port is not refundable. I would im-
plore the Finance Minister to see that
the refund of 18 paise per pound on
all the tea exported, is made applica=-
ble. It will bring in more {foreign
exchange and more money for our
import of raw material, besides he
will be able to keep the tea industry
at itg high position in the world
market. I hope he will give thought
to this question of refund.

Next, T turn to administrative cost.
Many things have been said in sup-
port of the Government side and yes-
terday also the Minister of State in
the Ministry of Finance said similar
things, but it ig not very convincing.
We have not done much to reduce
the cost of administration. In 1951,
for instance, the number of Govern-
ment employees at the Centre was
5,90,000. But in 1964, the number has
risen to 25,27,000. Taking the total
number of government employees at
the Centre, in the States and in the
loca] authorities, the figure comes to
50 lakhs in 1956 and stands at 86
lakhs at the end of 1964, Why it is?
Why the number is so high?

Taking next the cost of adminis-
tration, as such, let us see the position.
In the first year of the first Plan, at
the Centre, we spent Rs. 24.09 crores.
In the last year of the third Plan, we
spent Rs. 82 crores. Together with the
cost of administration incurred in the
States, the total comes to Rs. 130.79
crores in 1851-52 and Rs. 339 crores
in 1965-66. Can it not be reduced?
I think it is very necessary that the
administrative cost should bewl -
ed,

1 would be failing in my duty if I
do not say something about the State
I come from, My State of Assam is
replete with abundant natura] re-
sources. It is the highest foreign
exchange earner in the country. Yes-
terday, one of our hon. Members was
saying that his area is paying one
crore rupees and so it needs more
development. But my State which
earns the highest foreign exchange
surpasses in thig respect the States
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like Maharashtra, West Bengal, Mad-
rag and so on. My State has a record
labour population and it enjoys g re-
putation of cordial labour relations,
free from any serious labour troubles.
Its people are simple and accommoda-
ting so much so that that State hus
become a rendezvous for people from
8]] other States of the country. I do
not mind this, but what is wanted is,
the people there are anxious to utili-
8e the new opportunities of econou-
mic development that are avai'able to
the people of othcr States. Pracli-
cally, there is no industry worth the
name; industrial policy of balanced
development has not yet found its
way into that State, so far. Even
after 18 years of our Independence
there is not a single jute mill, not a
single cotton mill, not a single paper
mill. A paper-pulp plant is being
thought of but I do not know when
it will materialise. For the last 10
years a cement factory is in the
offing, but it has not yet started pro-
duction. The same is the case with
fertilisers. Although there ig g sugar
mil] in the co-operative sector, its
condition is dwindling. 50 million
cubic feet of natural gas is burnt out
every day without being used. While
ofl is produced in Assam. the refinery
is established outside Assam, of
course giving the consolation, to Assam
of a baby refinery.

Mr, Chairman: The hon. Member
will conclude now,

-

Shri P. C. Borooah: The few smalier
industries which have cropped up
in the meantime, are owned and man-
ned by people from outside the State.
The tea industry which was develop-
ed by the British 150 years ago, with
the help of the Assamese is now going
to be divested of the Assamese with
the change from the British to Indian.

Mr. Chairman: The hon. Member's
time is up.

Shri P. C. Borooah:
more time, Sir.

Mr, Chairman: I have got to ac-
commodate others also. So, you
should conclude in one minute.

I want some
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Mr, P. C. Borooah: Let me finish
my point. All this has caused a wide-
spread discontent among the people.
If this discontent is allowed to con-
tinue, I am afraid the situation may
go beyond control. With the Naga
trouble in the east, the Mizos ijn the
south, with the Pakistan infiltrators
all over the country, with the hill
State troubles at the centre, and with
an unfriendly China and uncertain
Pakistan on our borders, I shudder to
think what will happen to that part
of the country in the event of an ag-
gression and I wish the Government
read the writing on the wall and take
suitable measureg before it iy too
late

An hon. Member: When will the
Finance Minister reply?

Mr. Chairman: At 3.15.

Shri Maniyangadan (Kottayam):
Sir, the budget proposals of the Fi-
nance Minister have to be considered
in the light of the existing circum-
stances in the country today. In the
life of a nation, 15 or 18 years is not
too long a period. After indepen-
dence, we have worked three flve
Year Plans and we are on the thre-
shold of the fourth. If we look to any
country which has achieved indepen-
dence from colonial rule or to such
countrieg like Russia also, compar-
ably the developments in India dur-
ing the last 18 years are much more.
In these circumstances, we have to
look to the developments that have
taken place before the present budget,

During the third plan, we had two
major crises—attacks by China and
Pakistan. That created guch g situation
that we could not spend all the money
we had allotted for our developmen-
tal works. Necessarily defence ex-
penditure had to be increased. There
is also unprecedented drought last
year. It is in this situatton that these
budget proposals have been presen-
ted. According to me, the Finance
Minister has realised the situation
and 1 congratulate him that he has
not been bound by dogmas, but has
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taken g realistic stand and a realistic
budget has been presented before us.

Regarding the criticisms levelled
against the budget, according to vne
party one thing is good, but according
to the other, that is the worst thing
in the budget. So, the criticisms
cancel ench other ang the budget re-
mains  unattacked. For instance,
Prof. Rangu preseated his party’s ele-
ction maail2sto in the House last day.
I would have been happy if he had
presented before Parliament some
programme;  which  would have
brought sorne happiness to our starv-
ing millions. But unfortunately I
was not convinced by his arguments.
He could say anything because he is
sure he js not coming into power. In
his so-calle( election manifesto, he can
say anything and go on repeating it.

Some criticisms were made purely
from dogmatic points of view. This
approach shows only one side of the
picture and we cannot completely de-
pend on it, A realistic approach is
needed. Aftack was made about the
help being given to the States. May
be certain States are not following
proper discipline in financial affairs,
but that does not mean that the Centre
should not go to the aid of States
which are in need. I request the Fin-
ance Mirister to go into the question
of per capita tax burden in every
State. Where taxation has reached
such a point that it cannot be borne
further, help should be rendered to
such States by way of grants or loans.

I do not want to go into my State,
but I submit that regional imbalances
must be abulished. That is the declar-
ed policy in all the Five Year Plans,
but stil) it has not been achieved.
This question must be considered by
the Finunce Minister while allocating

funds Jor various developmental
activities &nd preparing the fourth
plan,

Shri Sivamurthi Swamy (Koppal):
There is no Minister at all,
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Mr. Chairman: The Finance Minister
has gone to attend to a telephonic call;
he is coming in a nunute,

Shri Maniyangadan: The price-level
is alarming; it has been increasing
disproportionately. 1 submit that we
must view it from a national poiat
of view. There hag been a criticism
that DA has not been increased. Ac-
cording to me, increasing DA is no
solution, because it leads to the spiral
of prices gommg up. It is g vicious
circle. Some other remedy must be
found tg bring down the prices. Gov-
ernment must devote its sole attention
to this question,

I admit there is social inequality;
there are the rich and the poor. It
has been said that we are not geing
towards the goal of socialism. Here
again there are some dogmatic approa-
ches. I feel, if socialism is our goal,
we have to increase production and the
wealth of the country It does not
mean division of poverty. We are a
poor country faced with so many diffi-
culties. During the last 18 y ears, there
was no time when we were faced with
so many difficulties. At such a criti-
cal time, we should see that the wealth
of the country and production are in-
creased and the increased wealth
should not be allowed to be concen-
trated in the hands of a fcw, but it
must be equitably distributed to the
people. If that is socialism, we are
following the socialist path no doubt.

The Finance Minister himself hai
stated it is a production oriented bud-
get. For agriculture, a large amount
hag been allowed. I do not want to
go into the figures,

Regarding foreign aid, much has

been said. 1 do not find anything
wrong with it. It is not a noval
feature in India, In international

affairs, this has been going on for the
last severa]l years. Every developing
country depends on foreign aid from
other countries.

1 am one who will argue for lifting
controls wherever possible, Control
over cement, for example, has been
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lifted and we find sufficient quantity
of cement available at reasonakle
prices. If that is a pointer, control
over sugar anq such other things
should be lifted. There is no mean-
ing in continuing them at the present
stage.

Coming to Kerala wherefrom I come,
this morning there was a question
about electr.city cut there. I plead
with the Finance Minister to provide
sufficient foreign exchange for estab-
lishing a thermal plant in Kerala.
Otherwise in every field—small indus-
tries, heavy industries and agricul-
ture—there will be failure and that
will lead to chaos

wt fremfa wawit : avmfa W@,
T T F Q0 g ¥ @A § A

AN AT FY gFeT qTET oA &
@ g 5 w1 oF daRaT R N
A w3 7R g3 wfae w1 og
FX FT IAT FI ATH TR & IO

41 T8 TFX wTawe v feam oar

FEaT ¢ | & ) SrAan i e s
I F §9 q9e w1 U it far
gar Al & faw @ ¥ Faewdew
TFFIEINT FT OXE T@ HEA W &4
uTHgT FT AR £ | @@ § foe
QuE IqAudvew wfafaw & A wiwvd
fei mY & 37 & wngfeefs featama
gaAdw, dfewa, ofws ¥ww, o

woux, A Taaqie, ofme e
FIATRIE, TR, AEFifeET, wy-
f@r raquire goecE, AMEA THE-
e afgw qu Sled ¥R T
R e grEATaRe, faafaag e
T TIFTHE R W WY, Hfeed

wTIe Wi arswifea fagea & [
qFTde, & gamar, & g8 § wed oW
whra ot faamr wgar §—foawit

et qad frax &, g, A4
oA, CREAE q9T 33T AW (-
wfmaw ), wifigfad @ Wi wif
€137 ax W faamy & wx 4 oW
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feara wwTaT &Y 3 9. ¢ 9T Wi
1 R I F SaEA § R oanw
‘Wt 8 ¥R w=Tn e s oAy
wAT gl % ¥ 9. 6 Wlioaw afonw
fogwar @ aafs @ i wwed
gaeaTg W Wit § | g fegrEdeE W
69TR & W 39 F a0% & 1 Tw e
NFgrgiamoe s § g
faq wdr & TTT w7AT TR
T qg TR AW XY QYA AT Agh § )

g qf wur wf Y q7 W
wif & =@ AW @ wg § e
T %1 w9 0 foe § oo gfee &
s fadiT awaT @ faw o & @3y
% ag www Y o g 1 3 few oo
a1 wwa e g—ofEes
™ TremaE, ofRd gyt -
ke, $giEdT ST gfana
—T A 6 TET & T T w7
wgt R fom gsF ¥ 80 AadYy avr
ferrs @Y § S Ao W WR .6
QR Y 100 ¥ ST €13 WIS WY
o7 60 9 W¥ T § TAERET WX
o w9 @ wEd F T w0 & g0F
9T war v g ar & wwear g feoar
ar g ¥ faamn § Ueww ¥ wrr
aifgd a1 g 71 @) fevew & 9w
NR AF & oEww Sk
Neither it is a democratic budget nor
it is a socialistic budget, a welfare

budget &7 Big §) KLH TR AWHAL 3T
T Y e W9 ® Fgea W
TR § W W W QT s §
gt ww & W 4g 50 HELY & [ART
1 wfed | gdasT & ¥ so
SRt § sgrr 7 wifed Wi wig
o a1 qefaferifen qraifien § ar
Nwrgrtag§ 3 fwrfrog &
49 Far ¥ AT A X Tfgd )
wT 3% QAT A T GT TF o \-
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[ frayf &)

weft 7l a1 &7 o) °g I ghwm
g g1 @m 1 ggi A afes

the rulers themselves will exploit the
country and they will perpetuate
throughout the ages.

hunger

) 59 A aifo < OF & g ¥ oy
a7 ¥ 3w ¥ 9 50 Ny § surar
@A gy oF &Y gW ERA QY gEd |

&t Wo Wo TNEW : ITIAT HTEA)
w2 g F @@ o ¥ wwg faar
e+ fod & o N gHaR ]|
g

o ug oF fAawmraas ama
g am gl ¥ qu Y o &
quary WY g weet anfas sfsareat
w g A A} oaF § 0 framl ot
* gAY Fmg=T F 90 whiwma &
wm § gt e gfe A g
oYaw ow ¥ 9 3fg g€ & @@ W
¢ wifs g@ 47 femw @ &
FURT UF & X gdr afarl 771 5w
&Y WY wifne fear smar & feaey
wgT wrg § | fararl By A g gwra
w07 § wig A & fa¥ 39 3w
I AT arfEd |

gl aF Ffa F1 gv" § TR
&Y s ¥ 1@ safaae & oSy
aifgd | ®gaw U wR(w & 9N
FFTH HaTAT A1 @1 § A AWy IRy
wifee @ T o9 9qiw qY I9-
oy g 1 s Sl far &
wardy ga fediaw & wgt & & dag
% wfcfafa w1 § agt o€ wv
aw fed) cg & o faamk 3 swaear
gt & o @ § o wfeoar g
¥ it I fagR & SOTeT dx W
fawre T I

e awe &R v avg @
o & sarw @ 9 Wity fe
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<t ¥ v vt wfeArg T @
St 9T S T T W R
wIT g A 9T @ 9Fm ) e
9w FA a1 faorer g &G
TN & oY IR ;g wfenrg
i

14.58 hrs.

[MR. DePuTY-SPEARER in the Chair]

wfleeT I F & 18 st
& qwrq W SAd faER & faed
7T aal o1 fawrw v W 9w aat
B @y @i A 3 w3 3fe v
& fay F1 S T=H w6l ST M|
g oSl fage it e fr mAa g
agt & Wi ®1 wifes wawar faegw
& weATT § 1 @yt o) oY oF oAk
I Ty 7 § W F 5yl 9T Ffw
Jard # 3fg 7+ ¥ W3 & 3©
frmsr e 1+ famT # ¥w
&7 SIFw § g sgl ¥ @A
ot #1799 F sew qdf 9% o @r
oTeT § 1 7% A At fawgw & wwghw
§ fF arge & aw fage 3§ A oF
o fagrdr &1 IR @AT = 1 7afy
fagt % afqa ongt 3 wonw @
fee it gg i & faus Toai & &
oF & 1 S fage @ aga & w0
¢ 1 wei wfe sfie wa gEmw )
T fugix & 85 wfome am Ffy
T fadit § | =gl 3B & ¥ faw
w1 BT FC W FE IAT T &0
qraat wmaw Wt faw waww W
I g ¥ A W, [EOT WK T
¥ gy g7 F a% § e WA
W & g

I fagie % g aga & Sv-
qF Y I TAOEGT @I & qve,
wqiq 9, fagy oo Sior @
wfaw qew o< 5= § forw & oo
FI% q ®) frogm o § ) S
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¥ 9T UF W@ ¥ A | wiww
T T |

FT 7T T T@ETA & ¥H-
it F &g w4 A qgd vl
¥ dger g Tfgd | AT e
g @ wiew §

8 hrs. "

TR HERW, wEg & %
qogew far o wwy § 1 &% W
afes fagma &€ & 5.57 0¥
@A & 4,557 N, fow-ww aqr
Qut I § fT F Ty WA ¥
forg afrad 1. 33 w77 WY ad T
@ T

oA T BT ¥ faar § v 9w
ST I T W AW QEE R
feferwifar a1 @@ ¥
o gt qee QoA )
B 9 WU B I ¥ I7 S gy
oft Ot W qra Y B & 0 ot
W

ITerR  AQHEw, TR & @A
W F W R Ay ¥ faq wrg
OW FrIaTEY T A 97 @ ¥ ) oo
®AT *Y wq W Igar §r wfeareat o
qWAT FXAT 9% @ ¥ fomAr I
WTETIT WA & 0T FAT 73T
W 1 UF 3§ IQT SafqdrT garHany
w7 fator & & fag ot
SqAEqT FY XA T T AAT A0 |

@R 1 1g ghafm 7@ &
fag sriady w aifgy fr <
NATT F T IF T4F ATAT AT
fe& &1 s17a0 wig oiw &) & @
L L

IMET UZITT, FAITTE FT I97
WNET T AW TRWH K QG |
fo03 (ai) LS. -
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TN W F Fagawt & v W ar
w§ g wWifs 9% fag A0 w1 w0

ant gen gon A R

IJITET HEITT, A% FT VHIERA
frgr s wifed Wit gerR s
® A Jifed | w51 w e
T gae T wifEgy o

¥ g, TR awrt Wit
W oW ¥ S § ) qgfew e 0w
§ v wmX ¥ fog % smwear
o wifgd | at € ger
& fawre o wios s fegr mm &
W YT W wer v wifeR
I a% qar A fogr s A wafy
Y T g

JTET WEIRA, AW WY w0 & fag
wo w o frafor g wifgd | iy
¥ 9 fear §f 1w @ 7 @ fex Wt
@ ¥ fag g ¥ syaeqr O wifgd o

IITeqw W eT, fre® At & wwnw
% faq 1965-66 ¥ 9.45 TTT TWA
frar fed 7 @ | 1966-67 ¥ Ing
Tfr %Y ¥27 7T 8. 60 ¥O¥ WY ¥
fear maT 1 1965-66 § A W
agraaT & fag 28 wrw Y oy fed
™ | T 1966-67 ¥ I T
Y qT T 24 AT T ¥ faqT W@
qar 7 g Wmifgy 1 7 faw o
ufr & @ "t 1T g
I I9 & T frar g afew @
& o Wt 3fz #r ol wigy

vx & Imemw wEem  fawqat
o1 s A0 g A w9 & AT
Lol SC I
FOx oF ) AT FT 1 9T W W
g I F A0 TRg °2 @ N
Bual & v F A § 1 1928 F
W aftar ®1 wfwwr s o oaQr
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[ 70 wo ar=A]

o famrfar 1 m€ ) f5 Iod fagre
F {ATHIYT & AT IF I147 -
@ fog 1 g0 #qT 58 7 @, T8
I WK # mwene QA fgd o
aF aw fRe 1948 ¥ @¥ fag
fawrfa £ wf fe ooft q& 9 %
& g Aowrige & &WaEr 9% amn
g % W F mwaeqi A QY
aar & | & wgar § 5 g fae
A Tqr | A FT AW @ WK
Ty |

" & gy fasy A w7 eqv &
T fag N & AR wravgEaT A
WY & SATAT ATEAT E | AT T A gy
EatAw A gawr AR A&
qy% ofeagy #' wser sgEem § )
I ga-fediaa & fag &3 ¥ &
oI g 99 &7 IJAd W g1 A &
w0 3T & 39 & g Gt § o
IAFYL ¥ HATATNT F ANH Y
FTFTTRT AT & T GTF, THHT g%
A W AT g
sfiz & & ww & frda FT wTEw
fe Saafafrar & aorciT w1 Jez-
A & FFT AT IAT & G AT YA
¥ 9% QAT AT T W AW
ey g8, TFET 7E¥ FTE ST Ay )
qH HEE FT W sqedT A9 F THavty
qrsar § gy o nfgr

i A @ 7w fzar g, 9w &
feg ®TTR  gEdE QT § |

Mr. Deputy-Speaker: Shri Maurya
wants to come back to the House.
Is it the desire of the House that h:
should be allowed to come back?

Some hon. Members: Yes.

Mr. Deputy-Speaker: All right.
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Shri Basappa (Tiptur): Mr. Deputy-
Speaker, Sir, since you have been
able to give me only a few minutes,
I do not want to deal with the com-
plicateq problems of finance in the
budget. I would like to confine my
attention to only a few projects which
are of great interest not only to my
State but to the whole of India. The
project which is upper-most in the
mind of Members of Parliament from
Mysore and the Government of Mysore
is the Upper Krishna Project, which is
a very important one from the point
of view of Mysore and also from the
national point of view. When the pro-
ject is completed it is going to yield
4 lakhs or 5 lakhs tons of foodgrains,
and that too at a tirne when we need
food most. It is going to benefit 7
lakhs acres of the famine-stricken
Guibarga, 2.7 lakhs acres of Bijapur
and 3.3 lakhs acres of Raichur. The
total cost of the project will be Rs. 130
crores,

Though Mysore has been the fore-
runner in building hydro-electric
work in the past, we are sorry to say
that it has got only 7 to 8 per cent
of irrigation. In no other State is the
position so bad. In order to overcome
the deficit in food and also to help
the famine-stricken areas we want
this project to be taken up. You -sm
very well appreciate that a small
State like Mysore cannot take up a
project like this. So, I would request
the House und the Government to pay
a little more inlerest to this State
and see to it that the necessary amount
is provided by the Centre for the exe-
cution of this project.

I can quote examples without num=
ber of the projects in the States taken

up by the Centre when they are
national  projects. The Rajasthan
Canal Project, the Neyveli Lignite

Corporation and the Nagarjunasagar
are only a few of such instances. Can
anybody deny that special grants or
aids are given to the State of my hon.
friends, Andhra, for the Nagarjuna-
sagar project? Can anybody deny
that they have been given Rs. 50 crores
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or 60 crores I am not grudging that.
I do not say that they should not get
it. I am only saying that when others
get it, we should also get it. That
is all what I say. I do not want to
come in the way of the Centre giving
aid to the Nagarjunasagar project. I
only say that the Upper Krishna Pro-
ject, which is also of equal national
importance, should be taken up by the
Centre.

I am told that the Ministry of Irri-
gation has recommended about 9 pro-
jects to be taken up by the Centre. I
understand also that Upper Krishna
Project is one of them. If that is sn,
I feel that the Central Government or
the Planning Commission must see to
it that this project is taken up as a
Central project.

If they cannot take up this project
ar a Central project, let them give
financial assistance to the State so tha.
the State can take it up. When Cen-
tral aid is given to the various Statcs,
including the neighbouring States,—I
am not grudging it at all—why should
it be denied to Mysore? When othcr
States are given 66 per cent Central
aid, why should it be less for Mysore?
This is the pertinent question which I
want the Finance Minister to answes.
Only the other day, the Finance Mini-
ster of the State stated on the floor of
the House that the overdraft with the
Reserve Bank is going up. Because of
all this, Mysore cannot take up a nig
project like this without substant.o?
assistance from the Centre. Ag it .s
a project of national importance, I a™
sure the Centre will come {o the h .10
of the State Government,

I understand that about 81 minor
irrigation schemes have been sent (v
the Central Government for approva:.
I hops the Central Government w1l
give approval to those projects very
soon.

Mysore is rich 1n ores and it is &
good forc.gn-exchange earner. We
need foreign exchange very badly.
Even now wec are despatching a lot
of ore to forcign countries to earn
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foreign exchange. In order to in-
increase the export of ore we have to
develop and improve road and rail
communication. The railways have 10
take up the Kottur-Harihar line. The
national highways have to be improved
for carrying ore to the railheads. I
understand that about Rs. 4 crores have
been spent on this account. It seems
that the Central Government promis-
ed to give Rs. 2 crores for this pur-
pose. The previous Finance Minister,
for reasons best known to him, has
not agreeq to this proposal to sanction
Rs. 2 crores even though his colleagues,
Shri Manubhai Shah and Shri Raj
Bahadur have pressed for it. I wish
the present Finance Minister at least
would do so. Whether it is one Minis-
try or another Ministry it is after all
the responsibility of the Central Gov-
ernment and when an assurance has
been given it must be fulfilled. I ©iope
that it would be done.

Mangalore Port has already been
sanctioned but very little work is
going on. At this rate what time are
you going to take to complete this
project? Every attention should be
paid to see that it is done.

Regarding the fertiliser plant, there
ere so many who are coming forward
to take it up. The latest one—Duj-
gal's project—has to be examined by
the Government. I do not know why
they take so much time when fertili-
ser is such an important thing,

To earn foreign exchange tourism is
a very important thing. A five-star
hotel has to be started in Bangaloce
and the Government has to sanction
funds to the Corporation. I hope.
they will soon give the Corporation
sufficient funds to take this up.

Cement factorics at Gokuak, Sedam
and Hesdurg have to ho taken up.
Sugar factories also--T have to go w'hy
a telegraphic speed because you huve
given me so0 Nttle time. Their loca-
tion at Hiriyur and M. Hubli are ve v,
very necessary.  Letters of intent heve
to be issued for these things.
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[Shri Basappa]

More than all this is the Bellary
steel plant. We have raised this ques-
tion a number of times. There is
first-class iron ore in very large quan-
tities and it has been said that Dastur
and Company, the Government com-
mittee and even the Anglo-American
consortium have approved of this. I
think, this must be taken up.

I do not want to take more of your
time. The whole House is very eager
to listen to the Finance Minister....
(Interruption). In this emergency
questions like Goa and Belgaum should
not be raised. After all, we are pas-
sing through very critical times. Jus-
tice alone will give peace to this
country and to the whole world
Therefore, I hope that this sovereign
Parliament will not give any other
consideration except on point of justice
and it will act boldly to see that these
things are done.

st we wo framdt (wEl)
TN WEXW, AT F W 9T G
a1t ¥ faqdt ¥ foAr www @ Y
wfea gfw w1 1 R FX g w g
wafay & w9 £t gewarg IJOE @ &
faar

¥ aarae wf fel & aore qv Wit
®1 T WL | W a9 ag g fe
WA F AR TG ¥ FY AT § AN
WTATH FATAVY, STHET T, N o gwr
A1q ¢, I |19 99 qifearive ¥
gt T ¥ W W wifeeegm
oA qw g€ a@ F andy §, gy
ST FHIY 9 wUT T /T FHE F qT
Wi Ivw AT 4, I Aoy o §
az T3 fw 91 A B oreE § ag
T TTT P F 69 § oI N
seRigR A wrm afer . & faw
T weAr g fw fog aww ag &0
Tq J4 Wwg gWIO Fifeeggwd &
Ty 41, 97 g q4wRfT 7, THF AT A
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AT Q7 | IW NG IF FT qE F§ AT
Tfgd a1 5 a8 TR # e W@
a7 gAY w1 w7 ¥ ¥ 1 9 qwT
IR T F AfHq v 4f5 ag faw
¥ =¥ mr  gafay 3§ qar wgy A
#Fr fasr mr

A gAY RE Tm oangE €
9 fF aga fagm R dvg safer §
oR AR 91y 09 ¥ @, for wiww
¥ fram oo ¥ s 77 | W F a®
frara ofteg & ISR Tom o A ot
ATEA S AT | IO H g ¥
1T T AT IT F fa=r faw @ ™
g 1 fag T sifeggm o
wRAEr I @ o, foAr sgEear
Y w1aw fear o @ 91 q¥ 9y fow
A F AT Y, I qUT IFIA IV
&g w1 Afew wror ag fowr & ar §
v € fv mdz ¥ 3o A fe,
oy ey fs ag faQg ¥ v @ §)
H T ¥ A o fear & oagt
ey fafret ¥ T N WX ¥
AT g7 ¥ w7 fomr agr S FaAw
35 faqe # a1 & @ faw wag &
Twe M 97 fawr Ak Sew  fawda
Sara o % fear | 7 SreR SRR aga
Jet w1 Fw fwvar

Y R I |9 & facnit wwew §
IEW g w7 fF ag 2w w0 Ty
a7 | IFN FO T TN 4T Fg T
fox g7 {5 307 g F sAafa
& qgTs WaT agrt T Afwa giawe
Tz & At #, O s w07
80 TG TN § IAEY qeearg qTE ALt
TFTE T | AT T I FT 10 To
& fagmma & oY JgT N F09 5 994 To
FTT A1 AT RAr gran | afwa daw
F far ag a3 +Q@ ¥ f& 3 4t
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T Tfgd | wa g f Iqey fis
g Q) 1 A I T § s dwwr
A fad fear @ wiX Aqat & aOaR
A g = Wy | & awwar §
e T 77T F wiwwr qiferarde & 30
T frw & fod faim w7 R,
W ¥ AT §9 Y |

T agf aga @ a5 agy WY qaeTs
w§ & o 5 wrAw avg § A aga @
S EfmFay A @ aF ¥
a9y ¥ g9 TV G aany | AfeA §
ug frdas & F1 angan § e faed
L A7 7§ FEF wR WS TGl
& afcad® gom 1 W WG ¥ET ¥ IEXT
e faae &< fad 77 | w0 faae faax
w e ) Tt & faaw faa @
& 3 T gET w1 O Al
T FEW A/ FAT W[ wII
WY F1eor § : Ewsr, w Y wag
o w9E ¥ g8 wA Wiy | e
W & waTar gH argd waE & Fu%
Wt e A wnfed, Afww gw 99
Al WE W AR EN
wfaa fs gat agr & Toge v
faeett § Aoz w@y & 1 fow wwg fow
¥ sy of@dw &Y @ a1, wia @ W@
oY, g Twga 99 a9y faet ¥ 4
IE T FT AT I U Ty 47 |
oA # g wdt wfg g @ gwnd
T gt A 7 1w & owfa
®Y arT IgiA agt et o gH L AN
TR 9Rd S & far amgr o
I & ST F A 7 G aral w7 q@r
T wear | e ¥ Ay @1g w1 q@n
Tuar @ | wifer wifes fefy o3
&1 A g gW B Al ) W e
¢ 1 wiesy & wr @ arx Y
wew gt fF oagr oz fafaed &
T g wife 3w &1 ant yEg
0 3, T W W A T v
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T I AT § W TR R
F%ar § WK 36 ¥ TR BY WwAT € |

% ¥ ofioeewe & A # v
1At g MR AR 9 i 7 WY ovihwe
fafreeT ¥ ofiwess *t arg # o @
T sR frar NN, e wr
IR Z1AT IR | T &vE T SemgA
ErT ot g =3 & € faeg g
HAGT § 1 W wAT ag @ fE v 2w
F 9= M g0 wiawa fewrt § ww
IT & F7 K7 qAAT 5 AWy | oy
et " §r T ) ST Y AT Ty
1% st N A aEaEg | oow
oxe # few o=1n 9\ A w dar
F § T TN o 7 67 O ooy )
TR Tt T ¥ wwe A sEw 1A
W AR ¥ K w12 § O 39 AT
w7 afF oaT g arar & 1 e waw
# ot @t g=<fte 77 ) omar &, e
O H W gt ag YT g 1 Jud fw
T W WK & ¥ | 9T %Ry §
feamaga @t ad s R & wgar
Eff R gmr ag A WA S an &
o gy i 7 & fow ¥ X ¥
o A WA W I g A1 o &
fadr wrfo o Tao WHEAT ®Y sTEA
Y a1 wwdwT W T Y e gy
Y 9T g1 WY A AT gy
oy o\ feami w1 gegnr Ofad
T AR AP NI g | 79 e
faegwr 1% 1w 77 wwx & & war
!.’

"W qre A I N w A,

T 7w, o amgr <m0
% oY qgt aw wgar g fe

‘g wTdr, WA W,

anh Mg, faamr W,

@ W A w ¥,
T % gw agAr)



6227 General

[’f'f o Teo ﬁ!‘l’ﬁ]

FgIT ¥, T@ET U,

@t 3@ s g
7 & w7 w7 T qAST AT g A
1T T | AfET 77 5 F3A H IS
& a1 g wedy g v wfeame
FfET mg ¥ 371 oF wrfed 9w a9t
graq ) qa g T g 5 g
FAAT wAIIT &7 F @R 37 &
gD 1 AT 39 F G K7 G0 R
2 zafag & Fn =mean g f& oo
qR F FOC AT 4T @9 T FL |
I AT &y % fAn gae¥ F, e €
T TF Y AT T @ar B IIEy |
T AT qE A G FR Al AT WA
e &Y 7w fA 7 g gt | A mmy
farat #1 gean Qfad | o9 I ¥
qfed, 37 1 AravarATHi 1 Fafed |
AT W} qF g 7 "rew fAawT A
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The Minister of Finance (Shri
Sachindra Chaudhuri): Mr. Deputy-
Speaker, Sir, in rising to reply to the
Budget debate, I wish first to express
my gratitude to this House and spe-
cially to those Members who took part
in it. Criticism there has been and I
am grateful for that criticism. But I
have felt, all through, from all sections
of the House, a personal warmth
towards me for which I am deeply
grateful to the House.

I come from a place where the peo-
ple say: Tarkeshu Karkashadhiyo
Varyatneva Nanye. We are people
who are harsh in our arguments
but nothing else. An illustra-
tion of that is my good {friend
opposite, Mr. Mukerjee. I wish it to
be understood that I have got no
personal feelings against any hon.
Member, I have got the greatest
regard for all those who spoke on
the Budget. In fact, I will try to
avoid any reference to any particular
Member of this House.

One of the things said is that my
Budget is disappointing.” Disappoint-
ment, logically, means that somebody
at sometime raised a hope in some one
that something will happen. What is
the hope with which this particular
Budget was to be framed? Who
raiseq that hope. Certainly, I did not
raise that hope. 1 spoke in public
only for a few minutes when pressed
by pressmen. I made it quite clear
that, as far as I can see, in the pre-
sent-day conditions of this country,
the only one thing I can offer is, blood,
sweat and tears. Have I disappointed
anybody in that? I was also asked as
to how I will be able to make the
present-day Budget, and 1 said,
“I can see the conditions of the coun-
try and seeing the conditions of the
country, 1 know that 1 have to put
harshness on everyone concerned and
that my Budget, I am afraid, will be
a harsh one” Have I disappointed
the House in that? The other thing I
was asked was. ‘In making the Bud-
get, what will be your objective? Will
it be distribution of affluence? I said,
“No, Sir. The utmost T ean redistei-
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bute is what I have got, namely, the
poverty with which 1 have been left
in this country. More than that I can-
not do.” Have I disappointed my
friends in that? But ] would certainly
see that equitable distribution is done.
I would put the burdens where the
burdens could be borne to the best
and I could even with a little bias
relieve the burdens where the burdens
have to be relieved. I am trying to
Jjustify myself on the last ground. It
is in this atmosphere that I would
like the House to approach my Budget.
I do not apologise for what I have
done because I have dome it in the best
of my conscience. If I have made
mistakes, ] am prepared to be correc-
ted. If I have done something good,
I do not want to be applauded. But
at the same time I do want a certain
amount of appreciation. As I said, I
have felt a personal warmth towards
me and I would ask for the same
warmth, the same sympathy, to what
1 have got to say to day.

Sir, there has been a certain play
of words on pragmatism, idcology and
s0 on. ‘Pragmatism’ is a word which
has come to me after I came here and
not before. I have heard of realism,
realistic approach, practical approach.
“Pragmatism’ is a nice Latinised word
and it, of course, is well to use it
sometimes. 1 have not got the gift of
the language as some of my friends
opposite have and, therefore, I listen-
ed to the common, or ordinary, plain
English through which I have been
trained and which I use. I have tried
to take a realistic approach and to see
what is real, that is to consider the
conditions in the country and then
from that to go on to theories of
economics and ideology and so on. In
saying that, I do not say for one single
moment that I have not considered that
socialism, as T understand it and as is
generally understood, has to be prac-
tised in this country. In other words,
there should be more for sharing om
an equitable basis. But before there
can be a sharing, there has got to be
something to share. To that end, 1
have got to have a Budget which is
‘sroduction-oriented.
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Apart from that, I have got no theo-
ries, no fads, in so far as economic
theories are concerned. The one
economic theory that I know is that
what gives the most relief and the most
encouragement to the people of the
country is good. That is the theory
and that is the ideology:

“qxE MIAATY 749 § @ GO
That which cures is the medicine. 1
say, I have not been able to cure. But
have I not been able to give a few
palliatives here and there? My friends
say, ‘“You have given a little here ana
not more than that. “In trying to see
what has been happening, I have
tried to distribute the burden on the
people. It has been said that relief
is unequal, that we have made the rich
richer and the poor poorer. I do not
think anybody would blame me if I
make the rich richer and in the process
also make the poor less poor, if not
rich.

I have hearq the comments about
the corporate sector and a little relief
that 1 have given there. Yes, I have
glven a little rellet in the sense of,
say, the bonug tax. But at the same
timse I have given relief to the men,
for whom so many have wept, whe
have got a few shares in the various
companies and who, when they get
the bonus had to pay some tax.
They have been given some relief.

Then, on the question of dividend
tax, it has been said, “Why don't you
free the entire dividend?”. If I could
follow a principle whereby I take no
taxes for the next year, so long as I
am here, I would be happy to do that.
But could I do it? Taxes have got
to come in order that we might have
the wheels of Government, the wheels
of economy of this country, going on.
At the same time, I have to think in
terms of increasing productivity.
Could we increase productivity by
putting money into their own hands?
What I have taken by way of taxee
is only Rs. 100 crores. Out of Rs. 100
crores on different calculations, it is
said that T have put taxes to the tune
of about Rs. 42 crores more on the
industries. T do not take the dim and
poor view of thingy as my friends
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opposite do. I do not feel that the
burden ig such that this vast complex
of industries that hag grown up in
the last 18 years, since Independence,
cannot bear it. I have lived in the
world; I have not come here from
a cloister. Have the persong who
manage the businesses reduced their
way of life? I ask that question. Have
they got the money to invest or have
they not got the money to invest?

1 have had the calculations made.
Last year, even when import restric-
tiong were there, the imports had
gone up. I have got the flgures from
the Reserve Bank and if my friends
want I can quote them. I may tell
you that in the calendar year of 1965,
imports have gone up by Rs. 100
crores over what it was in the calen-
dar year 1964. Even with import
restrictions, the imports have gone
up. That means the money is there
and the capital formation is there.
Or, it may be that revenue is there
and it has been spent for the purpose
of getting imports. Anyhow, whether
it is the revenue or the capital, it is
there.

Then, I find there is an account
which is described as the household
account in the banks, that is accounts
above Rs. 1500 upto a certain limit.
There are people, comparatively small
people, who are considereq to have
the household accounts. The house-
hold accounts have increased year
after year. In the present year which
we are considering, they have increas-
ed to the tune of Rs. 325 crores as
against Rs. 245 crores in the year
before. It there had not been any
capital, if there had| not been any
money, where woulq have that come
from? I ask myself that question.

Shri J. B. Kripalani (Amroha):
Black market,

Shri Sachindra Chaudhuri: Black
market might be in big hands. But
as I pointed out this much money is
saved by small people in the house-
hold accounts of Rs. 1500 upto g cer-
tain limit. So far as blackmarketing
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is concerned, let us get down to
blackmarketing if my hon. friend will
have it. It is the utmost desire of this
Government to try and control black-
market to the uttermost we can.
Whether it succeeds or not is a matter
which has always got to be seen. The
forces of God and the forces of the
Devil have always fought in this land.
God has always been troubled by the
Devil and even when He has confined
himself to His heaven and shot down
the Devil to the other place, the
Devi] has risen from time tg time to
walk the face of the earth, and it has
been the endeavour of good men, men
of honesty, to try and see that that
devil is contained. I am perfectly
certain that my revered professor
Acharya Kripalani will agree with
me that he and I have got to joln
together for the purpose of trying to
lay this devil of blackmarketing. And
i# he will join me in that and he will
suggest any means, if any one of my
friends opposite or on thig side will
tell me how I am going to contain
that devil, I shall certainly take those
steps. But what I was going to tell
you and the House through you is this
that not one single jot has been taken
away from the provisions of law as
they were; and heaven alone knows
whether those laws, if properly
applied, if they could be properly
applied, could be called harsh laws.
But we have been taking all steps to
condemn, convict and punish black-
marketing or tax evasion.

I am not saying that blackmarket
should be encouraged. 1f there has
been failure in that, that failure has
got to be judged by this, namely that
just as we are trying our best with
the resources at our commangd to put
this down, so are the other people who
are the blackmarketeers who gre try-
ing to convert other people to their
way of life.

There is one suggestion which has
been made, and I shall not mention
the gentleman who has made this
suggestion by name. The suggestion
that has been made is that the reason
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for blackmarketing, the reason for
tax evasion is that the taxes are too
high, and that if the taxation is re-
duced, blackmarketing would go. I
have got two answers to that. One
answer ig that I have worked in the
fleld of taxation in my personal capa-
city and in my private life for nearly
forty years. Angq when taxation was
as low as two annas in the rupee in
the old days, there was still tax
evasion. [ know people who made
Rs, 1.30 lakhs and Rs. 2 lakhs, and
they prided themselves on the fact
that they paid only Rs, 6000 and no
more. And during the war, I found
this; when I asked the people—and
by that time I got to know them a
little better—Why do you do this?’,
they said ‘We must not pay anything
to the coffers ot the alien govern-
ment which rules us’. Now, I ask
them ‘Why do you do it? Why do
you not, now that there is no alien
government, pay up your taxes?’.
They say ‘Sir, we have got to live
also; and we have a principle too,
namely the fight of private enterprise
against public enterprise’. I do not
recognise that there is any fight bet-
ween these two.

I said that I would give two ans-
wers. The other answer is this.
However unpalatable it might be, it
is said that I should go out with folded
hands and on bended knees ang say
‘You blackmarketeers, come here, I
am going to give you tax relief; be
kind of heart and pay up whatever
is evaded’; it I feel that that would
have produced the money, I would
have done so. But it is a strange
thing; it may not appeal to some of
my friends, but it is g true thing
that that would be giving an incen-
tive to blackmarketing. I have
heard of many things but I have
never heard of giving incentive to
dishonesty. The word ‘incentive’ has
been used over and over again and as
I say if this suggestion is shorn of its
furnishings and fabrics, then it is
nothing more than a bare rude nude
suggestion that I should give an 1n-
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it, but do not punish us and others’,
I might consider that. But I may tell
you that I had better ask this Gov-
ernment af which I am a member to.
resign and go away than yield to such
pressure, If it has got to come to that
kind of compromise with the black-
marketeers; I am not going to have
it.

Shrl Madhu Limaye (Monghyr):
Publish their names.
Shri J. B. Kripalani: Government

are having it in very many other
ways.

Shri Sachindra Chaudhurl: So far
as I am concerned, 1 have said that I
shall not give out the name of any
Member of this House or of anybody
else. The thing is this that there are
countries where there is blackmarket;
it is there in other countries as well.
But there are people of honesty,
decency and good conscience who get
together to put that down. Although
I dislike these ideas of travelling
across the seag for merely the purpose
of studying what their fiscal policy
or any other policy js. I must say
this that in the U.S. with which some
of my hon. friends opposite are more
familiar than I am, there is a body
which has been set up by business
people themselves; they have them-
selves set up a club with a small com-
mittee. Every man who belongs to
that club—and it {s a matter of pres-
tige to belong to that group—sends
his tax returng for himself and his
corporations and companies to that
body. They have a shrewd assess-
ment as to what is happening in the
world of business, and who makes
how much money. There, what hap-
pensg is this that the names are seen,
the incomeg are seen, and if in the
judgment of those five or six people,
the income which has been returned
is something which is lower than
what is expected, beyond 10 or 15
per cent then that person is asked
to explaln that. If he cannot give a
satisfactory explanation, then in that
case, he is blacklisted, in other words,

centive to blackmarket by reducing
taxes. Even if now they hagy come
forward with the money and said
‘This is the money for you; you take

jcated. And after that, none
of these decent people would asso-
clate with him gnd Government keeps
an eye on him,
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Would my hon. friends opposite who
have been so very staunch in the
defence of the private sector be good
enough and kind enough to organise
some body like this and help me to
find out who the blackmarketeers are,
and help themselves alsp to get rid of
this onerous burden which according
to them is put on them year after
_year in the form of taxation? I would
give this suggestion to them. I am
throwing out the suggestion; I am
not inviting any suggestion from them.
Let them do it

Shri J. B. Kripalani: You are in as
much contact with that world as the
people on thig side.

Shri Ranga (Chittoor): More.

Shri Sachindra Chaudhuri: I have
.avoided personalities and I have
avoided all personal references. But
.since the professor says I am, I ask:
Who is not? Who is not? If I am,
I have never denied it. But having
done that, T have been like a duck
which tries {o swim in the water with-
.out having much water on its back.
Neither in the sense of capital nor in
the sense of, shall T say, degradation
have I shared it with any of these
gentlemen. 1 am not talking of the
business world generally..

Shri M, R. Masani (Rajkot): If my
hon. friend would yield for a minute,
I would say this. I think he has made
an excellent suggestion. We would
like to know more about it. Would
he be good enough, later on, to send
us some material about thig club
which he mentioned. Some of us
would like very much that something
like this should be done in this coun-
iry, and we would like to go into the
matter.

Shri Sachindra Chaudhuri: 1 am
grateful to my hon  friend opposite;
I am grateful to him.

Shri J. B. Kripalani: ] had myself
suggested it in one of the financial
magazines of this country that the
merchants or the businessmen ghould
have a club not only for their rights
‘but for their duties aleo,
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Shri Sachindra Chaudhuri: I am
deeply obliged to the venerable pro-
fessor, and 1 am go glad to finq that
ignorant as I am, unread as I am,
associating as he says with the other
side, I have to confess that I did not
read that article of his in the journal,
but I am glad to find that I share my
small idea with such a great mam
as he,

Now, I shall go back to what I was
saying. What 1 was saying was this.
We have been talking about the dis-
tribution of the burden. So far as
the distribution of the burden is con-
cerned, as I have said, on the bonus
issue and dividend tax a certain relief
hag been given, and a little relief in
surtax also has already been given.
I am not thinking in terms of the
other marginal reliefs that have beem
given, nor am I saying that there is
no possibility of considering questions
such as tax credit certificates and se
on to make the situation easier, But
where I do disagree with my hon.
friends from the other side is on this
particular issue that I have done
something so vitally wrong by adding
on five per cent more to tax by put-
ting up the tax by 10 per cent so that
the 50 per cent has generally beem
put up to 85 per cent. I shall not
now go into the question of the
smaller companies which have got a
little less tax and so on. Let us take
this point that we have put up the
tax by another flve per cent that is
to say, from 50 per cent we have
made the burden 55 per cent. With
the other burdens of surtax and one
thing or another, if my hon. friends
would be good enough to calculate it,
they will find that the tax burdem
does not go beyond 58 or 589 per cent.
Therefore, if you are thinking in
terms of percentages, 41 per cent of
the income is left in their hands, and
when I say 41 per cent of the income
or profit it is not related to the
equity capital. It is related to the
size of the business ang the capacity
to make profits, and that profit might
well be very much more than the
equity-profit relation. Out of that,
the usual, normal practice here is—I
think all my friends on the other gide
will agree with me—to distribute any-
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where between a quarter and a third,
no more than that. The other two-
thirds is ploughed back into the com-
pany's business. That is prudent
business management. If that is done,
taking the totality of profits made by
business in this country, the position
is this that we would have two-thirds
of 42 per cent which according to
me—] may be wrong in my arith-
metic; 1 have often been—would be
about 28 per cent which can be put
back into the business. I may be out
by one or 14 per cent—I would not
quarrel about that. But that is more
or less the quantum which can be
plougheq back,

Of course, there is no capital for-
mation. There cannot be any capital
formation. Unfortunately, because of
that association that Prof, Kripalan’
was good enough to point out . . .

The Minister of State in the Minis.
try of Defence (Shri A. M. Thomas):
Acharya Kripalani.

Shri Sachindra Chaudhari: Acharya
Kripalani. But gz I am speaking in
English, ‘Professor’ and ‘Acharya’ do
not make any difference to me. If I
were speaking in Sanskrit, 1 would
always have referred to him as
‘Acharya’ Kripalani. But as I am
speaking in English, I would refer to
him as Professor Kripalani.

is
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new business and so on? These are
questions which we have top think of.
After the capita] has been obtained,
they have to go in for licence ete.
But 1 have not known so far, within
the brief two months I have been
here, that there is any dearth of capi-
tal for the purpose of starling new
business. The difficulty comes in so
far as the machinery etc. are concern-
ed for starting a new industry. When
I say ‘business’, I mean industry, not
trading business with which [ am not
concerned.

There have been many applications
saying that ‘we have got money, we
have got the collaboration; you kindly
release to us the licence’. Of course,
it the trouble comes, it is pot due to
dearth of capital. Capital becomes
available, but_where the trouble real-
ly comes in is that we have not got
the foreign exchange to buy capital
goods. We do not manufacture capi-
tal goods enough in this country;
when I say ‘this country’, 1 mean that
zector of the community which call
themselves private enterprise. As 1
said, 1 do not see any difference bet-
ween private and public enterprise;
for me they are all machinery for
production. But if you must give
yourself a label, let that be ‘private
enterprise’.

As I gaid, the hunger is for the fore-

Shri J. B. Kripalani: Prof,
good enough for me.

Shri Sachindra Chaudhuri: 1 am
glad. May I also refer to him a3 ‘my
Professor'?

He had been kind enough to refer
to that association I have had with
people, people with whom I have sat,
not blackmarketeers—I do not say I
have anything to do with them—but
honest business people. 1 know a
little about these things.

Supposing we get more money in
the hands of these business people, in
the :hape of these business companies,
how would the capital be formed? If
the capital is there, that capital ~ould
be useq for the purpose of expanding
that. Would that be done? Woulg it
be useqd for the purpose of creating

ign ge to buy the capital goods.
They have got the rupee equivalent
but they have not got the foreign ex-
change. If they cannot get the busi-
ness going, it is not because they have
not got the capital or money; it is
juit because the country has not got
the foreign exchange to spare for the
purpose of importing either raw mate-
rials or inter iates or comp !

or bits and pieces of heavy machinery
or caiptal machinery. That is the ill
we are suffering from. ;| am quite
conscious of that.

So far as the sharing of the burden
is concerned, as ] said, the total bur-
den on the community of private
enterprise that 1 have put is, on one
calculation, Rs3. 42 crores, and om
another, Rs. 37 crores. I myself have
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greater faith in private enterprise
than those who plead for them here.
1 believe that this burden they can
bear, and bear happily, if they make
up their mind. I have asked them in
my budget speech, and I ask them
now, to be good enough, to be kind
enough not to be led or misleq into
thoughts of doldrums, thousands ot
unhappiness, thoughts that they are
all overborne with taxation, but join
in our common endeavour and think
ways and means, of seeing that pro-
duction goes on and using the money
and resources they have with them
for that purpose, and putting the
machinery they have to the best use.
If they did that, they would be help-
ing the country and also helping
themselves. ] have always maintain-
ed that they are an essential and use-
ful element in the sense that they
cannot be ignored and they have the
means of produtcion which the coun-
try needs. If I know that they use
those means of production well and
put them to the best possible use, I
will also endeavour to give them help
to the extent posible for us to give.
But if they do not do that, what is
the alternative? I will not give the
answer myself. My friends opposite
can find the answer themselves, if and
when they require it.

Now, so far as the burden in the
fleld of private individual taxation is
concerned, I must say that there is
a class of people in this country for
whom I have got the greatest sym-
pathy, the people who are in the low
income bracket, the small income
groups, people who live in the coun-
try side, people who have got little
in the shape of money. For them, I
have always felt sad. 'They are peo-
ple who are either self-employed or
are working in offices, mercantile or
government, for a little salary of
Rs. 250, Rs. 8300. They have got jarge
families to maintain; they have got
social obligations to discharge. For
them, I am sorry I could not do any
more than I have done. I have given
them even in this stri t situati
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sense that I have raised the exemp-
tion limit for tax by Rs. 500 and an
additional allowance of Rs. 500. If
we look at it very carefully, we see
that the relief works up to about
Rs. 7,400, which, judging the conditions
of this country, is, I hope, not a bad
relief. Beyond that, for ihe purpose
of enabling those people to try and
put a little money aside so that it may
be used for the purpoze of encourag-
ing development and growth, parti-
cularly in the private sector, I have
tried to relieve the burden on those
having an income upto Rs. 25,000 by
taking off what has been complained
of as an onerous, cumbrous and
clumsy thing, namely, the annuity
deposit. 1 say this even though I
know that they have been burdened
by me with a further 10 per cent
surcharge.

I well remember that certain very
learneq gentlemen, learned in income
tax law, have said here and outside,
that we are the highest taxed peo-
ple in the world. Sir, I do not
subscribe to that view. When you
talk of the highest taxed people
in the world, you think in terms of
what we take from the average per-
son, having regard to the average
need; of the country. Now, jf you
take taxation—fortunately I have had
a list made out of how it works out
{n various countries—I find that so far
as the incomes which industrialists
dream of are concerned, that is, be-
yond Rs. 3—5 lakhs we do not tax
them more than in countries like the
UK. We tax them more than what
they do in the USA.

Taking the income group Rs. 25,000
—30,000, I think many countries tax
more than we do. But what I did say
earlier, I am saying now. I do not
wish to compare this taxation taking
into account what they do in other
countries, what their rate of tax is—
may be a good rate, may be a bad
rate. Conditions are gifferent, society
is different. If I could with the re-

@ certain amount of relief, relief in the

that Government has now en-
sure to everyone in this country
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social security, security in old age,
provision for taking care of him when
he is sick, provision for education of
hig children, unemployment benefit, if
I could do all that with what I have,
I would not have the silghtest hesita-
tion in cutting down the exemption
limit to the scale of Rs. 2,000. If I
have not done that, it is because
‘Government is not in g position now
to provide these benefits. If these
benefits are to be provided, we have
g0t t0 be a little gentle to those that
have little and a little stern with
those who have more. Those people
who get Rs, 25,000 a year in this coun-
try are not to be considered to be
people in the poor category. They
are people who are comparatively well
off. How many persons get Rs. 25,000
a year? Leaving alone any private
means I might have, ] am not paid
Rs. 25,000. Can it be said that the
person who is getting less than
Rs. 25,000 is a poor man? And if
there has been a burden of 10 per cent
put on him, can I accuse myself and
those who are my colleagues in Gov-
ernment that they have done some-
thing which is outrageous. I do not
find it in my heart to do that. As
you go on in the scale, certainly taxes
will rise. Having regard to the in-
come in this country, what do we
take? It we take the total national
income of the country and the amount
which we take as tota) taxes for the
Centre anq the States it comes to
about 14 per cent of it.

Again, I have taken figures, my
calculations may be wrong, but the
figures are that the total national in-
come js somewhere about Rs. 21,000—
may be 21 point something. And the
total amount of taxation in this coun-
try is not more than Rs 3,000 crores
or so. And simple mathematics is
that we have got one-seventh. There
are many learned men on the other
side, learned in Kautilya’s Artha
Shastra and so on, and even in those
days it used to be the King's share
or portion that he took one-sixth of
the product. And if I take one-sixth,
I would be able to put up the tax a
little higher than Rs. 3000 crores
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Shri Sachindra Chaudhuril: The per
capita income is about Rs. 300 to
Rs. 400, and if you take the per capita
tax, on an average it will not be more
than one-seventh of that.

Shri J. B. Kripalani: And the pric-
es?

Shri Sachindra Chaudhuri: I am
talking of taxes, I am not talking of
prices, but so far a3 prices are con-
cerned, again, they are the same for
everyone. By removing the taxation
if I can bring down the prices, I
would certainly do it. That is where
I do not agree with them. That is the
fundamenta] difference between my-
self and friends opposite, namely re-
duction of taxes is going to effect a
reduction in the prices. On the con-
trary, what will happen is that those
who have money will have more
money in their hands, those who do
not pay any taxes will not have their
condition improved at all. The result
will be that in a country, in a market
where there is scarcity, those who have
money will be able to buy, and those
who have not will not be able to
buy. Therefore, from that point of
view, prices can be controlled not by
easing of taxation, but by putting
taxation on those who can bear it,
and by increasing production if we
can.

Shri Ranga: Those who are poor
will continue to be poor, those who
are rich will continue to be rich.
Everything s all right. We are safe.

Shri Sachindra Chaudhuri: 1 do not
know on what logic Prof. Ranga
comes to this conclusion. 1f | take
away from the rich, I am not making
nhim richcr, I am making him poorer.
If T Jcave the poor without taxing
him. he does not get poorer, he must
be just as poor but not poorer.
Should we merely follow these
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shibboleths and phrases? I know that
Prof. Ranga has got far greater inte-
lligence than 1 have, and he can in-
terrupt me cvery time, but there
should be some logic. In that case,
my friend will do me to justice of
considering what I am saying. That
much I can expect from a gentleman
like him.

An hon. Member: What are the
figures in other countries?

Shri Sachindra Chaudhuri: Figures
in other countries I have worked out.
If it will please the House to have
them read out, I will read out. So
far as I am concerned, ] tell you I do
not believe in taking a journey across
the seas, the occans or deserts for the
purpose of finding out what other
people do. I have had enough of that
experience, and I have come to the
conclusion that have got to live, to
die, to work for my own country and
no other. Otherwise, I can go to the
other countries where conditions are
better.

Shri J. B. Kripalani: May I sug-
gest to the Finance Minister that he
talks so much of the Opposition, but
the criticism that the Opposition has
levelled against his budget has also
been voiced by many people in the
Congress itself?

Am hon, Member: That why he is
replying now,

Shri J. B. Kripalani: And it will be
more profitable if he addresdes him-
self Lo his fellow members in the
Congress.

An hon. Member: lle is doing it

Shri Sachindra Chaudhuri: What I
am doing, with all que respect to
Acharya Kripalani, is addres:ing all
my fellow members. I have some-
times referred to the Opposition, be-
cause certain statements have come
from them.
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Shri J. B. Kripalani: The same cri-
ticism has come from the Congress
Party.

Shri Sachindra Chaudhuri: If they
have, in answer to that criticism, I
have said ] welcome the criticism
from every one, however harsh they
may be, and I beg of this Hou'e to
let me be harsh because, as I said, I
come from a part of the country where
we believe in harshness in one thing
only, in debate, and that is what I am
indulging in. Once the debate is
finished, 1 shall make myself a door-
mat for Acharya Kripalani or any-
body else who wants to walk on me,
I would not mind it, but at least for
these few minutes you will have to
tolerate me.

So far as the burden of taxation by
way of personal taxation is concern-
ed, I do not deny the fact that it is a
burden, but a burden has been put
on which can be borne.

Then we come to the question of
indirect taxation. So far as indirect
taxes are concerned, again those have
been on certain consideratioms.
There had been taxes, heavy taxes, I
believe, til] last year. I have not
touched those commodities which are
generally used by the very poor, the
very much have-not. They are the
people whom I have not touched. I
have not touched gur, 1 may have
touched khandsari, 1 have not touch-
ed kerosene, I have not put anything
on it, I have not touched matches, I
have not put anything on it.

Shri Bade: Sales tax.

Shri Sachindra Chaudhuri: So far
as -ales tax is concerned, T will come
1o that.

So far as the commodities are con-
cerned, 1 have touciied them for e¢x-
cise, three commoditics have really

. been touched, apart from artificial
! gilk and so on, which 1 understand,
'the poor in the country wear these
days. I do not, I wear cotton when
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I get it; if poorer people wear it, 1
do not know, but I have certainly
taxed artificial silk and fine and
superfine cloth. What I am told is
that fine cloth today is worn by the
ordinary man. If I have been able
to achieve this, it my party which has
been in power fo: some time has been
able to achieve this, that the ordinary
common man in this country wear:
fine cloth, and any imposition on that
fine cloth is an imposition on him, 1
am very glad to hear that; it does not
hurt me in that event 1o put a little
tax also on fine cloth.

ot fenw crwmw  (wFawQe)
IST T T g E P

8hri Sachindra Chaudhuri: The
next thing I shall say is this, so
far as sugar is concerned. ] have al-
ready said that we have got to get
foreign exchange, and sugar is one
of the commodities which we subsi-
dise, heavily subsidise. Whether we
ought to do it or not is another mat-
ter, but if we do heavily subsidise it,
it has got to come from somewhere,
and the excise duty that is levied goes
partly to that,

Whether there should be decontrol
of sugar or not is a matter about
which I ang my goog colleague Shri
Subramaniam are having talks; if we
can do it, we shall certainly try and
decontrol part of it, not the whole of
it perhaps, but certainly part of it.
Our endeavour will be to see that
there i: proper distribution of that.

We have -taxed khandsari, but if
you take the consumption units of a
particular man or family who is buy-
ing it, the price will E0 up, but it
will only be a little morc. | have
been reminded, and 1 bear that in
mind, that there is no use my saying
that sugar wiil cost only 8 paise more
per kilo or it will be only ope paisa
more on siearcties, that so far as the
shoplkeepe - is concerned, he passes on
very much more Where doe: black-
marketing  start? Tt starts there.
And what are we here for? As we or
are we nol. as citizens. entitled to say
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that we will not buy at that price and
bring that man to book? What has
been argued against me is this that
wherever there is any taxation, it is
cncouragement to profiteering and
Government is to be blamed because
people in this country and that is.
the allegation—I am not making the
accusation, it is the accusation of
those who argue thi: way, and every-
one has done this—that people in this
country are such that given the sligh-
test excuse, they are prepared to ex-
ploit the people of this country.
Shall 1 weep, “Cry, My beloved Coun-
try”, and say that if this is the condi-
tion, we are going to be demoralised?
But I do not believe that we are being
demoralised. I believe the strength
and growth of this country is such
that we will survive this a: we have
survived many other things.

16 hrs.

One ot my hon. friends here said'
that the budget had nothing but
gloom and darkness. ] wish I could
tell him: ‘Lead kindly light Lead
Thou me on; For the night is dark
and I am far from home.” Unfortu-
nately, I am afraid that it is a kind
of light which goes in conflagration,
which burns itself. I would much
rather have the little lamp and go on
with that; I will much rather use that
for ths purpose of lighting. Believing
in the innate capacity of the coun-
try, Dbelieving that the country
has got one goal and we all work
toward : that one goal namely, to get
something better, we have got 1o go
on. I have faith and belief in the
people of this country. Interrup-
tions.) It seems that these remarks
have to me made., I know I am here
not that I wanted to be here, not in
this position, in this House. So far
as this position is concerned, jt is no
more mv choice than somebody else's.
Now,_ Sir, these things are things to
which I am used to in other spheres;
thcy do not hurt me; they do not
excite me. They only make me sad
that when a person startg attacking,
he is being told things not against his
argument, but against his person I
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have been here long enough to know
this is something which has got to be
tolerated and 1 do tolerate it.  (In-
terruptions.) You may ask my friends
-on this side not to bother about pro-
tecting me; I can protect myself.
Now, Sir, I wag on the question of
taxation. There has been increase in
indirect taxation. I believe the light
diesel oil has gone up in price—
some hon. friends will correct me if
I am wrong by one anna per litre.
‘We have been told that this is some-
thing which the cultivator uses in the
villages. If 1 may make a disgres-
sion, I can say this. I do not know
about this. But I come from a rural
area. Not -only that. I still have
connections with the village. I go
there. 1 have seen the changing con-
ditions there. In my own area which
ig not one of the most progressive
wones, there are villages of 200 or 300
families with 50 or 60 bicycles, with
‘torches, transistor sets even and
«clothes to wear,

Shri Maurya (Aligarh): Take them
away.

Shri Sachindra Chaudhuri: We have
to wait for another government to be
formed to take them away. Now,
what I am saying is this. A person
‘who buys a diesel engine to lift water
for irrigation purposes does not do it
for irrigating half an acre or a quarter
of an acre. He has got much more
area. He has to spend money for get-
ting water perhaps by digging a well
or constructs a tank or perhaps draws
water from some irrigation plan. So,
he spends a certain amount of money,
1 do not know how much, may be it
is Rs. 10,000 or Rs, 5,000 for the pur-
pose of acquiring a diesel engine.
Having done that he gets oil, mobile
oil and diesel oil for running it. He
has got a man to start if he himself
cannot start it and he pays all that.
It the on~ anna added per litre to
this oil is going to make all the difter-
ence to him and all the difference to
‘the crop he produces, T am afraid we
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will have to think in terms of paying
him that one anna per litre more
in the price of his food. As I said, if
we realise that emotions have got to
be kept on one side and we have to
think in terms of the burden we are
putting, we find that what we are
putting on is a little burden. Lastly,
I say this. I am not saying that this
is not putting some burden on the real-
ly poor man. It does. There is no
getting away from it. We are a people
who are not rich. Many of us are
very poor indeed. In that poverty, we
also have the pride that this is our
country and we are contributing our
widow's mite, no more than that but
only the widow’s mite in the shape of
taxes. I had a clear recollection of
the day when I was a young child.
At that time, the people of my village
would say—they asserted their rights—
“what are you talking of? Do I not
pay my tax in this country?” The
tax he had to pay would be just eight
annas per half an acre of land. But
he was conscious of that fact. He had
that right. ‘I pay a tax and there-
fore I must have the right to say it.”
8o, I do not want to take away that
dignity from the people. I do not
want the people to depend on the
charity of others.—(Interruption)—
not from the rich from whom I extract
and I spend. They also have the right.
They do contribute and I know this is
hardship to them, but I ask them to
share that hardship for the progress
of the country for the next generation
which I hope will be built up.

Shri Bade:
tax?

What about the sales

Shri Sachindra Chaudhuri: So far as
sales-tax is concerned, it is salso an
indirect burden. The sales tax has
been raised from two per cent to three
ver cent; that is by one per cent.
‘When ome pays 100 paise, one has to
pay one more paisa.

An hon. Member: What about diesel
oil?
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Shri Sachindra Chaudhuri: About
diesel o0il, there are two reasons.
I had already mentioned one reason
just now, namely, the revenue reason.
The other reason is this. Light diesel
@il unfortunately can be used for the
purposes of propelling automobiles,
buses and things of that kind, and be-
cause of that this is diverted, and the
oil which is really meant for the
purposes of helping certain industries
and also the cultivators is taken away
for the purpose of running the buses
and since they use much more of it
than would be used by the small lift-
pumps, that would add ever to the
cost or to the price of the diesel oil.
I am informed that—and I believe that
is correct—it is only 80 per cent of
this oil which is used for agriculture
and the rest is not used for agriculture.

So for as sales tax is concerned, I
have already mentioned it. These
bear comparision, and 1 have got the
figures here. If anyone wants to see
them, I would be very happy to show
it to them at the end of the day.

The next question that ariseg is this.
“It is all very well for the Finance
Minister to say that these taxes
are there, but are they necessary?”
1 have literally turned a hair to find
out whether they are necessary; no-
body likes such a thing and certainly
not myself. And, therefore, I have
turned a hair for the purpose of find-
ing out whether it is possible to go
without any deficit and to find out
what advantage I could get out of
that. But I could not do it without
leaving a deficit financing.  Deflcit
financing is a matter of high economics
about which many of the hon. Mem-
bers have known. But one thing also
arises from this: that when you have
deficit financing, let us say, borrow
more, you have this difficulty also,
namely, that we put up prices to help
inflation. What has been suggested in
this connection is this: that you need
not have even this deficit it you could
have borrowed that money, and you
could have spared us this taxati
because your revenue income was
surplus to revenue requirements.

2839 (A1) LSD—8
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Well, from the purely narrow business
point of view, nobody borrows all that
he needs for the purpose of augment-
ing the power of production or his
capacity to produce. It is a well
known fact that in business manage-
ment when you have got revenue, you
prough back so much of the revenue
for the capital purposes into business,
and distribute only so much and no
more than thit. If you are to follow
that, in the first place, it would be
difficult for the purpose of finding
out whether or not this method of
borrowing would be useful to go into
the examination of the country's
resources. Secondary, if I could not
raise these Rs, 100 croreg or Rs. 102
crores by taxation, where should I get
it from? By borrowing? I would
have to borrow the same amount, but
who would give me the loan.

ot vy fowd : awiww v

Shri Sachindra Chaundhari: That is
a very good suggestion; I am coming
to that. I am grateful to him for
pointing that out. So far as expenses
are concerned, as I have tried to ex-
plain in my budget speech, these ex-
penses have been there by reason of
there being monies to be paid to the
States, monies which have to be used
for the purpose of building up our
plans, monies which are meant for the
spreading of our social welfare insti-
tutions and monies which we spend on
administration.

So far as the States are concerned,
I have already recognised that the
States have been spending more than
they should. 1 informed the House—
and I shall do so again—that I have
tried to get them to cut down their
expenses, at least their borrowing.
This year the budgets of all the
States have not come back to me, but
I have had before me practically the
budgets of all the States except one
or two. There I find that against a
deficit of Rs. 71 crores in the budget
for 1966-68 for which in some shape
or from the States have come back
to the Centre, we have got a deficit
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of Rs. 34 crores only in State budgets
for nex| year. There is greater real-
ism in the States this year. It is
hoped by better collection, by more
vigorous means of limiting expendi-
ture, they would be ableto cover some
of this, I¢ a habit hag grown up,
good or bad, it is not easy to earadi-
cate. If one has got to eradicate it,
one has got to take a little time. If
what we have started this year bears
some fruit, we shall see where pruning
is possible next year. That is not
the only thing I have done.

1 will take the House into confidance,
as I always want to do, and tell the
House that early after I took office,
I tried to get the Reserve Bank to
cooperate with me and find out ways
and means of stopping the overdrafts
being drawn on the Reserve Bank. We
are actually at this moment engaged
in trying to find out how best we can
stop the overdrawings from the Re-
serve Bank. We gre also trying our
best to find out ways and means of
getting back from the States in the
next 3, 4 or 5 years, monies which
they have overdrawn or borrowed
from the Reserve Bank. That is go far
as Stateg are concerned,

General MARCH

So far ag monies spent on things
like health, education, social welfare,
family planning, etc. which do not
pay dividends in the shape of money
or goods, T do not think hon. mem-
bers would like to cut down expendi-
ture there.

Shri Ram Sewak Yadav (Bara-
banki): Super-structure!
Shri Sachindra Chaudhuri: These

are mere words. If my good friends
should say something concrete, I can
understand. This also is super-struc-
ture—am I to bring it down?

Shri A. M. Thomas: The
structure is empty there!

Shri Sachindra Chaudhuri: The
expenditure on the plan falls into two

super-
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parts. One is, we have got to provide
for the purpose of carrying on—I will
not use words which are becoming
odious like growth development—for
carrying on those projects which are
meant to produce heavier goods, po-
wer, irrigation and so on. Those have
got to go on. Even there, as I have
said in my budget speech, I have cut
it down. But there is something built-
in. We are to deal with the transition-
al stage from the third to the fourth
plan. What was plan expenditure last
year has become non-plan expenditure
thig year. That non-plan expenditure,
I cannot cut down, because that is
built-in into the third plan. T canont
take that away. Even then, I have
tried to make a certain saving there
and in doing that, I have tried to see

if there can be any credit taken for
anything manufactured here. If we
can do without having certain ele-

ments from other countries, that is
the utmost that 1 can do.

I have been told, and this has
frightecned  me, that the Planning
Commission is like—I am paraphras-
ing it, this is not the language that
has been used and this is my language
or the impression which I got from
what I heard—an old womens’ council,
that they sit down; in the council, talk
among themselves and produce noth-
ing.

Shri Ranga: They are your mas-
ters.

Shri Sachindra Chaudhuri: I am
glad my hon. friend says that they are
my masters; at least they are not my
mistresses. . .... (Interruptions).

Shri Ramga: He says ‘mistresses”.
He must have got some. ] do not
know.

S8hri Sachindra Chaudhuri: If I
have got some, I would not be asham-
ed in confessing it. I do not feel ash-
amed as Professor Ranga: What I
have done T have done fairly openly
(Interruptions).
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Shri Ranga: Your predecessor
John Mathai had to resign because of
that. I do not think that you are
stronger than Mathai (Interruptions).
I am told there are people who are
entitled to have four people,

Shri Sachindra Chaudhuri: I do
not know. Professor Ranga hag got
greater knowledge than 1 have in
these matters.

Shri Ranga: My friecnds on the
other side are laughing. Do have some
sense of humour. I have never been
to plead before the courts in order to
bring down the tax burdens and then
to come here and to justify higher
taxes.

Shri Sachindra Chaudhuri: Sir,
when 1T plead before courts I plead for
a fee.

Shri Ranga: What do you plead for
there?

Shri Sachindra Chaudhuri: When
1 plead before courts I plead for &
fee.

Shri Ram Sewak Yadav: You plead
here for election funds.

Shri Sachindra Chaudhuri: I do not
plead for election funds. Probably my
good friends will not find me here
after the next elections. I will be
neither here nor there. 1 plead here
for the country and its progress. Sir,
there is an old story. I do not in any
way compare myself with that. Em-
peror Akbar one day went out and
heard a beautifu] song sung by Tan-
sen in the field. He asked Tansen:
“How is it that you sing so beautiful-
ly when you sing to yourself and when
1 pay you a thousand rupees”—which
meant 3 lot of money in those days—
“you sing only the stereotyped tones?”
The answer he gave was: “when I
was singing out in that fleld I was
singing to God and to my conviction,
and to you I sing only for a thous-
and rupees.” So also, when I plead in
the courts I plead for a fee which was
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given to me. Today, I plead here for
the country, for myself and for the
progress of the country. (Interrup-
tions).

Shri Ramga: You had your money.
Now you are pleading for this gang.

Shri Sachindra Chaudhuri: Sir, 1
have tried to avoid personalities, but
if my hon. friends must have it T can
only tell them that there I pleaded for
money and here | plead for my coun-
try.

Wt fegme wmz  (AraT)
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Shri Sachimdra Chaudhuri: Sir, the
time of thig House is very valuable. I
have dealt with two items. The third
item is administrative expenses. So
far as the Centre is concerned, if
my good friends had done me the
courtesy, kindness of reading the first
part of my speech, they would have
found that I have stated there what
was the position. If gome further cla-
rification is needed, I am prepared to
give it here.

Now, Sir, I have examined it for
three years; 1 have not gone beyond it.
During the last three years what has
happened is this. The cost of public
administration has increased in one
year, I think from 1063-64 to 1964-65,
by nearly Rs. 7 crores. In the next
year, the increase wag about Rs. 10
crores. In this year, if you take off
Rs. 2§ crores, which i estimated to
be the cost of elections, we have got
Rs. 3} crores more. It is not unnatural
or very large increase. Then in these
administrative expenses also a certain
quantity goes for the purpose of as-
sisting in an indirect way the develop-
ment plans of this country.
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I could have gone round with a
sword in my hand to each one of the
Ministries for whom I provide the ex-
penditure and said “off with this head,
I am not going to provide for this”.
1t is said in this House that there are
25 lakhs of people employed by the
Central Government and if I cut down
the strength by 5 per cent I think it
would affect the lives of 1,25,000 peo-
ple. Assuming that those 1,25,000 peo-
ple have an average of four family
members to feed, it would make it
nearly 5 lakhs people. Sir, I am a
weak person. I do not have the heart
to say that by one stroke I must sac-
rifice all of them. But it is our goal.
We have to take time to reach that.
It is a matter under constant obser-
vation 'of Government, whether we can
make g saving, how we can bring
down the administrative cost. As
you are probably aware, the Adminis-
trative Reforms Commission has been
set up. It is going into it with onc of
the very very hon. and senior Mem-
ber of this House as it Chairman.
Therefore, we are not unmindful of
the task or situation facing us.

Shri Rameshwar Tantia (Sikar):
Please say something about the deva-
luation of the rupee.

Shri Sachindra Chaudhuri: One of
the jtems of taxation about which
there has been debate—some have said
it is good; some have said it is bad—
is the expenditure tax. T have gaid it
in my budget speech, and I say it
again, that in principle the expendi-
ture tax is the only sensible tax we
have .But, then, there is again a dif-
ference in theory and practice. Not
from pragmatic but from practical
point of view 1 would like to intro-
duce or maintain the expenditure tax
it I could, at the same time, also re-
duce the personal income-tax to a
level of 40 per cent or so. So long as
I could do that, I could maintain that.
Ofherwise it is a share; nothing else
It hurts very few peoplc in the sense
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of having to pay this tax. At the same
time, it creates a great deal of work
for those who administer this tax.
Those citizens who have an income of
over Rs. 36,000 have to flll in g large
number of forms, apart from,the waste
of paper and all that. Therefore, 1
have done away with it. There is no
justification beyond that, so far as
expenditure tax is concerned.

There are one or two matters on
which I think I should say something.
The time is running against me and
my colleague, Shri Nanda has to make
some statement,

On the question of return from
public sector enterprises it has been
suggested that the public sector en-
terprises are not paying as much as
they should. Here again I will have
firstly to put before this House this
consideration that there are certain
undertakings which are classed as
public sector undertakings like edu-
cation, health, socia] services and
things of that nature whioh are of
necessity and which by their very
character are not able to produce any
dividend in the shape of money. The
dividend that we pet from is the
betterment of the li.e of our people
and building up the next generation,
and those are returns which 1 value
more than money; but they do not
augment the coffers of this Govern-
ment.

So far as industrial projects are
concerned, they are complex and
heavy ones. I am prepared to grant
that we have probably made a little
mistake in our calculations, by six
months or a year, and the result has
been this, that they have not come to
ful] production at the anticipated

point of time.

Maybe, there has been also some
hold-up somewhere by reason of
things beyond our control like strikes
in other countries, priceg going up in
other countries and so on, and because
of that we have not come to full pro- P
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duction. 1 am not certainly pleading
for those particular individual indus-
tries in the public sector which have
not produced more money, but those
who have dealt with the private sec-
tor also know that there are cases
even in the private sector where the
anticipateq production or the antici-
pa‘2d build-up is not made by rea-
sons outside the control of those that
have planned it. That is the reason
why in the immediate future, in the
next six months or so, we cannot see
any remarkable or spectacular rise
in production from these publiec sector
enterprises.

As T said, T fully take the blame for
this; but perhaps we might have, had
we been perfectlonists, been able to
see into the future and produce a
better phasing in time in these enter-
prises. But what I do fee] is that as-
sisted 'over a year or two or three
years these enterprises will produce
more and there is no question what-
soever, if we could wait or tide over
our difficulties, that we would have
the production which is desired. This
is a decision, which is a hard decision,
that comes before anybody who is
put in charge of the finances either of
a private individual or of a corpora-
tion, namely, are we to say good-bye
to what has alrcady been brought in
because we find it rather difficult to
produce the money, or are we to con-
tinue it by putting greater burdens on
ourselves. I am afraid, this Govern-
ment has chbsen the latter course,
namely, to put more burdens on our-
selves in trying to carry on with it
so that in the end we may have better
results.

The last item that I have, apart
from devaluation about which my
hon. friend talked, about which 1
would like to say something in this
House, is the question of foreign aid.
I have been sitting in this House for
five years now. 1 did not have any
bias one way or the other but T must
say that somehow instinctively I felt
that there was a resentment gagainst
foreign aid. T can understand that.
We have emerged from a  colonial
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state and those foreigners who ruled
over us in the past had come in in
the guise of merchants. If I may be
permitted to say something in Bengali
—I will translate it—Banikar man-
danda dekha dilo raj danda rupa pu-
hale sarvari: at the end of the night
we found that the light has @awned
and at the same time the measuring
rod of the merchant had become the
sceptre of the king. That feeling in
our hearts we had. We did not have
that same faith that we had perhaps
before in what was coming by way
of foreign assistance. But because there
was that feeling in all our minds and
because it was a lesson we learnt from
history, our late revered Prime
Minister, Prime Minister Nehru, had
made it practically an article of faith
to see that we shall be non-aligned.
We have followed that faith in truth,
in fact and in spirit. Having followed
that we have not scorned or spurned
help from foreign countries, the foreign
aid that comes f[rom other country,
taking care to sce that such aid as
comes comes from wherever friendly
people come. We should not—I beg
of this House—entertain in our minds
this feeling that the hand of the world
is against us. Let us have the feeling
rather that as we have done no harm
or injury to anybody, as we had not
raised our hands against anybody, as
we are determined to carry on our
way of life with peace and honour,
so also those who come to help us
recognise that and come to help us
because they want to help us.

I am not saying that the commercial
feeling is away from it. When g coun-
try comes with aid, it does not mean
that they are doing it for the henefit
of their health. Nobody does it an:!
1 certainly do not delude myself jnt
it; but what I do believe is that when
they enter into a bargain for the pur-
Pose of giving aid or help, they look
at It from the point of view that this
is a country which is progressive, this
is the kind of progress that we have
made and that this aid that they are
going to give will make for more
progress and they will get g return
on their money. And we sce also
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[Shri Sachindra Chaudhuri]

investing goodwill, that it produces
actually for ourselves both in the busi-
ness sense and the political sense. That
is the thought which ig in the minds
of the people who give aid. We should
not spurn it.

I have heard in this House over and
over again that we go round the
world with 5 begging bowl. Sir, I
hang my head in shame when I think
that our endeavour at international
cooperation is looked upon as g jour-
ney with a begging bowl. I do not feel
that this is so. We take it for the
purpose of giving it back in good time,
We have contracts and agreements
under which we take this money.
Whatever comes has got to be put on
a business basis and it is on that basin
that we take it. We have a good bar-
gain or a bad bargain or an advanta-
geous bargain That has got nothing
to do with the psychology of beggine
at all. If T say so, in all  humility,
without any pretence of Dbeing =
knowledgeable person in high econo-
mics, that this is someth'ng which 1s
recognised everywhere, that js, the
aid, in the shape of loans, is neces-
sary for the purpose of building up
any business. In private enterprises,
people go to banks, pcople go to re-
lations and people even go and bor-
row money {from hundi brokers. Hav-
ing borrowed that money, they spena
it for the purpose of building up
their businesses and when they have
made their profits, they return the
money. We are not going to any bro-
kers. We are going to international
banks and we are going to friendly
countries of the world who are our
friends and who try to give assistance
in difficulties. These difficulties wli
not always be there. It we have "ot
nothing else, at least wo have 11e
goodwill and the determination of the
people to go on fighting, not against
anybody else but against the real ene-
mies, poverty, dissensions, misunder-
standings and things of that sort. It
we do that, I gm certain we ghall
come to an end which will be pro-
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fitable to us and we shall be really
able to take the place in the world
which is ours.

Again, in connection with the fore-
ign aid, two questions arise. They
have been debated over and over again.
Although they do not concern me
directly because they do not come
within the purview of my duties, these
are questions which have got to be
considered. One of them is in regard
to the Bokaro Steel Plant and that is
that when we thought of building up
this plant, there was a certain amount,
Rs. 600 crores as the estimated cost,
and in the time that has gone by that
cost has gone up. In accepting the
assistance or aid from a very friendly
country, the U.S.S.R, with gratitude,
we have not lost sight of the diffe-
rence in price. But the difforence in
price has been caused by rcason of
our wishing, to a certain ex.cnt, to
fabricate some of the component parts
in this country. The {fabrication of
these parts js going to cost us more
than what would cost if we imported
them from other countries. The ques-
tion is: Why do you fabricate them?
The answer is two-fold. The first
answer is that we want to conserve
our foreign exchange to the extent
we can. Secondly, this will give our
local industries, whether in the public
gsector or in the private sector, some-
thing to do and also the experience
that is necessary faor the purpose of
building up similar plants.

The justification for building up
that plant is also questioned. Why have
the Bokaro Steel Plant? Why have
steel at all? These are the questions
raised. In regard to steel, so far as
this country is concerned, we have got
not only deficiency in that but there
are certain types of steel, special steels,
which we have to import. I admit
that certain types of steel are cheaper
in the world than what we get here.
It is purely because of this that so far
as steel in this country is concerned,
it does not, in all its aspects, provide
what is necessary for the needs of the
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country. It is not only that. We have
got to think in terms of not today,
not tomorrow, not the day after, but
the years after. Stee] is a basic mate-
rial and a very necessary material
to build up anything, be it bridges, be
it machinery, be it houses and what
not. In consequence of that, I think,
it is a good Mdetermination that we
produce steel in this country even if
it is not justified by the rules of eco-
nomics which are mentioned in this
House sometimes.

And the other reason for the prices
going up is that when we import these
machinery they bear a large amount
by way of import duties or import tax.
‘That is really taking the money out
from onc pocket of Government and
putting it into another. Therefore,
when we think in absolute terms the
cost of this, while we have got to take
this into account, these two things
have got to be remembered namely
that by and large, the excess of ex-
pense is incurred beccause we want to
produce the things here or in other
words keep the money in this coun-
try and the other reason namely that
part of the cost goeg only from one
Government pocket into another.

The other thing which has been
equally criticised in this House is the
fertiliser deal. My hon. friend the
Food Minister js here. He would in
good time be able to give you a more
detailed explanation. But not on re-
quest, but as a matter of curiosity,
when the matter was being examin-
«d and the question was being raised
and discussed so often. I have given
it a look; I have given it a bird's eye
view and a third mans look at it, and
honestly 1 canot condemn this as
being an uncommercial adventure.

What has happened is this. In g par-
ticular stated case, with a private
enterprise abroad, Government have
proposed to enter into an agreement
whereby the manufacturing rights and
distributing rights for a limited period
of seven years from production are
going to be given to them, and this
has been characterised as being some-
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thing which is going to allow this
parlicular private enterprise to inter-
fere with the life of the people. One
thing is certain that we need more
fertiliser here. Either we have got
to build all the capacity for produc-
ing fertilisers in thig country out of
our own resources, which in other
words means free foreign exchange,
or else we have got to get fertilisers
year to year by imports. The pro-
duction of foodgrains in this country
has to increase......

Shri Bhagwat Jha Azag (Bhagal-
pur): You may give them a reasona-
ble profit. But why give them the dis-
tribution rights?

Shri Sachindra Chaudhuri: I may
tell my good friend that 1 am coming
to that.

Shri Vasudevan Nair (Ambala.
puzha): Can you justify a sell-out
in the name of need and necessity?
How can you justify a sell-out of
our interests?

Shri Sachindra Chaudhuri: I wish
that my hon. friends would listen to
me; they may agree with me or dis-
agree with me, but they should at
least hear me.

What I am saying is this is that so
far as this is concerned, we are en-
tering into a great venture not for the
entire production of the needs of this
country in fertilisers, hut for one type
or part only, Then the thing which
arises ig this that we fecl that when ‘ve
shall give them the right to distribute,
it is intended and it is hoped that by
the time this fertiliser plant comes in
and within seven years thereafter, we
shall have production ourselves; our
intention is to have at least two-thirds
to be produced in this country which
will be cither by the labour of Gov-
ernment or by the labour of private
enterprise in this country, situated
in this country, with the management
in this country. When we have a con-
cern like that, T forgot to mention this
earlier, 30 pcr cent of the production
of this company or this enterprise is
going to be bought by Govern-
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[Shri Sachindra Chaudhuri]

themselves. And only 70 per cent of
the distribution is lcft to these people
for seven years with the probability
of Government also building in re-
sources and capacity for the purpose
of getting the fertiliser. And then, if
they try in any way to interfere with
the life of the people of this country
by raising the prices, those prices can
be held on a competitive basis firstly
by what is produced in the country
and secondly by the imports from
abroad. If we were to fix a ceiling on
the price or profit—I think I am not
wrong in saying that one of the hon.
Members here said ‘Give them 25 per
cent, 1 do not mind, by way of profits’
then in that case, with an inducement
1o that foreign company (which comes
for collaboration) to come and set up
the enterprise, which would give them
25 per cent, one may not want to do
that; that is why I say that apart from
politics, from the commercial point of
view, 1 would have entered into an
agreement or bargain like that tomor-
Tow.

8hri Bhagwat Jha Asad: It is not
convincing at all.
Shri Sachindra Chaudhuri: I can

only give arguments. I cannot carry
conviction. Conviction is in one's
own mind. Arguments are with me
(Interruption). 1 thought that the
fiscal and financial conditions of this
country for the time being are such
that what we have done ig in the best
interests of the country. There is
no other answer I can give.

Now, coming to another point, I
have been asked by several friends
here about devaluation. T do not
know what more can be said than
what has been said. In reply to an
unstarrel question, I have given a
written answer saying no devaluation
is contemplated. My colleague, who
spoke the voice of not himself only
but of the whole Government, said:
no devaluation. I can only endorse
that and say no more. Therefore, 1
do rot see what disrussion or debate

17, 1966 Budget (Gen. Dis.) 6264

there can be if it is not in the mind
of Government, unless it be that I
should start a discussion on whether it
is good, bad or indifferent . . .

Shrj Nath Pai (Rajapur): That was
not the question. Government'’s inten-
tion not to devalue is well known.
What was tried to be pointed out was
this, that there is a selective devalua-
tion by the impost of import duties,
by encouragement of exports; and
the actual devaluation unproclaimed,
unaccepted in the world market is
that our rupee does not compare even
with the Pakistani rupee. This is the
reality. Government’s intention is
known to us. We wanted to know
what is being done to stop this actual
depreciation of the rupee in every
market in the world.

Shri Tyagi: It will requirc a little
discussion.

Shri Sachindra Chaudhuri: A very
good question and very well put. In
as clear a language as I can command,
1 will give the answer. My hon.
friend, Shri Nath Pai, knows so much
about the world, so much about the
rupee and so on. May I tell him that
the only way we can tackle that is
by getting more production in the
country so that we export more?
What we can do is to produce more
and carry on a vigorous promotion of
exports.

I think the House has heard me
with enough patience. I do not wish
to incur the displeasure of the House
by making the House impatient of
me. If in my speech I have given
offence to any of the revered friends,
Prof. Kripalani, Prof. Ranga and
others, I fully and freely apologise.
It was farthest from my intention to
offend anyone. I have got the great
reverence for them, the greatest
respect for them. But in my argu-
ments, 1 do not spare anybody.
Thankyou.

Mr. eputy-Speaker: There are two
formal items to be disposed of. intro-
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duction of the Demands and contin-
gent Bill . . .

Shri Harj Vishnu Kamath (Hoshan-
gabad): Only introduction.

Mr. Deputy-Speaker: There will be
no discussion.

ot army (fenT) : Sumeae wEEy,
13 AT AT qH G | AG AL AW
fafrez? q1@ &1 TS & AT HE
& I & wTiT AT 4T | W T AT
EE w9 F faq I )

Mr. Deputy-Speaker: All
Let us hear the Home Minister.

right.

16.44 hrs.

STATEMENT RE: INCIDENT AT
PANIPAT

The Minister of Home Affairs (Shri
Nanda): Mr. Deputy-Speaker, as I
stand before you and before the hon.
Members of this House, my mind is
haunted by the thought of the three
martyrs . . .

An hon. Member: Four.

Shri Nanda:..brave sons of the soil
of India who met their death in cir-
cumstances ghastly beyond world. If
we could imagine the last moments
of their agony, the harrowing ex-
perience when their breath was being
extinguished by the fumesg and smoke
in a godown, from which the dead
bodies were recovered after the deb-
ris had been removed. Death will
overtake everyone of us. But such
death is a heart-rending tragedy in
the extreme. There can be no words
to give expression to the poignancy
of our feelings and the anguish of our
souls.

We, al] of us shoukd express our
deep sympathy and send our condo-
lences to the bereaveq families. And
we have to tell them that in their
overwhelming grief all of us share.
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I have with me a statement from
the Government of Punjab regarding
the facts about this tragedy.

Shri U. M. Trivedi (Mandsaur):
You are not mentioning about the
boy.

Shri Nanda: According to a report
received from the Government of
Punjab, at about 2.30 PM. on 15.3.1966
a procession of about 500 persons in-
cluding Jan Sangh workers and stu-
dents was moving towards the Police
Station Panipat en route to Purana-
kila ground to hold a meeting there.
As the procession was in deflance of
prohibitory orders under Section 144
Cr. P.C, it was asked to disperse. It
refused and started shouting provoca-
tive slogans and hurling brick-bats
As the procession was becoming un-
ruly, the Sub Divisional Magistrate
ordered the use of tear smoke. As
even the use of tear smoke did not
have the desired effect, firing was
resorted to. The mob thereafter dis-
persed at about 3.30 P. M. one person
was injured as the result of the fir-
ing. He was taken to hospital where
he died subsequently.

Shri U. M. Trivedi: Did he die be-
fore that?

Shri Nanda: While this person was
being taken to hospital, he was fol-
lowed by a procession of about 1000
persons. This procession was also
shouting provocative slogans. Ap-
prehending danger from the mob,
Diwan Chand Kakkar, a prominent
Congress worker ran into his shop.
Two more persons Kranti Kumar and
Sant Ram Lamba who were also cong-
ressmen followeq him for protection
against the mob. The processionists
set fire to the shop after sprinkling
petrol on it.

Some hon. Members: Shame.

Shri Nanda: When the debris was
searched, the bodies of these three
persons were found. In this connec-
tion, seven persons have been arres-
ted.
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[Shri Nanda]

Sir, this most reprehensible inci-
dent is not an isolated act. In the
past few weeks the time and the en-
ergy of the House have been devoted
on several occasions to matters aris-
ing out of large scale violence in dif-
ferent parts of the country. The
time has come for all of us to ponder
seriously over unhealthy trends which
are developing and assuming mena-
cing proportions. No democratic
‘Government would like to use force
against the citizens but at the same
time it must be clear to everyone
that no Government can abdicate its
respongibility of protecting life and
property.

Shri D. C. Sharma (Gurdaspur):
What have you done so far?

Shri Nanda: Preservation of public
order is a sacred task and I want to
say here and now that this Government
will not flinch from any action, how-
soever unpleasant it might be, to
stamp out violence, hooliganism and
rowdyism which are not only mar-
ring the fair name of the country but
are putting in serious jeopardy the
precious structure of democratic free-
doms as well.

Shrj D. C. Sharma: Only words.

Shri Nanda: Punjab Government
have already taken a series of steps
to deal with those groups and persons
who are indulging in this insensate
violence, and I can assure the House
that the sternest possible action will
be taken against these anti-social

clements.

There is, however, Sir, one impor-
tant aspect to which I feel it my duty
to draw the attention ot the House.
It is not enough on the part of polit?-
ca] parties and leaders of public
opinion to profess faith in pencefpl
and constitutional ways of action in
a democratic society. They have to
realise, and not only realise but ex-
press through the kind of action they
.organige, the dangers inherent in arou-
sing passions of the population whose
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irrational manifestation they are un-
able to control. The moral guilt of
the loss of valuable lives and the
destruction of property lies squarely
on those who feed the masses on a
vicious kind of propaganda. The
responsibility of all political parties
in this respect is clear and compell-
ing. Not merely by passing resolu-
tions or issuing statements criticising
violence, but also by purposefully
avoiding exploitation of issues with
emotional overtones, they must co-
operate with Government in ensuring
the proper functioning of the demo-
cratic system in the country.

I would, therefore, Sir, appeal to
all sections of the House, and parti-
cularly the opposition parties not to
encourage, by word or deed, actions
which have the possibilities of viol-
ence. I have to say one word more,
Sir. This dastardly and heinous
crime has for us a painful lesson. It
is for us here a warning. It is pos-
sible to ignite the spark in a moment
and to consign to flames a whole
place. Maybe, at that moment, no-
thing can be done about it. But be-
hind the hand which started the fire,
there was a mind which had been
poisoned for days, weeks and
months . . (An  hon. Member:
Years) which provided the impulse
to the hand for that atrocious act.

Shri D. C. Sharma: What was the
Government doing?

Shri Nanda: We have to deal with
the dark and subterranean forces.
It is for all of us to combat the evil
of these sinister forces. We have to
make a Dbeginning, here in this
House. If a Member of the House
says anything which has the sembl-
ance of the advocacy of violence, it
has vast consequences. It has a
large multiplier effect. What we sow
here, people have to reap in the
streets. Therefore, everything pos-
sible has to be done to see that a bad
example is not set here. We have to
fight this battle for India, for the
soul of India, for its freedom and
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for its integrity and we have to start
here and also in the homes, institu-
tions and schools and everywhere be-
cause what faces us now is not a
question of the breakdown of adminis-
tration in a State. What we are
confronted with is the danger of the
brackdown of the social and political
system. It is in the setting we have
to see this problem. Government
will take and has been taking stern
action.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Very late always.

Shri Nanda: It does not come In
very well from those who any time

action is taken start blaming the
Government. ... (Interruptions.) This
is a solemn occasion and I do mot

want to spoil it by political bicker-
ings. I want to make an appeal. We
have to join together in ensuring that
such heinous things which had hap-
pened do not disfigure the pages of
history of this country in the future.

st TWATE wnEx  (ATTEET)
i § St wzAr g §, ww 9w F
ar § oY 75 W ¥ gAAT A &

ot Fo qo fada : ITETH wEKTT,
& w2q ¥ fray W wgew A gt
T T F 919 7Y g awY & for foy
AT Sy Ar FI_T FATAT A |
€7 IR # w1 A g g aw &
afeT ag wTaT IE A oY 9 fw
T A T7 94 F q I[9 FG | IGA
S 7T a7 F7 & i gforw &7 el
JTF TFF 7 91z 7gHY, 39 B geqarw
AT AT W AL 9T A WL AT |
3T F HE ¥ 78 a9 719 TG} fAwer wwy
fr 97 @53 1 Ay A0 0, A AW
T AT I A A & werard ¥
STAT AT | T q7, q@ AT FaY, A
it w favarw 1 fw 7z A€ I
FERE A g gz A foan
FNFEFPE, WIATL 1 T H
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T qIT FAT Tfeq ot 1 frdt £ F
g a7 ¥1 wag7 74 faaAr =afye
fF g 7@ & T o w99 ¥ A
g FE T 3 ) ¥ 76 IEdE FIAT §
f& g At @ wfasmw IF T@

FET

& TR (FIATT) © ITET™
agET, ... (o)

Shri Hanumanthaiya (Bangalore
City): Sir, on a point of order. May
I make a very humble appeal to my
hon. friends on this side of the House?
Now, it is a8 moment of sorrow, not a
moment for bickerings. In Punjab,
most of the places are on fire, not
only places, but the hearts and minds.
As the Home Minister very wisely
appealed, let us not add to that fire.
In fact the Home Minister and the
Government of India are too anxious
to settle these matters at informal
meetings. 1 beg of them not to raise
any controversy, not to further aggra-
vate the troubles that already afflict
the country. I appeal to you not to
allow any more speeches or remarks
on this issue.

Wt TR I wgET,
¥ fAdeT g7 7

JITeqW QT : FITFT F AIANT
qzeq 43 aq |

st TRATWOAR @7 gEAT AT
TR & gt 4, xafaq s dT
fadza wav@ 4

Mr. Deputy-Speaker: Order, order.
Please sit down. 1 would appcal to
all Members on either side not to
aggravate the situation. Let us not
by asking questions or by dot{lg any-
thing try to aggravate the situation.
We should try to pour oil over trou-
bled waters. 1 along With the Home
Minister would appeal to the House
to lend every hand to bring about a
calmer situation and bring peace to
Punjab and to the rest of the country.
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Some hon. Members: We all agree.

Mr. Deputy-Speaker: I would re-
quest everyone of you not to ask any
questions which would not help the
situation.

Shri Hem Barua (Gauhati):
question, Sir.

One

Mr. Deputy-Speaker: No, please.

Shri Ramga (Chittoor): I rose to
appeal to you and others. But you
did not give me an opportunity. I
wanted to say a few words, but even
that, you did not allow. Then what
should I do? Let me only say a few
words.

Mr. Deputy-Speaker:
allow questions.

I would not

oft wq foa (A7) : ag 5% 31
gEaT @ ?

ot gvw W werw (2[)
gfee Y T ¥ S 9T Mo FaqrE
Tt & W TEE T W9 qaAre AL g2y
/[T

oft wq foma : faT agegql & w1a-
AF qewa faar &, 57w ¥ faar
il

Mr. Deputy-Speaker: Order, order.

8hrl Ranga: Sir, you do not want
to allow any questions. You do not
want to allow us to make any state-
ment. You allowed the Home Minis-
ter not only to express sorrow and
sympathy in regard to those horrible
deaths that have taken place as a
result of those disturbances but to
give homilies. We are all feeling the
same sympathy. We are also shock-
ed. But my hon. friend the Home
Minister had not contented himself
with that. He gave a big homily and
drew a lesson from all the things
that have happened. Then he gave
us abjurations, threats, al] sorts of
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things, and you do not want me to
say anything. Though I am the leader
of my party here, you do not want me
to say anything at all. All right; you
have your own way.

But | can only say this. (Interrup-
tion).

Some hon. Members rose—

st Ay femd : I FAAA A
iferdr |

Shri Ranga: I am extremely sorry
and unhappy, and I am sure every
one of the Members on this side, the
Opposition, has feelings of sorrow and
feels sorrowful over what has hap-
pened in regard to those three martyrs
to our social unrest. This is happen-
ing, it is likely to happen. My hon.
friend the Home Minister says we
should consider the consequences of
what we say here and what we do
here, in the larger context of the
whole of the nation and the national
affairs. We are fully aware of that.
I do not know why he thought that
he has a higher sense of responsi-
bility just because he is fated to be
the Minister of Home Affairs than
anyone of us here. Anyhow, it is
within his right to appeal to us, as it
is within my right also to appeal to
you and to him. But why he should
stand up and give us his homily, I do
not know.

One thing is clear. Things are not
well in this country. Who is res-
ponsible? My hon. friend seems to
think in a vicarious manner that the
Opposition is responsible to a larger
extent. But, to a larger extent and
more principally the Government is
responsible. I am mot bringing in the
question of the ruling party. No. The
Government is responsible.

Shri Radhelal Vyas (Ujjain): On
a point of order.

Shri Ranga: T am not going to stand
in your way.

jo 3urod ayy,
order is this.

(SBAA Ivjoupey yS
The Home Minister has
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made a statement. How can any
Member be allowed to make a speech?
The hon. Member is making a speech
on it. Further speeches are not allow-
ed. He can ask for any information;
but he is making a speech. It should
not be allowed. That is the point of
order. (Interruption).

Mr. Deputy-Speaker: Order, order.

Shri D. C. Sharma: You are not
g:ving the opportunity to me to say
a few words. I am coming from
Punjab.

Shri Sheo Naraip (Bansi): We
should get some time to put at least
some questions. That opportunity is
not given to us, but the hon. Member
over there is making a speech. Never
before after we achieved freedom
had there been four adjournment
motions within one month of a ses.
sion. It has taken place now. Is it
our fault?

Some hon. Members: Yes.

Shri Ranga: It you say ‘yes’ with
a due sense of responsibility, I have
no objection. I hope those on the
Treasury Benches do not agree. For
any quarrel, disputc or debate, there
are always two parties. That govern-
ment has so much greater responsi-
bility when 500 people gathered there,
according to his own information, and
they were going in a procession.
(Interruptions) .

Mr. Deputy-Speaker: 1 will allow
them. I have called Mr. Ranga.

Shri S. M. Banerjee (Kanpur): You
cannot take action against them be-
Cause you belong to the ruling party.
(Interruptions).

Shri Ranga: 1 have very many
things to say, but I do not think it is
necessary for me to say anything
more than express my sympathy and
condolences also to the bereaved
families. I was shocked and amazed
by the statement of my hon. friend.
1 do not wish to prolong this:
it is a miserable experience for
him and for me; more so for me.
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Standing as I am here, after having
been their partner in fighting for our
freedom, I am mnow witnessing all
these things.

ot fofa famr (wifo 130) @ fam
1 EIRW A G & ? IRV EAT 4 WT
Eieclk o]

Shri Ranga: The time has come for
the government to make a heart-
searching to see whether they are
capable of providing enough, decent,
satisfactory, soulful leadership to this
country, and whether it is not be-
cause of the inadequate leadership
that all these things are happening.
Let them think about it—we would
also think about it—and realise the
responsibility.

Mr. Deputy-Speaker: Shri D. C.
Sharma.

Shri Kapur Singh (Ludhiana): We
are the persons concerned primarily
with this.

Mr. Deputy-Speaker: Your leader
has spoken.

Shri Kapur Singh: Yes, but I come
from Punjab. (Interruptions).

ot yew W wewT@ : IART {7
w7y A AT R E

Wt TmAww arw : fEAY FOAEY
&1 ¥7 freTs at 73T 57

Shri D. C. Sharma: Everybody
would be in agreement with the
sentiments expressed by the Home
Minister. There is no doubt about
that. I think a tragedy like this is
unprecedented not only in the history
of Punjab and India, but in the his-
tory of the whole world. We have
heard of people who have immolated
themselves. I know the threat of self-
immolation carries great weight in
this country and other countries also.
But I have yet to come across any
instance in any country where people
have been shut in a room, kerosene
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oil has been poured upon them and
they have been burnt to death.

Panipat

An bon. Member: It is a shame for
those who allowed it.

Shri D. C. Sharma: What pains me
most is this that it is becoming an
ever-continuous process. What hap-
pened at Panipat is being repeated in
Ludhiana; what i being repeated in
Ludhiana may be repeated in other
places. I want to ask one question:
Is the nation going to live upon the
homilies that are being given, on the
beautifully-worded statements pre-
pared by the Secretary of this Minis-
try or that Ministry? Is this nation
going to live upon the communique
that will be issued? That will mean
something or perhaps nothing. And
I want to ask the question. How is
law and order going to be restored in
the Punjab?

An hon. Member:
country.

Shri D. C. Sharma: How is law and
order going to be maintained in the
whole country? I do not want to talk
in terms of the country now. I want
to ask, Sir, how is the Punjabi going
to breathe freely and without hindr-
ance, without restraint and without
the sword of death always hanging
over his head? What are we doing
about that? That is the question that
should have been answered. On the
other hand, the hon. Home Minister
has given us a beautiful essay. We
are happy about that essay. I am a
teacher. 1 am used to reading such
essays. I will give very high marks
for this essay. But we do not want
such essays at this time. We want
deliberate action, calculated action,
we want action which will not
end today or tomorrow but action
which will bring peace not only
in the Punjab but in the whole
country. 1 say, Sir, it is not only
Punjab that is under fire. Tomorrow
Delhi will be on fire and day-after-
tomorrow Uttar Pradesh will be on
fire. This fire will spread likc a con-
flagration over all the States of India.

In the whole
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Therefore, I want to make an
appea]l to the Prime Minister. I do
not have any faith in other persons.
I want to make an appeal to the
Prime Minister of India, a noble lady,
the inheritor of noble traditions and
noble policies. I want to make an
appeal to her to get up and say to us
that this will not occur in other
States of India and that Indians will
be able to live freely without fear,
without intimidations and without any
kind of violence. I want her to make
this statement. These Ministers come
and go. I know how some of them
who adorn the treasury benches have
created this trouble. I do not want
to take their names. They have
adorned the Treasury Benches. I do
not want to say anything about them.
They are holding very high positions.

=it wa fag fagrat (7o) -
T T7 HTY Fe; TEATH TGT AT A5 § |

Shri D. C. Sharma: But I appeal to
this noble lady to get up and give
hope to the people, give courage to
the people and give everything neces-
sary by which they can live.

ot T fag fagral : gu gome
FT AHAT E 7H FEL AW A
T F, T W AT F T R
&1 g o Wy i

Y TATAT . AR T g7/,
IATETE WEIET |
Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, Professor Ranga has
spoken in a manner which was re-
presentative of the feelings of most
of us. I wish to add that when this
morning 1 was, at least, partially res-
ponsible for securing that the Home
Minister should come before the
House and give us some details about
the calamity which has taken place,
I had no idea that a solemn and
sorrowful occasion would be turned
by the Home Minister into an oppor-
tunity for pronouncing the kind of
homily which he is making in such
large numbers that an anthology of
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them could be very easily prepared.
It is a cruel shame that in our coun-
try today there are miscreants who
do such dastardly things as burning
fellow human beings to death, and it
is also a cruel shame that they appear
to get away with it.

It is a terrible thing to remember.
When the Chauri Chaura incident
happened and some policemen were
burnt to death Gandhiji had said that
Swaraj was stinking in his nostrils.
This is the kind of thing which stinks
in our nostrils. We gall want......
(Interruptions).

Shri A, P. Sharma (Buxar): To
whom are all these sermons?

Mr. Deputy-Speaker: Order, order.

Shri H. N. Mukerjee: I do not know
why the hon. Members here get excit-
ed about the responsibility as if I am
asking for punishment to be meted out
to a particular person who is over
there or anywhere else, It is not that.
What I feel shame about is that the
Government of the country, at the
Centre or the States, has failed in
securing conditions where such das-
tardly crimes, which in no part of the
country are countenanced, do not
happen in the way they have happen-
ed. That is not what we wanted to
hear from Shri Nanda about. We all
wanted to be told about the circums-
tances in which this crime took place
and the steps which Government are
taking in order to prevent such crimes
taking place in the future,

But he took the opportunity of say-
ing other things which have very
serious implications—it has gone on
record—which is why we have to say
certain things. He sayg that we should
feel anguish and sorrow, which we do.
We feel sorrow as much, as if not more
than, what Shri Nanda does in regard
to this matter. Some of us personally
have been looking forward to the
reconstruction of Punjab on a more
rational and popular basis. And when
I see this kind of criminal dastardli-
ness, passing muster from day to day, I
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feel sorrower than I can express in
words. We have much more sorrow
than Shri Nanda conceivably has over
the death of these martyrs who have
had to embrace this kind of utmost in-
sufferable annihilation. But he has
gone out of his way, to give a ponder-
ous homily to us. He has gone out of
his way to ask us to behave; he has
said that by implication. As Shri
Ranga has pointed out very capably
and very relevantly, he has gone out
of his way quite gratuitously in order
to mar the solemnity of this evening'’s
occasion. He has gone out of his way
‘0 say by implication that some Mem-
bers of this House, by word or deed,
gave connivance to actions of the das-
tardly sort which he has quoted from
Panipat. This is not playing positive,
this is not playing in a sportsman-
like manner, this is not cricket, this
is hitting below the belt.

If Shri Nanda wants us, on this side
of the House, any of us, any section
of us, to give an omnibus undertaking
1o him that we shall not be standing
with our people when they are in
suffering, in anguish, in agony and
when they in their anger rise in up-
surge, we shall not stand with them
but shall be dancing attendance with
the authorities which justify, with the
arguments which the authoritics al-
ways bring forward to support all that
action they undertake, he will never
have that undertaking from any part
of our population which is self-res-
pecting; he will never have that kind
of undertaking. Nor even the British
under the worst days of imperialist
rule could take from our pcople who
were fighting for freedom the kind of
undertaking., implicit or explicit, in
order not to stand by the side of our
people. When there was the Mopla
Revolt and certain other things tgok
place even after, even Gandhiji with
all his pecu'iur predilections about
non-violence, :tood by the people.
We have to stand by the people....
(Interruptions)  Sir, I want to say
this to you. I do not know why the
Home Minister went campletely out
of his way to tarnish the fictual, ob-



6279 Panipat MARCH
[Shri H. N. Mukerjee]

jective nature of his report, which we
all wanted, tarnish it by all kinds of
implications and insinuations which we
throw back at them, with compound
interest if he wishes to have it. We
behave on the basis of the principles
of probity which we consider to be
right. We are not going to be
deflected from the path which we con-
sider to be in the interests of the
people merely because people in
au.hority make this kind of state-
ment which they have made now.

Mr. Deputy-Speaker: With great res-
pect I have to say that such statements
will not help. Now Shri D. D. Purl

wft TR IITeTE R,
A W OF IR GT ATy | 75 g7

Mr,
down.

Deputy-Speaker: Please
I have called Shri Puri.

sit
oft wndx fag fagrft : & avr
JAMHAT, Te A TATH FT qHAT & |

Mr. Deputy-Speaker:
Please sit down.

Order, order.

Shri D. D. Puri (Kaithal): Mr.
Deputy-Speaker, Sir, I deeply regret
that the Opposition benches should
have chosen this of all the opportuni-
ties to take political advantage of a
very solemn occasion. . (Interrupticn).
Our heads bend down in shame when
we see that our own countrymen, peo-
ple belonging to the Punjab, can com-
mit such dastardly crimes in broad
daylight. We condemn this without
any reservations at all. I take this
opportunity of taking the time of the
House to ask only a limited question.
In view of the fact that this shameful
dustardly crime has been committed
ir broad daylight, are Government
not of opinion that the arrest of only
si't or eight people Is a grossly in-
adequate step to meet the situation?

Shri Nanda: Hundreds have been
msrresteq in that connection.
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Shri D. D. Puri: Have Government
considered the possibility of imposing
punitive tax and collective fines in
Panipat and other places in the
Punjab........ (Interruption).

Mr. Deputy-Speaker: Swami Ram-
eshwaranand,

Shri Kapur Singh: Mr. Deputy-
Speaker, do you realise that we are
the people who are primarily concern-
ed with it and you are distributing
your favours in a manner which would
do, perhaps, more than justice to the
members of your own party?

Mr. Deputy-Speaker: I must be fair
to all the parties. Your leader has
spoken.

Shri Kapur Singh: He may be the
leader of my party.... (Interruption).

Shri Ranga: I have not spoken for
the Punjab.., ... (Interruption).

Mr. Deputy-Speaker: We cannot go
on like this. If there is one from
every party, I can understand......
(Interruption).

Shri Ranga: Why is it that other
Congressmen have been allowed to
speak when he spoke for the whole
of the Congress Party?

Shri Kapur Singh: Shri Nanda has
spoken; then why did you call two

(Interruption).

ft wmaw feg e qaf ot a1
Oford | A Td FTAHATE |
oft farafer forwr - gwTy AR 314

I ATRTE 114 2, &9 WY @R AW
formr =fegd

st wa fowd
L e CERER

st RO - Sy qgey,
# WaraT W AT FTH FEATE €7 w7

;3R HIT FIqY
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& f& F a1 T T AT TN I AT
gt g | AT gEF A R, & afooa g
f 3 I el § 78 3T 9T W@
2 1 A ey g § Har §F s W
Wit ¥ 2 , & 3w I 7 v g
s afa aw ar. . . (Twem) |

ot vy famd : 3% A /T N
T , W FY AT UHER |

o TRTTE & gY S g,
oT9 ALY A1 g 7, IqF T Y 909
@ B T I

& wgr w1zt § e ag wean frg
TR AT § 1 14 IO FT @ WK
AT & AR T AT A F Ay A
AT Y | T F oF AqE fawar o
g% Ifaw ara arg Y | qR AR F
fea, s geem Al g 1 15 A B
fa & Fawr 2 % AT FAR et o7
@ o7 a9, ¥ A0 I §, IqE
IR ATX TF AOEY & IO F A0 7,
% gferq & $O FaTAl A, TF QORI 4
IFX N go o THe A JAH! T
# @y ¥ O faar | 3w ¥ wewAETh
AT § AT AIRY q | AfHA qg AT
aft 27 1 gy o agr A IO A oY
wfews, I M q@rg | 7 7 A
S, T qTEY AT o, 7 gar A wrafar
1 %% 7 | gF faard|, forget ot
W Foft e ¥ Tl g aqn, ) gar @
IT% &R 9@ #7, a8 dww 4w
W FidE & aq @y @ § g
x faadT A o go ¥ ggar v,
ITEY FH T WTAT ¥4 A FAWT 60
T & GTES 9T ¢, A€T 9T 4w & &
¥ QT | IT AqH a7 T qX I QAT
T 7% frandi oF gF ¥ W qmd
Q¥ 91 fory wxa AT A IF 9T A
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73 faadt q™ 9T At < AT aw
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ot oo : wTa ¥ T IR
& A AqF A} 7 ag @wwn 5 Ay
mfeat I awamy §. . . (swEeT)
IR TE TETAT &Y 74T o WTAR 7 MAY
S e & R gafog ag el s
TN Tt §

Mr. Deputy-Speaker: I appealed to
the Members not to add anything to
aggravate the situation. These
speeches are not called for. These
things are not going to help the situa-
tion. ... (Interruptions). Order, order.

oft TrRrwroreR ;w9 AR I A
#ifad |

QW RTTAIY |TEy : JITEIH qENT,
a9 (@ a@ ¥ wrfAgi qgt ) qw
g7 |

Y oHTET  qToE # (® W
wgr g gk oy T g€, A AT
e TqidF v AR . L.

Mr. Deputy-Speaker:
down.

Please it

ot e ;- & qw e @
oqrer A€ §aT 1 ag AN safe gE
& WRRT T T W IR weRT Ay g
Y. . () Lit R
B A1 A gHT F s a & o g
w€ 42 qgt aré T 9 7% gEA Tt
...

% AT WAEq ;TS IATAY Y
ITE

S CRTTAR 93] IAE KN
4R 47 9T § T W @ 41
R 93 9 g faeg AT A N ¥
ST TG o1 FF W gAR T A AR
&1 ATHI § A W7 Y TE JeLY TFAT
2 xafay fased &1 Q) et a1 9ay W
Tt free @& WX ITET AR X YT
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T | T & §~9 IA IF AN FY I
a1 7@ FT fF g wRI g arAER )
@ BT AT 4 W ATHAT AW WA
AR R IW A ¢ | & go o qHO
¥ FET AR A TwFew ¥ W 12w fE
# gg A AtAX Y wnfas o TR
g, Ifww ot # At @mgan § Wik faw
TR & ITF A WY FITEY FY I B
R eFT fear 917 | 78 W da e
¢ WX 7z M T afwat g gt
IAFT AR AT |

Mr. Deputy-Speaker: 1 req d
the Members, even before I allowed
one or two Members, not to aggravate
the situation. These speeches will not
help the situation. I expected the
Members to throw some oil on the
troubled waters. But this is not the
way in which we should go on. (Some
hon. Members rose). No more
speeches.

Some hon. Members: We want to
have our say. ... (Interruptions).

Mr. Deputy-Speaker: Order, order.
All of you should sit down Shri
Kapur Singh.

Shrl Kapur Singh: Mr. Deputy-
Speaker, Sir.... (Interruptions).

Shri Khadilkar (Khed): On a point
of order, Sir.

As you have just mow ruled, I
entirely agree with you that no type
of partisan att.cude should be exhibit-
ed here....

Mr. Deputy-Speaker:
called you.

1 have not

Shri Khadilkar: On a point of order,
Sit....

Mr. Deputy-Speaker: No point of
order. He is a senior Member. How
can ne go on like that? Shri Kapur
Singh.
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Shri Kapur Singh: Mr. Deputy-
Speaker, Sir...... (Interruptions),

Shri K. N. Tiwary (Bagaha): 1
move closure motion.

Shri A. S. Saigal: I move closure

motion. You take the sense of the
House.
Mr. Deputy-Speaker: How can

you go on like that?

Shrl Sheo Narain (Bansi): Closure
has been moved.

o T ¥re oTew ¢ ®FT & A
w1 gty wadlr oft ST W € « feafa
FY @EgA ARAT qg AFE G AEAT
[ §] . (wTaarT)

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): I think you

should allow some Members to put
questions, but not to deliver speeches.

ot ay fowd 1 37 /Y T A&
&g I A 7 qgy w1 @aww g ?

Shri Kapur Singh: I want to make
a few observations.

Shri Khadilkar: No, no; only ques-
tions. (Interruptions).

Shri Kapur Singh: If you can con-
trol the House, I will finish my obser-
vations within a minute.

Some hon. Members: No, no.

Shri Kapur Singh: If the House
does not wish to listen to me and you
are incapable of controlling it, I have
no option but to resume my seat.

Shri Parashar (Shivpuri): I rise on
a point of order under rule 372. It
says:

“A statement may be made by
a Minister on a matter of public
importance with the consent of
the Speaker but no question shall
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be asked at the time the statement
is made.”

Therefore, this should be closed.
Closure has already been moved.

Shri Sheo Narain: Closure has been
moved.

Mr. Deputy-Speaker: I am sorry.
I have permitted some Members. I
have called Shri Kapur Singh. He
should finish in two minutes.

Shri S. M. Banerjee:
the rule.

Kindly read

Shri Kapur Singh: There are two
hon. Members still standing on the
other side.

wt firafa forer : SaTemR W@

g @ W WA@Y e Jax F ami
AR LR ciciE il § A (e 1
U ¥ X § & W Y gurdr ardf
a9 & WER 12 AEfRdi Y e ¥
Fe 1 JreT FT fgq 1 Wy A

¥ e #Y qee age wfew § ?
Mr. Deputy-Speaker: When ever a
statement is made by a Minister in
response to a call attention motice,
some questions are allowed. This was
a statement by the Minister. I have

allowed some questions. Now I have
called Shri Kapur Singh.

Some hon. Members: No, no. You
should not allow it.

Mr. Deputy-Speaker: I have allow-
ed two or three Members. 1 have
called Shri Kapur Singh. Let us go
on. (Interruptions).

Shri Parashar: In that case, I would
like to know whether you have sus-
pended rule 372.

ot T o e TR i @
T ® 7 O g au A g &
sferr fr S @ e agt OX W
Fr qfvw § A
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Shri Kapur Singh: Unless you con-
trol the House, how can we go on?
Unless the House is controlled, I will
not speak.

Mr. Deputy-Speaker: In spite of
my appeal, voices are raised against

what I have suggested. Please be
calm. (Interruptions).
@t @t (feee) @ WY W

@ TTT ) TAT TE) TS A I0F I
wi A ag sl Arafi Y ...

Mr. Deputy-Speaker: 1 have not
called you. Please sit down.

ot armh : I FT I & fag
R E A g e g
A N TG

AW WEAG : ATTE A A3
L oc A1

Wt fen e (FEER)
gt TS ¥ oz I@T Iq F; W A
G A e, sl @@ REN

Mr. Deputy-Speaker: Order, order.
Please sit down.

8hri Kapur Singh: Mr. Deputy-
Bpeaker, though I am not altogether
happy at the tone and tenor which
the hon. Minister of Home Affairs has,
perhaps, inadvertently, introduced into
some portions of his speech, I must
say that every Member, every right-
thinking Member on this side of the
House, not only shares in the agony
which is the Home Minister’s at this
time, but also shares the general senti-
ments he has expressed with regard
to the implications of the tragedy.
But patriotism is not the monopoly of
one party, not even of the ruling
party. We on this side....

An hon. Member: What is the ques-
tion?

Shri Kapar Singh: We on this side
also wish the country well. What has
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happened does not put at stake any
question of Hindi vs. Punjabi or
Punjabi-speaking region vs. Hariana
region or Hindu-Sikh relations. But
what is at stake is the entire founda-
tion of free India that we have built
up ever since 1947.

Shri K. N. Pande (Hata):
a question?

Is this

Shri Kapur Singh: I am not putting
a question. Please ask the hon. Mem-
ber to sit down.

Shri K. N. Pande: Is the hon.
Member putting a question or mak-
ing a speech?

Shri Kapur Singh:
friend sit down.

ER P

Let my hon.
I am not yielding.

What is at stake is the entire foun-
dation and the structure which has
been built in this country after 1947;
and what is at stake is the integrity,
if not the future of those who have
presided for fourteen or eighteen
years of the era since Independence.

It is with this objective in view that
I wish to promote the same interests
and the same ends which the hon.
Home Minister has at heart, and 1
wish to make the observation that
he ought to know, and I am sure he
knows, for, it is his business to know,
that there are one or two impressions
which exist abroad; there are two
impressions in particular, One of
them is that the focus of triggerment
of this trouble does not exist in the
towns where the trouble has deve-
loped, and the second impression is
that there have existed, ever since
the trouble started in the Punjab and
a few days before that, some kind of
instructions that the police and the
executive authorities should not use
necessary force to quell the riots and
to control the situation properly.

Shri Khadilkar: Question.

Shri Kapur Singh: 1 request the
hon. Home Minister to do his utmost
to see that these two impressions are
dispelled in the minds of the public.
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Shri Kbadilkar: I want to ask one
question.

Mr. Deputy-Speaker: I am very
sorry that I cannot allow any meore
questions now.

Shri Khadilkar: The hon. Member
Shri Kapur Singh has made a very
serious allegations, and, therefore, I
want to ask one question.

Some hon. Members rcse—

Shri Hem Barua: May I put one
question?

Shri Harl Vishnu Kamath: Let Shri
Hem Barua have his say for one or
two minutes.

Shri Khadilkar: I want to ask one
questions. Shri Kapur Singh has said
that the law and order forces are not
being used. That is a very serious
allegation. Kindly bear with me for
a minute. What I say is that after
listening to....

Mr. Deputy-Speaker: I think the
Prime Minister wants to say some-
thing. ...

Shri Khadilkar: I shall finish in a
minute. ...

Shri M. R. Krishna (Peddapalli):
Let us hear the Prime Minister now.

Mr. Deputy-Speaker: Already, we
have spent forty minutes over this.
Can we go on like this?

oft T quw gqrw 9 7 ga el
®) 7Y faar & ) w gEIR g A oA
waE £

ot A gy Ot A ave &
feft oft weem ) AT aff fear mw
g

Mr. Deputy-Speaker: Can we go
on like this? I would call only one
or two more hon. Members and not
more than that.
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oY O Hww qraw - W9 A AWy
gt Y AT faar @ e w9 gw FY
6T 7 2 FT FUTT FAT FY AT WTER
& ag wifaw 3

oY Wt : IITET WERW, "W
TS X FTa7H ¥ fodT ey A1
& g T @ R AR F wew
fgar wt q@mT @

IqTeam wEY At At
o\ ar  To AifgaT @@ & o

it TREEE o T 5T X
no Afgar  aET

IqTeaw AP ¢ § A S o
T @ 1 A W awwT

oY frfe faw : Swemw e,
WY ¥ IYT § 99 FEE HY q@TATE |
T o w9 guT a3 & oxg awed ®
s difrg, wife o7 @z & gy
ger dim-atarf §

ot W quw a3 AR sy
TaTd AT gt a oY |

ot fasrfa fwg : g ST & Tifisft
Y FRT foaT | WX A FIRAT FTEFATAT
AT @R E

Shri S. M. Banerjee: Can you not
name the hon. Member?

Shri Hem Barua: ] extend my sense
sense of sorrow and shame and at
the same time associate myself with
the sentiments universally expressed,
particularly by the hon. Home Minis-
ter, over the death of those persons in
tragic circumstances. This is a very
sad thing to note that violence is
growing in dimension in this country
and everyone of us has a responsi-
bility, as the hon. Home Minister has
said. As a matter of fact, I do not
find anything that can be described
as a homily in his statement. What



6291 Panipat

[Shri Hem Barua]
ever that might be, we are concerned
with one basic fact that Indian unity
must be preserved. India must live.
If India dies, who lives?

We are for communal amity and
national unity and democracy in this
country, and in that light I would say
that 1 welcome the sentiments expres-
sed by the Home Minister in his state-
ment that he is going to take stern
steps against these fissiparous tenden-
cies. 1 only want that he must be
very strong, and take strong measures
to see that all these fissiparous ten-
dencies are nipped in the bud, so that
India may live.

In that connection, if 1 may be
permitted to offer an advice, I would
go this far to tell the hon. Home
Minister and the hon. Prime Minister
also that if necessary the Government
of India should take direct responsi-
bility for the State of Punjab so as
to bring peace to that part of the
country.

Y TR avaw © IS TERE,
EATR S H I & frw w1 /e fardpem ?

Mr. Deputy-Speaker: I called Mr.
Bagri. He did not speak. If you
want, I will give you two minutes. I
am sorry, Dr. Lohia. Mr, Bagri.

ot wrdw fay fegmlt : Q) fae
R ¥ fax g )

! TWEAE qEw : JITEEE
AERY, EAIR T ¥ TF qE A0 |
Y TR, T g9 2EA | W9 §F AR H
et i F e 7
Mr. Deputy-Speaker: I am calling
Mr. Bagri.

o) CR¥EE aTEE AT FT A
wg AT ¥ 1 T AT ¥ OF q@E@ A
T -0k oY A Fw

o Ay fewd ;WX o AMfEm
A, @Y W F T g g 7

Mr. Deputy-Speaker Yes, Dr.
Lohia.
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o TN AAYET Wy : (FREmaT)
I wEET, ¥4 & e ¥ oF gw,
AT wgTA 3@ & €T faamen g——
fe wifq & we% forer 9@ WRE
Fifs ag aelt am ¥ “wifigw”
T ¥, afer 2391 & 999 gu 9 waEw
Fraarg faar g1 2] g7 ag W q@Ew
a1 § fF UF TW IF A G FT q9w
ot & mfy oy | foam 3 ag Taow Fwm@
ag o foeat samar s w@r d, Sfew 3w
AT F Ay RS T FT AAGT TR
¥, 3 99 aFR 99§ fow 3%
WRE | wrEgawFw dag
faFe qrar &

AfFT 7@ & a9 719 78 oY Il
2 fF o9 ST st AT a°F ey & )
agi o7 fas < 9eft ®Y a7 e fam
M ERIF I FTqTE N

&9 ag gaTdy aewfa w1 | faeeft
¥o gfedl & gurdr wwpfa Qe &yt
3 fr Sy gear arfio § g€, TET gy wen
FoOUT & 9 Tag feA ag gf o,
o7 fF @ ag TEE T F Iowi
¥ q gfir T 1 s T ¥ T A
Frarz faargr | AR AW T WA T
STEd | I9 § 92 e &Y we T arferaaTe
¥ g€ oY, 3 i avr wod A faear A
I ¥, afew I A g A, gferw vt
Y, 7T g1, fa=r ST an

gl Q) w 1€ o ATy wegf A A
w§ 3, forg ¥ A ¥ FHA WRHY 9T
g9 Sa @ AR 4 e A,
e &Y seft &y a1 A AT A A |
YA ¥ Forg Wiy T 9 ISR g
T FY I A 1 EW, T W AW
ATt &Y 1T & WX gW TSy B S/
T8 oy &1 w fo W At ¥
a F sqrew g ¥ W g WY
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¥ T fretam afeq e war
AT o Aewfa ¥ Y oS @y
g fm ...

JUTEAR WENAY | W AT qwE
W F |

o W ANYT sifgar : w9 W
™ et Y =L I7% ¥ 9w qf3-
frafs ¥ @y fifaw |

e Fr ey T F
may § g)owm ¥ ot oww
T ¥fw ofmm Far g wfawl
F g & @w ey
N amy A W ooy W&
e 9 T gk gAfma & o
W fe% 3§ 9T AR A gAY q@H
I ENY, A wwaT fE 0w dwe
@ @M W aw w0 | Afew
IEE gaT ¥ gma 8§ gifew
g Qo fs gw Q¥ w1 FT av
g R A wew fe a1 W1
AT arfier # g, ek @8 fer
T FTF9 g7 A1 TAFP Q| AR
AR FA § W qT i WRR
Tifggare Aot qr) AfFA T @
ot w1t A et T Y g wH
1 wifow @ 7 e gEiw
qFET 2Ny A vy 39 Afw A
g T gux § ye A g
gEwl 9T faew ®T gy A0 Y A
WTATHT Y THAT TBAT | qg Arg
o g

M N 77 §fE FTHTC s
ITHA F1 39 | T F WA X A
¥eR ¥ gu &) O Awr A
I qEieE &@ @ adi &
Qe T QR wET T, wwA 47 &7
LETSCEr I IR £ou Ol C B
w1 IRIE FAT § | IR FHTEA
wfr 1, ¥ w=x sanr fed &
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qU¥ AW ¥ ATIEA AT A0
GT gFMIfAE Arew FETy, T Ag
TR fafer’ irwmiar W
& wrea g fe ag o f AT IR
7§ FRrgAfe AFTEA AE AW
g% THAIHE ARG 9EN AR TR
aar %, foe & wri wogm | AfeTag
w &

FFTET WE WA TT OE-
fer amgE Fraw & FEAT FIEAT
g\ armfas wifqs, aregtas ol
W A W AT Q) R )
W IW 9T wWEqr  weny T
o gt few q@ 9x wmgE?
fafag wTy AgEET F@ gF A
TET # wR & q o A
Ffear § o oF FTER FTIW
a‘tw‘?wrfaﬁ|wzg«§amitff

ot wriw fay fegrelt : 3 fae
W& oy wT M AR o got AT
wg a¥ Afww) 7z 7 EUE WA
p) fwgm wrgarg fe dard q¥
W gfamt F1 oy ®arw T Ao
T B Tfgg f& w W AZ
gro & ¥ Tz wTH Q@ 6g X
FTe gt A | A1 qRAERT I
oY A& @ qqel | dg SaArdl 853
argfamt F1 FarT T
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The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Sir, I fully support what
has been said, and I would like first
of all to express my deep sorrow at
these occurrences and also pay hom-
age to these three martyrs.

ot tvRw arew o Afaaen X
& WTEHY ST faar &1 Saw W
wfes & & o

Shrimati Indira Gandhi: . . .who
have died in a cause which is dear
to the whole country and who have
followed in the footsteps of our
greatest leader, Mahatma Gandhi;
this is a cause which, as the hon.
Members have pointed out, is also,
essential to the survival of our na-
tion, of our democracy and our secu-
lar setup. I am glad to know that
most hon. Members stressed the need
for controlling the situation. We
ourselves feel that way. I am sorry
if we have not dealt with the situa-
tion ag strongly in the beginning as
we should have. This is perhaps—I
must point out as Shri Khadilkar or
somebody else said the other day
there is so much talk of police ex-
cesses that this has a hampering or
hindering effect on the police them-
selves. Therefore, special instructions
have to be given where they must
deal adequately with any situation.

To W AT WMfgw ¢ Wk
N SN ?

Shrimatl Indira Gandhi: I was sor-
ry to hear what Shri Swamiji said
here, because I myself sent some
people down to Panipat this morning
and my report is that the words sup-
posed to have been said by Kranti
Kumar were not said by him.

To v wAEC Wfgar: W
ne qwE &R g ?
Shrimati Indira Gandhi: I have

only supported the words said by the
hon. Members of the Opposition. I

MARCH 17,

1966 Incident (Stt.) 6296

want to say just a word about
Kranti Kumar. He as well as the
others, were good Congress workers.
Dewan Chand Kakkar was the sec-
retary of the state congress commit-
tee; Sant Ram Lamba was an impor-
tant congress worker of the area.
Kranti Kumar was very close to most
Congress workers of Delhi. And in-
deed &Ml people associated with the
Independ m t. Immedi-
ately after the non-co-operation
movement, he left college and joined
the National College founded by Lala
Lajpat Rai, along with Bhagat Singh
and others. He went to jail several
times spending nine years in prison.
He was Secretary of the Committee of
Defence for Bhagat Singh in the
Lahore Conspirary case. Actually
his real name was Hans Raj, but
Bhagat Singh gave him the name of
Kranti Kumar to reflect his assess-
ment of Hans Raj's character. I
thought the House should know this.

1 had wanted to say some other
things, but most of those points, es-
pecially the abhorrence of violence,
the need for all of us to try and stop
this trend, have already been expressed
by hon. Members of the Opposition,
and I can only support them there.

I was sorry to hear some Members
suggest or rather allege that in some
way Government was responsible for
these happenings. This ig not at all
true. As I said, you can say that per-
haps action was not adequate at a given
moment. The situation now is
under control. It is true and I have
to say with sorrow that violence has
grown ' in this country. It has not
grown just lately; it has been grow-
ing gradually. It is naturally the
prime responsibility of the Govern-
ment to arrest this growth. But I
must appeal to hon. Members of the
Opposition that this is a matter which
has to be taken up with all partles.

ot ferw wewme WM qE
ey o
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Shrimat! Indira Gandhi: We have T WO T wiEd |
seen even before Independence; we mﬁ;ﬂ f Fﬁ\ &
have seen after Independence, how H t ¥ I B ﬁ LL

the spreading of a particular ideology,
of an idea, does lead to certain situa-
tions. Such situations do not sud-
denly rise up or suddenly happen.
The poisonous seed is sown little by
little and it is this that we have to
fight. There may be a violent deed
here and there. I do not condone it
in anyway. The deliberate sowing of
seeds of discussion, the deliberate sow-
ing of ideas which create flssiparous
tendencies and which create and en-
courage violent action, these, I believe,
should not be condoned by anyone
either is this House or outside. This
is what I wanted to say here.

WMo T g Wifgan : faerT At
war ax famr owrd I &

Mr. Deputy-Speaker: Order, order.

Shrimati Indira Gandhi: The Gov-
ernment is fully aware of the situa-
tion and we wil] take every possible
measure to deal with it with all the
strength at our command.

Mr. Deputy-Speaker: All right. We
will take up the next item of busi-
ness.

ot wrft  ow A ey
@ ax gfaw widy ?

WMo TR WEY oNfigar: T2t o
HANTWER g AT 7 WEars w1 @
gwr s ?

ot wrft: wTETY qE WK fadey
@ A A wgRfE gOETT AT
foedart fawd & @da g€ ¥
wfag ffrizrsan g s G sm
et w1 S AAT o qng

IR WY ;& JaR gRfRe
Tt s g

uoR) Juwr qefre s wfgd |

Mr. Deputy-Speaker: Order, order.
Please sit down. It has been dis-
allowed; the Adjournment Motion has
been disallowed.

17.49 hrs.

DEMANDS®* FOR GRANTS ON
ACCOUNT, 1966-67

The Minister of Finance (Shri
Sachindra Chaudhuri): I beg to move:

“That the respective sums not
exceeding the amounts shown in
the third column of the order pa-
per, be granted to the President,
on account, for or towards defray-
ing the charges during the year
ending on the 31st day of March,
1867, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 1 to 146.”

Mr. Deputy-Speaker: Motion moved:

“That the respective sums not
exceeding the amounts shown in
the third column of the order pa-
per, be granted to the President,
on account, for or towardy defray-
ing the charges during the year
ending on the 31st day of March,
1967, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 1 to 146.”

Shri Harl Vishnu Kamath (Hoshan-
gabad) rose—

Mr. Deputy-Speaker: Normally,
there would not be any speeches at
this stage.

Shri Harl Vishnu Kamath: Thaet is
no argument and that is no reason
why I should not rise to make some
obgervations. I would, B8ir, invite
your attention to rule 314

*Moved with the recommendation of the President.

2839 (AI) LSD-—10.
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[Shri Hari Vishnu Kamath]
Rule 214(3) says:

“Discussion of a general charac-
ter may be allowed on the motion
or any amendments moved there-
to, ... .

So, under this rule, not only on the
amendments, but on the motion itself,
discussion must be allowed.

And rule 214(4) says:

“In other respects, a motion for
vote on account shall be dealt
with in the same way as if it were
a demand for grant.”

I am dealing with it in the same man-
ner as if it were a demand for grant.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
But normally. . ..

Shri Harl Vishnu Kamath: There is
nothing normal nowadays; we are in
an abnormal situation,

Shri 8. M. Banerjee (Kanpur):
There is emergency.

Shrl Hari Vishnu Kamath: Article
113 provides that. . . .I will read it.

Mr, Deputy-Speaker: Not Yi
you go on with your speech on the
demande,

Shri Harl Vishnu Kamath: At the
outset, I would refer to their careless-
ness, remissness so that the new
Finance Minister might pay more at-
tention to these errors in drafting or
printing or finalishing the heads of
demands. We have got here a demand
for grant on account, under the head
“Ministry of Transport and Aviation.”
But here in this question list, the
ministry is described as the Ministry
of Transport, Aviation, Shipping and
Tourlsm. I do not know which
Ministry really functions, whether this
or that. They must have the same
identical description for a particular
ministry throughout in al} govern-
ment documents,

17, 1966 Account
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This is not my document; here is the
question list published by the Lok
Sabha Secretariat on information from
the government which shows what the
ordinary description of the ministry
is. My hon. friend, Mr. Ponacha, the
Minister of State is here. The Minis-
ter of State in the Ministry of Fi-
nance, Mr. Bhagat, is also here. The
senior Finance Minister is also here,

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): The Cabinet Minis-
ter is also here.

Shri Harl Vishnu Kamath: I did not
notice him; he is hiding his lights
under a bushel. The first thing to
be clarified is whether the demand is
for the Ministry of.... |

Mr. Deputy-Speaker: It is a prin-
ter's devil.

Shri Hari Vishnu Kamath: I do
not know how many devils are here;
let not hell be empty, and all the
devils, let loose here; The first thing
to be clarified is whether this demand
is on account of transport and aviation
only or on account of transport, avia-
tion, shipping and tourism.

Shri B. R. Bhagat: What is your
suggestion?

Suri Harl Vishnu Kamath: It is up
to you; it is your demand, not mine.
You have to be careful about this
matter. I am pointing out your re-
mi carel They have
been sitting there for 18 years and
still careless. It is not my look-out.
I will do it on some other occasion.
The senior minister should know
what the correct thing to do is.

I now take up the demand for grant
on account of Rajya Sabha, Demand
No. 11 at page 8. Part of this de-
mand, which is charged, is given as
Rs. 14,000.

Now, if you will refer to this Sum-
mary of Demands for Grants, you will
get a comparative figure for the last
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two years. You will find that while
the amount charged on account of
Lok Sabha is constant, uniform, for
1965-66 and 1986-87—and there is a
very trivial difference, a trifling dif-
ference—the amount charged on ac-
count of Rajya Sabha has shown an
inordinate tendency to rise.

Shri Parashar (Shivpuri): Sir, there
i{s no quorum in the House.

Shri Harl Vishnu Kamath: That is
good. 1 will continue tomorrow.

PHALGUNA 26, 1887 (SAKA)

Account 6302
Mr. Deputy-Speaker: The bell is
being rung.

The bell has stopped. There is no
quorum. It is also six o'clock. The
House stands adjourned till 11.00
AM. tOomorrow.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
18th, 1966/Phalguna 27, 1867 (Saka).

GMGIPND—LS TI1—2839 (Al) LSD— 4-6-66—870.
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